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LOK SABHA DEBATES

LOK SABHA

Friday, March, 30, 1990/Chaitra 9, 1912
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English]
Customs Duty on Imported Veneer

*269. SHRI P.G. NARAYANAN: Will
the Minister of FINANCE be pleasedto state:

(a) whether Government allowed to
import logs, veneer and sawn timber at the
reduced rate of 10 per cent Customs duty
prior to October, 1986;

(b) whether this concession was with-
drawn by Government in October, 1986;

(c) if so, the reasons therefor;

(d) whether manufacturing veneer out
ofimported logs is costlierthan importing it at
10 per cent of Customs duty as was in
practice before October, 1986;

(e) whetherconsequentontheincrease
of Customs duty to 100 per cent on imported
veneer, the small scale units in plywood
industry have been adversely affected; and

(f) if so, the remedial measures pro-

posed to be taken by Government in this
regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (f). A state-
ment is laid on the Table of the House.

STATEMENT

1. Prior to the 6th October, 1986 import of

following types of wood were allowed at a
concessional import duty of 10% ad val-
orem:

(i) Wood in the rough;

(i) Wood raughly squared and half-
squared but not further manutac-
tured; and

(i) Wood sawn length-wise, sliced or
peeled but not further prepared.

The concession was not intended to
cover veneers. It had come to notice that
import of veneers was sought to be made
underthe garbof sawn wood. As a corrective
measure, sawn wood under which veneer
could be imported at concessional rate was
excluded from the purview of the concession
with effect from the 6th October, 1986.
Consequently, sawn wood as well as ve-
neers attracted import duty at 100% ad val-
orem. However, the duty on sawn wood of
thickness exceeding 25.4 mm (1 inch) was
reduced to 50% ad valorem in November,
1986. Subsequently, the duty on imported
logs was raised to 15% ad valorem and on
sawn timber to 55% ad valorem with effect
from the 19th September, 1987. The import
duty on veneers was also raised to 105% ad
valorem.
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In the current year’s budget, the import
duty on sawn timber has been increased to
60% and on veneers reduced to 100% as a
measure of rationalisation.

2. The rationale in allowing import of tim-
ber is for conservation of forest resources
and the facility of import of timber is available
to both the large and small sectors of the
industry.

3. Veneers manufactured out or imported
logs at 10% import duty would normally work
out to be costlier than imported veneer pay-
ing duty at the same rate, mainly on account
of wastage involved in the process of ve-
neer-making as also on account of transport
and conversion costs. However, any reduc-
tion in import duty on veneers would ad-
versely affect employment opportunities
particularly in backward and tribal areas and
also the indigenous veneer industry.

4. Norepresentation has been received in
the recent past from the small scale units in
the plywood industry requesting for reduc-
tion of customs duty on imported veneer.

SHRIP.G. NARAYANAN: Consequent
to reducing of duty to 10 per centon imported
logs and increasing the duty to 100 per cent
onimported veneer, core veneer is not being
made available to plywood industries by big
industries which exclusively import logs in
rnight quantity but at higher cost. Will the
Government consider reducing the duty on
imported veneer to less than 30 or 40 per
cent so that veneer is available freely and at
cheaper rates?

PROF. MADHU DANDAVATE: The
entire perspective of imposing duty on ve-
neers is to see that processing of wood is
encouraged in this country and at the same
time, we see that our forest resources are
conserved. From this dual point of view, we
do not want greater amount of veneer to be
imported in this country at all. Whatever is
allowed 1o be imported, | think, the installed
capacity of veneer in India has to be pre-
served and therefore, in order to preserve
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the installed capacity of veneer in our coun-
try it is better that we should not make it easy
for the veneer to be imported in the country.

SHRI P.G. NARAYANAN: If the hon.
Minister is not immediately considering a
reduction in duty on imported veneer, what
steps the Government propose to take to
safeguard the interests of small scale ply-
wood industries which have come up be-
cause veneer could be imported at 10 per
cent duty and are unable to compete with big
industries which can import logs and make
veneer but which the small scale industries
cannot? What steps the Government pro-
pose to take to protect from denudation of
forests by plywood industrialists, who make
core veneer by illegally cutting forests in the
absence of imported veneer?

PROF. MADHU DANDAVATE: It what
the hon. Member is suggesting, is imple-
mented, the small industries will suffer more
because there are a number of small scale
industries which are actually having capacity
for veneer. If you go on importing veneer, in
that case, their production will suffer, their
installed capacity will remain unutilised.
Therefore, | am not going to accept what the
hon. Member is proposing.

[ Translation)

PROF. RASA SINGH RAWAT: Mr.
Deputy Speaker, Sir, | would like to know
from the hon. Minister, through you, the
name of the country from where the Govern-
ment has permitted the import of logs and
sawn timber and also the quantity thereof?

PROF. MADHU DANDAVATE: The
rationale behind the import duty fixed hith-
erto.is the conservation of forest wealth and
to ensure that the small scale and local
industries do not face any difficulties. There-
fore, whatever is imported should be in lim-
ited quantities. That is why a higher rate of
duty is imposed on it. So far as the names of
countries from where we import such articles
is concerned, the list thereof shall be laid on
the Table of the House.
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Chairman and Managing Director of
New Bank of India

+
*270. SHRI SANTOSH KUMAR
GANGWAR:

SHRIMADAN LAL KHURANA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Government are aware of
the alleged irregularities in sanctioning loans
and tours performed by the Chairman and
Managing Director of the New Bank of India;

(b) if so, the details thereof; and

(c) the action being taken by Govern-
ment in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Certain
allegations regarding sanction of loans inter-
alia have been brought to the notice of the
Government.

(c) Allegation are being looked into.
[Translation)

SHRISANTOSH KUMAR GANGWAR:
The hon. Minister, when he was in the
Opposition, had raised several points in this
regard. As this problem is not a new one but
two years old, | think that the hon. Minister of
Finance is familiar with all these points.
Therefore, | would like to know whether he
has got any information regarding the facts
and if so, he may kindly let us know about it.
Apart from that, | have got a copy of the two
years old report of the RBI in which it has
been categorically stated that such serious
irregularities have been committed that the
New Bank of India had to suffer heavy losses
to thetune of Rs. 200 lakh to 250 lakh. Leave
apart the press reports in this regard. Any-
way, | would like to know as to what effective
steps are proposed to be taken by the Gov-
emment in this regard? The hon. Minister of
Finance has given a scant reply and | do not
understand what to do in this reqard?

CHAITRA 9, 1912 (SAKA)
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MR. SPEAKER: The reply of the hon.
Finance Minister should be concise.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, if the hon. Minister of Finance
has that approach of scant expenditure, it is
in the ultimate interest of the country. What-
ever he has submitted is a fact. When | was
in the opposition, | had raised this issue a
number of times and | consider myself to be
fortunate enough as now | have been en-
trusted with the responsibility of dealing with
that very question which | had raised from
the opposition benches and | would like to
assure the House that | would achieve that
end. As regards the report to which he has
referred | have got all the documents with
me. A lot of material had appeared in those
days in the ‘Janasatta’ daily to substantiate
it. From the preliminary reports of the-inves-
tigation conducted by the RBI it has become
clearthatirregularities have been committed
in other matters as well and we have got the
preliminary material with us in this regard.
The RBI is carrying out further detailed in-
vestigation in this matter. | would like to
assure the hon. Member that this work will be
expedited to complete it without any delay
and whosoever is found responsible for the
same, willbe awarded stringent punishment.

SHRI SANTOSH KUMAR GANGWAR:
As the hon. Minister has given complete
information in his reply to the first part of the
question, there is no use of replying to the
second part of the question. Therefore, |
would like ShriMadan Lal Khuranato ask his
supplementary, if any, in this matter.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, as it has been stated in the
report regarding the way in which loans are
sanctioned, | would like to refer fo a very
interesting case relating to this bank itself.
You may be aware that the name of the son
of Shri Mohammad Yunus, who was for-
merly Chairman of Trade Fair Authority of
India, is Shri Adil Shahryar. He is a very
famous person. At the time when the ship
was submergedinU.S.A., he was behindthe
barsthere. The then Prime Minister.... (Inter-

ruptions)
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MR. SPEAKER: Please ask a supple-
mentary.

SHRI MADAN LAL KHURANA: While
he was in jail, he was allotted a plot of land at
Okhla, number H-37. That very person had
been sanctioned loan by the bank in ques-
tion... (Interruptions)...

[English]

SHRI S. KRISHNA KUMAR: Can he
raise a personal allegation, Sir?

MR. SPEAKER: | havetold himto come
to the question.

[ Translation)

SHRIMADAN LAL KHURANA: |am not
levelling any personal allegations |wasonly
referring to the kind of fraud he had indulged
in.

MR. SPEAKER: Ask him for whatever
information you want.

SHRI MADAN LAL KHURANA: That is
exactly what | am doing, Sir.

[English)

SHRI VASANT SATHE: All personal
allegation should be expunged, Sir.

[ Translation]

SHRIMADAN LAL KHURANA: | would
like to know from the hon. Minister of Fi-
nance through you whether it is a fact and if
so, whether an inquiry would be conducted
in this regard?

[English]

SHRI S. KRISHNA KUMAR: Sir, Shri
Yunus isanhon. Member of the Rajya Sabha.
He cannot refer his name in this House.

SHRI T. BASHEER: Sir, he cannot
mention those names. (/nterruptions)
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[ Translation)

SHRIMADAN LAL KHURANA: | am not
making any allegations against him, rather |
am referring to his son. | would like to know
about the son of Shri Yunus who has been
behind bars in the USA and was released on
the request of the Indian Government. At the
time of his detentions, aplot of land had been
purchased at Okhla....({Interruptions)...

[English)

SHRI VASANT SATHE: Sir, a persons
whois nota Member of this House is referred
to in this House. He is making allegations.
The hon. Member cannot come here and
protect himself.

MR. SPEAKER: Mr. Khurana, You only
put the question.

[ Translation)

SHRI MADAN LAL KHURANA: Sir my
question is clear. Shri Adil Shahryar who had
taken a loan of Rs. 1 crore and 40 lakhs to
purchase a plot of land at Okhla and apart
fromthat particular bank, he had taken loans
worth several crores from other banks as
well. It is on record to this date. The plot of
land for which he had taken a loan was not in
his name as the hon. Minister of Finance had
stated that all the documents in this matter
are available with him and also the material
which has appeared in the ‘Jansatta’. In this
connection, | would like to know from the
hon. Minister whether an inquiry will be
conducted into all such cases where loans
exceeding Rs. 1 crore have been sanc-
tioned?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, | would not like to refer to any
particular person here because the Reserve
Bank of India is looking into this matter and
all the relevant documents have come to us
and complaints against several persons have
reached us as well. Several Trade unions
and Indian National Trade Union have also
supplied several documents and other dif-
ferent Trade Unions have also done the
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same. The hon. Members have also ap-
proached us and they have sent us some
papers counter-signed by 28 Members of
Parliament. It is worth mentioning that:

[English]

the Reserve Bank of India which is vested
with the powers to inspect banks under
Section 35 of the Banking Regulations Act.

[ Translation)

The R.B.I. as it is vested with the power of
conducting inspection after taking into their
possession all the documents relating to
those loans, are looking into the irregulari-
ties which have been committed and is
conducting an inquiry into all these cases of
allegations of corruption that have been
made. | would like to assure Shri Khurana
that we shall never try to cover up misdeeds
and in this connection a thorough inquiry
shall be conducted.

[English)

SHRI S. KRISHNA KUMAR: The hon.
Finance Minister has introduced several
austerity measures in his budget which has
hitthe common man and also tried to reduce
ostentatious consumption through some of
his measures. But, Sir, some of the Chair-
men of the nationalised banks are leaders in
ostentatious consumption. There is | hardly
any control over the way they exercise the
powers of Chairmanship in setting of opulent
offices and their luxurious style of function-
ing. Alotof expenditure isincurred in running
their personal offices when compared to say
the Secretary to the Government in the Fi-
nance Department. Sir, | am saying this
above partisan consideration. The banks
were nationalised by Shrimati Indira Gandhi
to serve the poor. Willthe Chairmen of these
nationalised banks be made answerable for
the way they conduct their offices and pinned
down to in following the priorities laid down
by the Government. What are the specific
measures that the Finance Minister is going
to take in reducing such display of ostenta-
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tious consumption by the Chairmen of the
Nationalised Banks?

PROF. MADHU DANDAVATE: Sir,
whenever it is brought to our notice that
some elements in the banks, whether they
are officers or others, are responsible for
ostentatious consumption and expenditure
and when we find actually their assets are
disproportionate...

SHRI S. KRISHNA KUMAR: | am not
talking about their personal wealth? | am
saying how their office are set up, the way
they run their offices etc. You visit any of the
Bank Chairmen'’s office.

PROF. MADHU DANDAVATE: Can
you give an opportunity to reply to your
question?

SHRI S. KRISHNA KUMAR: | am not
asking about their personal lives.

PROF. MADHU DANDAVATE:
coming to that.

| am

So, whenever we find that ostentatious
expenditure is there in the management of
the offices, in the display of wealth through
the furniture and other things, and also in
some of the loans that are given to certain
select persons, on the basis of that if some
bona fide doubt is raised or if some com-
plaints are received, we first try to find out
departmentally whether there is any prima
facie case and whenever we find that the
matter is serious, we aretrying to hand itover
to the CBI as it happened in this particular
case.

As regards the general austerity meas-
ures, we are soon-undertaking not only in
banks or financial institutions’ offices, but in
all the offices, austerity measures to cut
down the wasteful expenditure and | think
within afew months we will be able to achieve
that.(Interruptions)

SHRI HET RAM: Mr. Speaker, Sir, |
wish ta know from the Finance Minister how
many senior officers are being involved in
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the violation of the FERA act. Specially the
senior officers of the Punjab National Bank
at London and Indian Overseas Banks at

Hong Kong are involved in-this. How many -

senior officers were forced"to resign, how
many were suspended and how many have
left these banks to avoid action?

Due to the rampant corruption at the
higher level, the banking industry is losing
the confidence of the people. | wish to know
how many people have been sanctioned
loans without any proposal but only by telex
messages in the banking
industry.(Interruptions)

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, though my memory Is not very
bad, even to remember all the cases of
fraud, corruption and action taken from
London to Hong Kong, it is too big a thing.
(Interruptions). He should give a separate
notice for this. (Interruptions).

[Translation)
Panel of Advocates Formed by Banks

*271. SHRI HUKUMDEO NARAYAN
YADAV: Will the Minister of FINANCE be
pleased to state.

(a)whether thethree nationalised banks,
viz., the Punjab National Bank, the new Bank
of India and the Canara Bank have ap-
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pointed a panel of advocates to attend to
their cases;

(b) it so, the names of the advocates
empanelled for Delhi region and Delhi zone,
number of cases assigned to them and the
amount paid to them as fee during the last
three years; and

(c) the norms followed in appointing
these advocates and assigning the cases to
them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). A State-
ment is laid on the Table of the House.

STATEMENT

(a) Punjab National Bank, New Bank of
India and Canara Bank have reported that
they maintain a panel of advocates to attend
to their cases.

(b) The information as furnished by the
above three banks is at Annexure.

(c) Empanelment of advocates and allo-
cation of work to them by the public sector
banks includingthe above mentioned 3banks
is determined by several considerations such
as, the number of years of experience at the
Bar, educational qualification, the type of the
case, value of suit, specific expertise of the
advocate and the experience of the bank of
the handling of the cases by the advocate,
the time and efforts demanded by the bank
from the advocate etc.
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SHRI HUKUMDEO NARAYAN
YADAV: Mr. Speaker, Sit, a number of
things have been stated in the statement
furnished by the Government in their reply to
the question. It is impossible to get the de-
tailed information on all the points men-
tioned thereon in the House because it re-
quires a comprehensive investigation. Still,
however | would like to submit that it has
been stated in the Government reply that
empanelment of advocates and allocation of
work to them by the banks to attend to their
cases, is determined by their seniority, expe-
rience and competence. | would like to know
as to who is going to examine it and ensure
that the Bank officials do not do any discrimi-
nator in the allocation of cases? According to
the lists of advocates on the panel of the
three banks, présented here, the Canara
Banks has a total of 50 advocates on its
panel. Out of them 8 advocates were paid an
amount ranging from Rs. one lakh to two
lakh another 8 were given an amount rang-
ing from Rs. one thousand to two thousand
and 10 others were not assigned a single
case and were not given a single paisa. As
regards the position in respect of the New
Bank of India, there are 127 advocates on
their panel out of which 44 were paid an
amount less than Rs. one thousand seven
advocates were given a sum of mare-than
five thousand rupees each andthere were 7
such advocates who were not paid a single
paisa. As per the information furnished in
respect of the Punjab National Bank there
are 101 advocates on their panel and out of
them, 18 advocates were not allocated a
single case while two advocates were paid
an amount of more than two lakh rupees.
Thus, alot of irregularities are taking place in
the allocation of cases. Instances are there
where a payment of one lakh rupees was
made for a single case whereas in other
cases just a total amount of ten thousand
rupees was paid for 75 cases. So, | would
like to know whéther the Government pro-
poses to lay down some a set of normsinthis
regard? Every thing has been left to the
discretion of Bank management and does
the Government think that whatever they
have done is correct and it has been done

MARCH 30, 1990
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honestly? Will you get an enquiry conducted
in this regard?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, it is a fact that the criteria
adopted for the empanelment of advocates
in various banks widely differ from bank to
bank. So far as the question of experience is
concerned, the names of only those advo-
cates, who have a seniority of 5 to 10 years
are listed in the panel of the banks. | have got
a long list with me, which shows the number
of advocates whose names have been listed
in the panel of advocates for various banks.
It is a genuine complaint, that due to the
different norms for the empanelment of
advocates in different banks, there are many
banks where the names of a large number of
advocates have been kept on the panel. So
these advocates do not get enough cases.
All these complaints have not been received
only from the hon. Member but many other
members have even written letters to us in
this regard. After taking all that into consid-
eration, we would convene a joint meeting of
the directors of various banks and try to
develop a uniform basis, as far as possibie,
for the empanelment of advocates in the
various banks. | am sure that we would be
able to solve the problem of irregularities, if
and when such a uniform basis is agreed

upon.

SHRIHUKUMDEONARAYAN YADAV:
Mr. Speaker, Sir, the hon. Minister has talked
of convening a meeting of the the Managing
directors or Board of Directors of the banks
to find out a solution to the problem of irregu-
larities. However what | would like to say in
this regard isthat allthese things willbe done
in future but in the past, the advocates fulfill-
ing allthe eligibility conditions whether it was
LL.B., M.A or B.L. or any other qualification
laid down for the purpose and the advocates
who are experienced and competent were
not allocated cases because they were notin
the good books of the director, the Law .
Officer or the Chairman, of the Bank or just
because they did not associate themselves
in any way with them. Instead the Advocates
with political approach were allocated cases. .
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Iwould like to know from the Hon'ble minister
whether he would get all these things inves-
tigated and initiate legal proceeding to pun-
ish all such officers who have shown any
favour in this manner or if they have given
away the money of the Bank to some particu-
lar individual just to oblige him, to serve their
personalinterests. Willyou consider it as just
another instance of corruption or will you
punish the guilty officials under criminal Act?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, | have information about the
Bank-Book, but it is not possible to have
complete information .regarding the good
books. The complaints which the hon.
Member has made in this regard are based
on facts. He had said that only those advo-
cates, who are in the good books of few
directors and officers are allocated more
work. due to which they are able to eamn
more money. When such a complaintcomes
from ahon. Member and specially amember
whose aunthenticity is known to me foryears
and who will never level false allegations, it
cannot be ignored. My reply to his question
whether an enquiry would be conducted or
not, is that we would definitely conduct an

enquiry.

SHRI R.N. RAKESH: Mr. Speaker, Sir,
according to the constitution, there is a pro-
vision of 18 per cent and 7 per cent reserva-
tion in respect of the Scheduled Castes and
Scheduled Tribes respectively. The Govern-
ment has made a declaration about extend-
ing the facility of reservations to the Bud-
dhists (neo-Buddhists) as well. Only the
Government can tell us about the percent-
age of reservation, proposed to be made for
the Neo-Buddhists. You are also aware that
the number of persons belonging to sched-
uled castes and scheduled tribes is increas-
ing day by day. | would like to know as to how
many Seats have been reserved for the
candidates of Scheduled Gastes and the
Scheduled Tribes and the Neo-Buddhists
respectively, in the existing panels of advo-
cates?

PROF. MADHU DANDAVATE: Mr.
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Speaker, Sir, at the moment, it would be
difficult for me to find our from this long list
the exact number of seats reserved forthem.
However his demand for the adequate rep-
resentation of Scheduled Castes and Sched-
uled Tribes in all the appointments, is justi-
fied and in principle | do agree with him.
Moreover | would like to given an assurance
tothe hon. Memberthat if, afterthe study and
evaluation of the complete list, it is found that
the Scheduled Castes and Scheduled tribes
have notbeen adequately represented, then
after examining it, we would certainly see to
it that they are adequately represented.

SHRI R.N. RAKESH: What percentage
of reservation would be made for the Neo-
Buddhists?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, right now, | cannot specify the
percentage of seats to be reserved for them,
but | would specity it later on.

SHRI THAN SINGH JATAV: Mr.
Speaker, Sir, | would like to know whether
such panels have been prepared even in
respect of other banks like Rajasthan Bank,
UCO Bank and S.B.B.J (State bank of Bikaner
and Jaipur) and also whether High Court
judges have been included in these panels
and is there is any such provision in the law
which provides for the inclusions of High
Court judges in such panels?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, this question relates to the
Punjab National Bank, the New Bank of India
and Canara Bank only but you must have
observed that in the beginning itself, | had
mentioned about all the banks in my reply. |
had said that, the basis on which the names
of advocates are listed on the Panel of advo-
cates of the banks, differs from bank to bank.
| have admitted that therefore, | assure the
hon. Member, 3s | have already said in the
beginning itself, that be it UCO Bank or any
other bank, we would endeavour to prepare
a uniform basis for the empanelment of
advocates, in consultation with the top offi-
cials of the banks.
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PROF. SAIF-UD-DIN SOZ:Sir, | raise a
broader question to our able Finance Minis-
ter. But | would request him not to disarm me
by his humour.

| see acontinuous relationship between
Question No. 270 and No.271. It is a ques-
tion of widerange of irregularities and mal-
practices which the banking sector indulges
in. The thing is, they are not answerable to
Parliament; they are not answerable to the
Central Government. | had worked on the
Financial Committee and | raised this ques-
tion there. They enjoy autonomy.

I want to put a question to Prof. Madhuii.
Will they enjoy this autonomy and will they
remain out of the purview of these financial
committees or he is going to take measures
to make these national banks answerable
either to PAC or PUC so that we can exam-
ine them. At present, they are not answer
able.

A junior officer of the PNB would not
answer my question straight because there
was acircularissued by the Chairman of that
bank. | explained to them at Srinagar, when
|was aMember ofthe Estimates Committee.
| told them, the Central Government is an-
swerable to Parliament. We represent Par-
liament and. therefore, you are answerable.

| remember another occasion when the
Central Bank official drew the attention of
that letter and took shelter under that ground.
| raised this matter and Mr. Eduardo Faleiro,
former Finance Minister made a commit-
ment in this House that he would ask the
Chairman of Central Bank of Indiato cometo
his office and also call me and it would be
decided. | have now taken up this matter with
Prof. Madhu Dandavate. | want the banking
sector to be answerable to the Parliamen-
tary committee—either of the three financial
committees.

Ihaveraised abroader question and let
him not disarm'me through his humour.
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PROF. MADHU DANDAVATE: Without
disarming my friend with my humour, | want
to assure him that | would like to reiterate
what | have said in my Budget speech. | said,
our efforts will be to ensure functional auton-
omy of the banking institutions and financial
institutions within a broader framework of
accountability. Within a few weeks, it will be
our constant endeavour to spell out what are
the parameters of functional autonomy and
also the accountability. | am sure that all
these institutions will be accountable to you—
not to you personally, but to Parliament.

SHRI GUMAN MAL LODHA: Mr.
Speaker, Sir, my question is in two parts. |
would like to know from the hon. Minister
whether he proposes to formulate a national
policy for the empanelment of advocates in
nationalised banks, so that those lakhs of
advocates who have been practising for the
last less than 10 to 15 years and are almost
having no work with them, may also get jobs
and no advocate is allowed to monopolize
atleast for a period of five years and also than
women advocates are also brought on the
panel of advocates in banks, situated in the
rural areas. After formulating a national pol-
icy in this regard, employment of advocates
should be done in consultation with the Dis-
trict Judge in order to keep it away from the
influence of red tapism, nepotism and politi-
calisation. Under ‘B’ part of my question, as
you have said, | intend to seek the informa-
tion whether the Government, in view of the
present national perspective, proposes to
take any effective action, in the near future,
under the Criminal law, regarding the diver-
sion of crores of rupees of the Reliance
Industries by the Bank of Baroda?

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, panels of advocates would not
be maintained by the banks, only to provide
work to the unemployed advocates. How-
ever as | have said earlier also and as Shri
Hukumdeo Narayan Yadav has said, em-
panelment of advocates would be done on a
uniform basis for all banks and also accord-
ing to the capacity of the banks and the
experience of advocates. Secondly , while
doing so, we would not care as to who is
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exerting his influence on the preparation of
suchpanels. The second part of the question
pertains to a particular company. As | under-
stand it and Mr. Speaker, Sir, you will also
agree that the question pertains to the
empanelment of advocates and it is not
regarding any particular company.

[English)

SHRI AJIT PANJA: The panels which
are now existing are quite old. There are lot
of junior advocates practising all over India
who have made their mark otherwise in their
profession. But still, they do not receive a
single briefing a year from the banks. The
briefs always go to allthose who are already
on the panel and the Board. | have experi-
ence for 25 years as bank panel advocate.
When the brief comes, it comes one day
before the date of litigation i.e., if it is mort-
gage, 12 years periodisthere. Itake thebrief
on the last day. We take the brief in the
evening. We just cyclostyle the petition. We
will fill up the gaps. Next day at 10 O’Clock in
the morning, we have to file a petition to get
a receiver appointed. By this method, as |
have already mentioned Rs. 6,000 crores
worth of properties could be realised—If the
hon. Minister applies his mind tothis and it he
asks for particulars, | will give—and if junior
advocates are given an opportunity to come
in time when senior advocates do not come.
The court passes out the matter because the
senior is not present.

Therefore, my question is would the
hon. Midister considert that the names of
junior advocates of repute—not just because
of giving some employment—junior advo-
cates who have made their mark in the
panel, are taken and whether plaint petition
in the right time would be given to the advo-
cates so that the bank would realise their
dues in time.

PROF. MADHU DANDAVATE: On the
basis of his experience, he had made wel-
come and constructive suggestions. He had
spelled them out. | would accept them and |
can assure him that whatever panels we
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have appointed in the past, | will revise them
and reconstitute them.

Implementation of Court Orders by
Government

+
*275. PROF. K.V. THOMAS:
SHRI RAM SAGAR (Saidpur):

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether the Attorney General of
India was written to Government that many
of the Court orders and directions are not
implemented by Government in time; and

(b) i so, what action is being taken in
this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The Attorney-
General of India has written to the Govern-
ment that the number of contempt petitions
for non-compliance with Court orders and
directions is on the increase and that prompt
steps be taken to ensure that Court orders
and directions are carried out without the
pain of contempt petition.

(b) Ministries/Departments of Govern-
ment of India have been requested to take
prompt steps as recommended by the Attor-
ney General for India.

PROF. K.V. THOMAS: Sir, unfortu-
nately in this House we find that the con-
cerned Ministers are not available. This is a
serious matter. You should also look into
this.

MR. SPEAKER: Why should you waste
your time. You should put the question so
that the Minister can reply.

PROF. K.V. THOMAS: As the custo-
dian of this House, you should also look into
this. This is a serious matter. | now put the
question. There are a number of contempt
petitions before the Supreme Court because
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many of the Ministries and Departments of
the Government of India are not implement-
ing the Supreme Court verdicts. Unfortu-
nately.in India this legal procedure is a time-
consuming and cumbersome one. The case
starts from the Sub-Courts and the appeal
goes to the District Court, High Court and
then to the Supreme Gourt. In the Supreme
Court, once afinalverdictis given, eventhen
the concerned people are not getting justice
because the Government is nc « =pared to
implement it. | would like to know from the
Government whether an effective mecha-
nism will be introduced either through the
Government Counsels orthrough some other
agencies so that again the petitioner has not
to go to the Supreme Court with a petition of
contempt. | would like to know from the hon.
Minister whether this will be seriously looked
into by the Government.

SHRI ARIF MOHAMMAD KHAN: Sir, |
agree with the hon. Member that all these
procedures are very time-consuming ones.
There is need to find out ways so that the
delays are cut.

PROF. K.V. THOMAS: Many of the
petitions which go to the level of the Su-
preme Court are the petitions given by the
building owners against the Ministries or
Departments for either getting the building
vacated or for revising the rent. Large num-
ber of buildings are hired by the Government
Departments giving a stipulated period of
time and rent. But as usual the Governmen
will neither vacate the building nor increase
the rent reasonably. So, the building owners
go to the respective rent control courts in the
country where they get a verdict in their
favour. Then, the Government goes on
appeal to the High Court and from there it
goes to the Supreme Court. | would like to
know from the hon. Minister whether in a
similar case the Law Department can scruti-
nise the verdict of the lower courts. 1 am
suggesting the lower courts where rent control
matters are decided first. Therefore, if the
Law Department feels that there is no scope
for further litigations, then why it should be
delayed? Why should the case be taken to
the Supreme Court? Why does the Govern-
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ment spend money? Why should the peti-
tioner spend money? In respect of cases
which can be finished at the lower level, why
should such cases be taken to the Supreme
Court level?

SHRI ARIF MOHAMMAD KHAN:
Whenever a Department wishes to go in
appeal against the judgement of any lower
count, it normally happens with the concur-
rence of the Law Department. So, no Depart-
ment general goes in appeal against the
judgement of the lower court on its own. |
would also like to add that the Ministries or
Departments do nct deliberately flout the
court directions/orders. It may be that in
some cases the Ministries do not properly
appreciate the scope and reach of the court
direction and sometimes there is failure to
implement the order promptly. As and when
the court order is properly interpretted to the
concerned Ministries or Departments, it
happens invariably that remedial steps are
taken immediately for complying with the
Court orders.

PROF. K.V. THOMAS: This does not
happen with one or two cases. There are
hundreds of cases where the Government is
not implementing the verdict of the Supreme
Court.

SHRI ARIF MOHAMMAD KHAN: It any
specific cases are given by the hon. Member
where the Government is not implementing
the court order, then | would like to assure
the hon. Member, through you, Sir, that not
only the Government will comply with the
order of the court but also action will be taken
where there is any deliberate attempt not to
comply with the order.

[ Translation)

SHR! RAM KRISHAN YADAV: Sir, this
is a serious matter. The courts have to de-
pend on the Government for the implemen-
tation of court orders and directions. When a
court issues any summon or warrant, the
concerned police personnel refuses to take
any action on it. May | know if the Govern-
ment will make provisions for making avail-
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able a special police force to the courts to
ensure the implementation of its erders and
" directions? | request the Government to
provide such a force to the courts.

SHRI ARIF MOHAMMAD KHAN: Mr.
Speaker, Sir, no such proposal is under
considerationofthe Government. implemen-
tation of Court orders and directions is the
responsibility of the Government. As | said
earlier, hon. Members may kindly bring to
the Government's notice any deliberate non-
implementation of Court orders and direc-
tions. Proper action shall be taken against
the offenders besides ensuringthatthe orders
are implemented.

[English]

SHRIA. CHARLES: Sir, lamthankfulto
the Hon. Minister for the posttive reply to the
effact that suitable action will be taken for
implementing the verdicts of the court. Not
only in Supreme Court, but in lower courts
also there are cases of wilful delay in imple-
menting the judgement. We all know, justice
delayed is justice denied. Unless there are
some-definite rules, it would not be possible
to implement the assurances. So, may |
know from the hon. Minister whether he will
bring forward a legislation for penalising all
officers who deliberately delay implementa-
tion of the court’s judgement through out the
country?

SHRI ARIF MOHAMMAD KHAN: Sir, |
share the concern expressed by the Hon.
Member and | totally agree that that justice
delayed is justice denied. As far as the
question relating to any proposal for bringing
the lagislation is concerned, | would like to
say thatthere are notonly rules and laws, but
it is a Constitutional obligation on the part of
the Government to ensure that the decisions
and judgements given by the cours are
complied with, they are obeyed and they are
implemented.
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Hiring of Foreign agencies for St. Kitts
Bank Accounts

+
*276. SHRINATHU SINGH:
PROF. YADUNATH PANDEY:

Wilithe Minister of FINANCE be pleased
to refer to the reply given on 16th March,
19901to Unstarred Question No. 713 regard-
ing illegal accounts in St. Kitts and state:

(a) whether the Directorateof Enforce-
ment had hired some foreign agencies to
<conduct the inquiry into the St. Kitts bank
accounts;

(b) i so, under whose authorisation the
Directorate hired such agencies and how
much expenditure was incurred thereon; and

(c) whether the hiring of foreign agen-
cies was legitimate and if not, the action
contemplated againstthe officials held guilty?

THE MINISTER OF FINANCE (PROF.
MADRU DANDAVATE): (a) No, Sir.

(b) and (c). Do not arise.

SHRI NATHU SINGH: | would like to
know from the hon. Minister whether he has
conducted any inquiry on his own to estab-
lish the facts of this case; if so, what are also
facts.

PROF. MADHU DANDAVATE: | have
not conducted any inquiry on my own. The
CBl is conducting the inquiry.

SHRI NATHU SINGH: Sir, serious
questions arise in our minds about the role of
the previous Government in the entire mat-
ter. | would like to know whether the previous
Government involved itself in forgery and
misled Parliament. The ex-Minister of State
for Finance told this House that they had got
the documents authenticated by the Consul
General of New York.

PROF. MADHU DANDAVATE: | do not
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want to bring in any former Government.
(Interruptions)

MR. SPEAKER: Now you are the
Govemment.

PROF. MADHU DANDAVATE: In the
present Govemnment, | am involved. The
problem isthat in Kuwaiti Arab Times anews
had appeared on 20th August, 1989 and it
was further utilised on 22nd August. 1989 by
various newspapers in India. And the sum
and substance of that was that in St. Kitts,
Shri Ajeya Singh had an account and Vish-
wanath Pratap Singhiji was the beneficiary of
that account. When Shri Ajeya Singh re-
turned to India, he made it clear through a
press statement that he totally denied the
very existence of them. Then Shri Nandy,
the Deputy Director of Enforcement was
sent for enquiry. Certain photostat copies,
not the original copies, were actually pro-
duced. They were attested by the Consulate
General. And also a statement was recorded
from Mr. Miclean who was the former Manag-
ing Diwector of the First Trust Corporation
and Mr. Alan Tonks who was the ex-Director.
Later on, Mr. Alan Tonks had publicily said in
his interview that his signature was fraud-
ulently used. Now after all these develop-
ments, the best course was to go in for CBI
inquiry. The entire matter has been entrusted
to the CBI and we are awaiting the findings
of the inquiry.

SHRI JANARDHANA POOJARY: ltis
good that this Government has referred the
matter to CBI as the hon. Prime Minister's
family is involved in it. Now, Sir, the reply
was... (Interruptions)

PROF. MADHU DANDAVATE: t is not
because the Prime Minister’s family is in-
volved. Even if my family was involved, it
would have been referred to the CBI.

SHRI JANARDHANA POOJARY: If
you kindly go through the reply, the question
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was a very pertinent question and, in fact, it
was a pointed question. The question was:

“Whether the Directorate of Enforce-
ment had hired some foreign agencies
to conduct the inquiry into the St. Kitts
bank accounts;”

The answers is: “No, Sir.”
And further the questions were:

“(b) if so, under whose authorisation
the Directorate hired such agencies
and how much expenditure was in-
curred thereon; and

(c) whether the hiring of foreign agen-'
cies was legitimate and if not, the ac-
tion contemplated against the officials
held guilty?”

Now we have been seeing that whenever
there are cases against the officials—you
are also aware of this fact—the foreign
agencies have been engaged to find out the
truth. Now, | would like to know whether the *
hon. Minister would come.up- before the
House with the answer saying that, in this
case also, the CBI would be fully authorised
to engage the foreign agency or to go to
foreign countries to find out the truth.

PROF. MADHU DANDAVATE: The
original question was about the foreign
agencies. I said: “No, Sirand does not arise.”
Anyway, that matter is closed now. He has
raised a fresh question whether the CBI will
be permitted to use the foreign agencies. Sir,
normally, when the CBI undertakes any
particular investigation and inquiry and if in
that case some circumstances in the foreign
countries are involved, the CBI has'been
taking the help of Interpol. If the CBI itself
says that even making contacts with Interpol
andtaking their assistance is not sufficient—
in the past, some foreign agencies were
utilised in order to investigate certain mat-
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ters—and if they recommend this, on merits,
we will consider that point for future and we
will also keep your advice in mind and take
necessary action.

SHRI JANARDHANA POOJARY: |
would have been happy if the hon. Minister
had said: “No. We do not do it.” But he has
avoided the question. My question was a
pointed.question. | asked: “Whether the
Government is going to authorise or em-
power the CBI, even if the CBI does not go
for foreign agency, in the interest of the
investigationto find outthe truth and whether
you aregoing todirect, on related issues, the
Interpol or any other agency to find out the
truth. -

PROF. MADHU DANDAVATE: | have
not evaded the answer at all. | have carefully
gone through the last ten or fifteen years of
Parliamentary procedures. | have seen that
when any foreign agency is asked to inves-
tigate something, basically it is the CBI that

starts. If we feel that we are not able to make -

any headway at all, even those options are
keptopen;thatis all |can say at this state. On
behalf of my Government | canpot make a
commitment outright that we are going to
have the foreign agency.

SHRIJASWANT SINGH: The previous
Government had set some very new stan-
dards in the misemployment of the agencies
of State. Those standards are such as find
us today in a situation that so much of our
time is pre occupied with laundering the dirty
linen of yester years. This Dirty Tricks De-
partment that the previous Government
seems to have specialised in had gone to
such limits that | feel the present Govern-
ment must indeed come forward now with
full facts and finally extinguish it. Because
the nation is sickened of all this. This con-
stant going on of this dirty tricks, eminent
Members of Parliament being tailed abroad
etc., mustcometo anend. Allthis must come
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to an end finally and the Government get
down to governing.

Therefore, | would ask one or two clari-
fications from the Minister. Afterall, the alle-
gation that is being spoken about involves $
21 million. | personally cannot even concep-
tualise $ 21 million—what does it feel to own
$ 21 million.

SHRI SOMNATH CHATTERJEE: That
is just a chicken feed for them.

SHRI JASWANT SINGH: But thatis a
different matter.

The alleged beneficiaries of this $ 21
million are very eminent Indians. Indeed a
Member from the Opposition bench has just
got up and said the high office of the Prime
Minister is involved in it. The Minister of
Finance has not yet denied it. Therefgre, |
think the Government must come forward

with very specific answers to very-spexific
questions on this entire matter.

| would like to know on what basis did
the earlier Government reply. Because the-
C’:vernmem of India is a continuing entity,
they just cannot say that now they are sitting
in the Chair and therefore the responsibility
that they have inherited is past. The Govern-
ment of India as a continuing entity in the
House, in the Parliament, confirmed that
certain documents alleging the position of §
21 million were authentic documents. There-
fore | would like the Government to tell us
now whether they are working on the basis of
the authenticity of these documents. Is the
authenticity denied; not correct; or what?

SHR! JANARDHANA POOJARY: ltis
against this question, under Rule 41. This
question cannot be asked. The result of the
investigation has to come. On the FIR ques-
tions cannot be asked. It is for the investigat-
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ing agencies and not for the Minister or the
Parliament. Let the investigation be con-
ducted and then only he can reply.

SHRIJASWANT SINGH: The CBI has
now been entrusted with the enquiry. I would
like to know what are the terms of reference
of the CBI enquiry. How muchtime have you
given to the CBI to complete its enquiry?
Because the nation is sickened of all this.
There were reports of the involvement of
certain foreigners giving instructions directly
to our officials in St. Kitts in Trinidad and
Tobago and elsewhere. About these for-
eigners giving instructions directly to Mem-
bers of our Commissions, | would like the
Minister to clarify.

PROF. MADHU DANDAVATE: He has
specifically asked on what basis the CBl has
been entrusted with the task of this enquiry.
If the hon. Member reczlls when this allega-
tion was made, both the person against
whom the allegation was made, that is Shn
Ajeya Singh and the implied beneficiary Shri
Vishwanath Pratap Singh, publicly demarided
that they are prepared for- a full and far
enquiry into the matter They demanded a
fullenquiry into the matter, and the nature of
the enquity might be decided by the Govern-
ment. 1t is quite all ight that when these very
persons who demanded the en'quiry were In
power, they considered it their. primary re-
sponsibility to get the matter clarified and set
things right. Therefore, Sir, the terms of
reference are that there is an allegation that
such an account existed; Shri Vishwanath
Pratap Singh was the beneficitary and a
Consul-General has actually attested that.
These three aspects should be gone into
and as early as possible the findings of the
enquiry must come before the Government;
or we will expedite the enquiry on the basis
of the terms of reterence.

(Interruptions)
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[Translation)

Setting up of Jewellers Training Centre
inBareilly

*279. SHRIRAJVEER SINGH: Willthe
Ministerof COMMERCE be pleasedto state:

(a) whether there is any proposal to set
up a Jewellers Training Centre in Bareilly;

(b) if so, by what time; and

(c) the other steps proposedto be taken
by Govenment for the development of jew-
ellery crait?

[English)

THE MINISTER OF COMMERCE AND
TOURISM{SHRI ARUN KUMAR NEHRU):
(a)to (c). A statementis laid on the Table of
the House.

STATEMENT

(a) and (b). There is, at present, no
proposal with the Central Government to set
up a Jewellers Training Centre in Bareilly.

(c) The Government has been taking a
number of measures including the setting up
of Jewellery Product Development Centre
(JPDC) at Bombay and Delhi for the devel-
opment of the jewellery craft and of a Gem-
stone Artisans Training School (GATS) at
Jaipur; conduct of Training Courses in
Gemmology by the Indian Gemmological
Institute, New Delhi and by the Indian Dia-
mond Institute (ID1), Surat and establishing
facilities for Hallmarking, etc.

(Interruptions)

MR. SPEAKER: | have called Shri

Rajveer Singh.

(Interruptions)
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MR. SPEAKER: Pleasetake yourseats.
During Question Hour, you skould notdo like
this.

(Interruptions)

MR. SPEAKER: | have not permitted
you. Please take your seat. This is Question
Hour.

(Interruptions)

MR. SPEAKER: I have movedontothe
next Question.

(Interruptions)

MR. SPEAKER. |do not know why are
you doing like this. Are you on a point of
order?

(Interruptions)

MR. SPEAKER: 1do not allow any point
of order to be raised during Question Hour.
Please take your seats.

(Interruptions)
[Translation]

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, Uttar Pradesh and Bareilly in particular,
is very well-known for its jewellery craft.
Keeping this in view, will the hon. Minister
consider my proposal to iImmediately set up
a Jewellers' Training Centre in Bareilly?

SHRI ARUN KUMAR NEHRU: Sir, the
Centre has written to the U.P. Government
about this matter. At present there is no
demand for it in Bareilly. The matter will be
considered f and when such a demand
arises in future.

(Interruptions)
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MR. SPEAKER: You put your question;
Shri Poojary.

(Interruptions)

MR. SPEAKER: Since you are going to
raise extraneous points, | do not allow you.

(Interruptions)

MR. SPEAKER: There is no point in
doing like this. The question has been re-
plied to. If you have got anything else, you
can give the motion afterwards. But, you
have no right to block the time of the House
like this.

(Interruptions)

MR. SPEAKER: Please allow me to
proceed with the Question Hour. You are a
senior Member of this House, Shri Poojary;
and you cannot block the time of the House.
Please take your seat.

(Interruptions)

MR. SPEAKER: You are a senior
Member of the House and you cannot pre-
vent the other Member from putting his
question.

(Interruptions)

MR. SPEAKER: You cannot raise this
during Question Hour. You are not expected
to stand like this.

(Interruptions)
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WRITTEN ANSWERS TO QUESTIONS

Expansion of Rubber Plantations in
Orissa

*272. SHRI GOPI NATH GAJAPATH!"
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of the districts in Orissa
where rubber plantation has been taker up:

(b) whether the Rubber Board has ¢ven
favourable report regarding expansion of
rubber plantation in some other districts;

(c) if so, the details of the recommenda-
tions of the Rubber Board in this regard; and

(d) the steps taken to undertake rubber
plantation in those districts?

THE MINISTER OF COMMERCE AND
* TOURISM (SHRI ARUN KUUMAR NEHRU):
(a) to (d). The Rubber Board has recom-
mended rubber plantation development in
Orissa mainly in the uplands of six districts
namely Mayurbhanj, Balasore, Cuttack,
Dhenkanal, Puri and Ganjam. Expansion of
rubber cultivation fo districts otherthan these
six districts is not favoured on account of
inadequacy of rainfall and prevalence of
prolonged dry season which advaersely af-
fects the growth and yield of rubber. How-
ever, rubber has been planted in some
patches in Koraput, Phulbani, Kalahandiand
Keonjhar districts also in addition to the six
districts mentioned above.

Companies in Export Processing Zones

*273. CH. RAM PRAKASH: Will the
Ministerof COMMERCE be pleasedto state:

(a) the number of 100 percent foreign
owned companies in Export Processing
Zones that have been allowed to sell their
products in the domestic market:
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(b) whether these companies are al-
lowed to remit all their profits; and

(c) if so, the reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM {SHRI ARUN KUMAR NEHRU):
(a) According to the information available,
three 100% foreign owned companies in
ExportProcessing Zones have been allowed
to selltheir products in the domestic market.

(b) and (c). Repatriation of profits, divi-
dends etc. is allowed in accordance with the
details furnished by the zone units in their
project applications and approved by the
Government of India.

Study on Development of Sea-Beaches
of Karnataka

*274. SHRISRIKANTHADATTANARA-
SIMHA RAJAWADIYAR: Willthe Minister of
TOURISM be pleased to state:

(a) whether Union Government had
deputed a study team to Karnataka in 1987
to study the development of sea-beaches in
the west coastal region;

(b) whether the study team has recom-
mended some places in that state for being
developed as beach resorts for the purpose
of attracting both domestic and foreign tour-
ists;

(c) if so, the details of the proposed
beach resorts; and

(d) the steps taken to develop them?
THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):

(a) Yes, Sir.

_ (b) Yes, Sir.
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(c) and (d). A Study Team from the
Central Government surveyed the beaches ~
in Karnataka and made certain recommen-
dations in respect of seven places. Based on
these recommendations, the Government of
Karnataka prepared proposals for the con-
struction of beach resorts at Malpe, Karwar,
Murudeshwer, Marawanthe and Beleker and
sought financial assistance from the Central
Government. The State Government, how-
ever, did not submit detailed proposals as
required by the “Inter-Ministerial Committee
on Beach Resorts” for environmental cléar-
ance. They also could not identify and pro-
vide the land for some of the projects. These
projects are basicaly commercial in nature
and, therefore, should be left to private initia-
tive.

Loans to Improve Indian Trade

*277. SHRIRAVINARAYAN PANI: Will
the Minister of FINANCE be pleas~dto state

(a) whether the Associated Chamber of
Commerce and Industry has suggested to
Government to have the policy of the Re-
serve Bank of India iiberalised regarding
loans to improve Indian trade; and

(b) if so, the reactior: of Government in
this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Re-
serve Bank of India (RBI) had received a
letter dated September 21, 1988 from The
Associated Chamber of Commerce and
Industry of India (ASSOCHAM). A detailed
reply has been given to them by RBI on
January 9, 1990.

Development to Tourism in A.P.
278. SHRI KUSUMA KRISHNA MUR-

THY: Will the Minister of TOUR!SM be
pleased to state:
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(a) the steps taken to develop tourismin
Andhra Pradesh during the lat three years;

(b) whether any scheme has been
implemented to provide good accommoda-
tion facilities to the tourists in the State
during the last three years; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU)-
(a) to (c). To strengthen tourism infrastruc-
ture including accommodation facilities, the
Department of Tourism have provided Cen-
tral financial assistance on the following
projects/schemes in the State of Andhra
Pradesh, during ihe last three years;

1. Yatri Niwas at Hyderabad

2.  SoundandLight Show atGolkonda

3.  Water sports and recreational
complex at Bhavanipuram, Vijaya-

wada

4. Water sports at Rishikonda,
Visakhapatram

5. Water sports at Nagarjunasagar
6.  Kuchipudi Dance Festival

7. Additional accommodation at
Ramappa and Pakhal

8.  Wayside facilities with accommo-
dation at Lepakshi

9. Cafeteria-cum-accommodation at
Nagarjunasagar

10.  Floating recreation deck at Hus-
sainsagar

11.  Wayside facilities at Palamner in
Chittoor district
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12. ~Development of cottage compiex
at Pulicat Lake

13.  Beach cottages at Rishikonda

' These projects are being imple-
mented by the State Government ot Andhra
.Pradesh. In so far as the projects relating to
accommodationfacilities are concerned, they
are at.various stages of implementation.

Foreign Exchange Earnings from
Tourism

*280. SHRI MANDHATA SINGH:
SHRI MULLAPPALLY RAMA-
CHANDRAN:

Willthe Ministerof TOURISM be pleased
to state:

' (a)the foreign exchange earnings from
tourism during the last three years:

(b) whether there has been a decline in
the foreign exchange earnings;

() if so, the reasons therefor; and

~ (d)the steps being taken to improve the
present situation?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)to (c). As perthe estimates available from
the Reserve Bank of India, the foreign ex-
change earnings fromtourism during the last

-three years were as given below:

Year Rs. crores
© 1989-87 1067
1987-88 1856
1988-89 2103
(Provisional)

»

There has been no decline in foreign ex-
change earning from tourism during the last
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three years.

(d) The staps being taken for increasing
the foreign exchange earnings from tourism
include continued upgradation of tourism
infrastructural facilities, - diversification of
tourist attractions, identification and devel-
opmentpof new circuits, and strengthening of
publicity and marketing activities in over-
seas markets.

Renovation of |.T.D.C.Hotsls

*281. SHRILOKANATH CHOUDHARY:
Wil the Minister of TOURISM be pleased to
state:

(a) whether renovations were carried
out in a number of I.T.D.C. Hotels during
September, 1989 to February, 1990;

(b) if so, the main features of the reno-
vations andthe reasons for carrying out such
renovations during the tourist season;

(c) whether demands tor rooms by the
guests were refused on this account during
the above period; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) ITDC planned to renovate 10 out of 25
hotels during 1989-90. The renovations were
started in phases in weak sales season
which continued during the period Septem-
ber 1989 to February 1990.

(b) The main features of renovations
were:
() Refurbishing of rooms and

toilets;

(i) - Refurbishing of public areas;
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(i) Replacement of furniture and
fixtures.

In order to achieve and maintain parity in a
highly competitive industry ITDC faunched
From May'88 a major-3-year renovation
programme for its hotels spread over the
year. Ifthe renovation programme was to be
confined merely to the weak sales (summer)
season, it was estimated that renevation
would extend to over 5 years.

(c) and (d). While-undertaking renova-
tions, all efforts were made to ensure that
inconvenience to guests is minimised; reno-
vations were undertaken by taking up a
portion ata time and not the entire property.
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No record of refusals is however being kept
in the hotels due to renovation or otherwise

Indo-US Trade

*282. SHRI MADHAVRAO SCINDIA:-
Wiil the Minister of COMMERCE be pleased
to state the percentage increase registered
in the exports and imports trade with USA
during 1989 over 1988, and the likely trade
figufes for 19907

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
The following are the provisional figures of
exports and imports according to DGCI&S,
Who maintains statistics on a financial year .
basis;

(Value : in Rs. crores) -

=

Year Exports %Change Imports %Change
1987-88  2907.65 2024.97 —

- PZEEnN
1988-89  3735.10 284 3181.37 57.1
1989-90  2634.74 2396.68 —
(Apr-Dec.) .

1989-90  3221.03 3171.11 323

22.2

For the year 1989-90 figures are avail-

able only for April-December, 1989 and the

trend can be seen by comparing these fig-
ures with the figures available for the corre-
sponding period in 1988-89.

Divorce Cases Pending in Courts

283. SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the number of divorce cases pend-
ing for more than three years in different
courts;

(b) the proposals being considered
for speedy disposal of such cases; and

(c) whether any legislation is contem-
plated to expedite the process of divorce in
cases of mutual consent?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The information is
being collected and will be laid on the Table
of the House.

(b) Various steps have been taken by
the Government. from timeto time, to reduce
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overall pendency in the courts. A Committee
of 3 Chief Justices of High Courts has been
constituted in January, 1989 to make an in
depth study of the problem of arrears in
Courts and to suggest remedial measures.

(c) No, Sir.
Clearance of Local Cheques

*284. SHRI AJIT KUMAR PANJA: Will
the Minister of FINANCE be pleasedto state:

{(a) whether Government are aware of
the banks flouting Reserve Bank of India
directive on clearance of local cheques:

(b) it so, the names of banks marked for
these violative action; and

(c) the action taken against them?

THE MINISTER OF FINANCE(PROF.
MADHU DANDAVATE): (a) to (c). Reserve
Bank of India (RBI) has reported that it has
not issued any statutory directive to public
sector banks for clearing local cheques.
However, banks, which are members of the
clearing houses (particularly those at Bom-
bay, Calcutta, Madras and New Delhi) have
been advised by the RBI to ensure that all
local cheques deposited by thair customers
for collection are sent for clearing on the
same day. According to RBI, banks are
generally complying with these instructions.

[ Translation)
Tourist Places in Mewar

*285. SHRIGULAB CHAND KATARIA:
Willthe Minister of TOURISM be pleased to
state:

(@) the places related to the life of
Maharana Pratap of Mewar propased to be
‘developed as tourist places;
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(b) whether the Union Government had
approved the Mewar Complex Scheme of
the Rajasthan Government and if so, the
amount sancticned for this scheme;

(c) whether Mewar Complex Scheme
has since been implemented; and

(d) it so, the details of progress and if
not, the reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN XUMAR NEHRU):
(a) The following places related to the life cf
Maharana Pratap of Mewar are proposed to
be developed as tourist places:-

1. Haldighati

2.  Gogunda

3. Kumbhalgarh
4, Chavand

5. Chittaur

(b) to (d). Development of tourist infra-
structure at places of tounst interest is pri-
marily the responsibllity of the State Govern-
ments. However, for the Mewar Complex
scheme, the Central Department of Tourism
have already sanctioned during 1989-90
construction of a Cafeteria at Gogunda at a
cost of Rs. 3.12 lakhs and have agreed in
principle to the construction of a Tourist
Complex atKumbhalgarh. Revised estimates
are awaited from the State Government. The
projects for Haldighati and Chavand are
proposed to bé considered for financial
assistance during the next financial year.

The Department of Tourism have also
sanctioned the construction of Additional
Accommodation at Panna Tourist Bungalow
in Chittaur at a cost of Rs. 13.50 lakhs during
1988-89. The ground fioor has already been
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completed and the work on the first floor is in
progress. Flood-lighting of Chittaurgarh Fort
has also been sanctioned.

[English]

Joint Venture Companies by Indian
Banks with International Merchant
Banks

*286. SHRIK.S.RAO:
SHRI BRAHM DUTT:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Government propose to
permit Indian Banks to float joint venture
companies with leading international mer-
chant banks;

(b) it so, whether a number of public
sector banks have informally sounded the
Reserve Bank of India and his Ministry for
permission for setting up such subsidiaries;

D

(c) the objectives for setting up of such
subsidianes and the advantages Indiawould
have by such joint ventures;

(d) whether there would be substantial
savings in foreign exchange thereby; and

(e) i s0, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) There is no
proposal at present to permit Indian banks to
set up joint venture companies in india with
leading International Merchant Banks.

(b) Reserve Bank of India (RBI) has
reporied thal it had received a proposalitom
a nationalised bank to set up a financial
subsidiary in association with foreign banks.
The proposal was examined by the RBI and
was rejected.

(c), (d) and (e). Do not arise.
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Loans Advanced by S.B.I.
287. SHRI JANARDHANA
POOJARY:.

SHRIYASHWANTRAOPATIL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether credit camps have staged
a comeback in the form of big buy camps
organised by the State Bank of India (SBI);

(b) if so, the norms adopted by the S.B..
In granting loans under the above scheme;

(c) whether other nationalised banks
also propose to give such loans; and

(d) if so, the number of camps likely to
be organised?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). As per
reports available, the State Bank of India has
introduced their own Big Buy Scheme in
1988. It is a loan Scheme to enable the
individuals to purchase consumer durables.
The loan amount is restricted to 12 times the
net monthly income subject to a minimum of
Rs. 5000/- and a maximum of Rs. 1 lakh. The
interest charge is 16.5 per cent per annum
andthe loan is repayable in equated monthly
instalments which may extend up to 60
months.

Tourism Potential in Garhwal Region of
U.P.

*288. SHRIC.M. NAGI: Willthe Minister
of TOURISM be pleased to state:

(a) whether Government are aware of
tremendous tourism potential of Garhwal
Region in Uttar Pradesh;

(b) if so, the steps taken to tap tourist
potential of Garhwal during the last three



119  Written Answers

years;

(c) the expenditure incurred on tourism
development in the region during the last
three years, year-wise and district-wise; and

(d) the future plans in this regard includ-
ing the places, if any, identified for develop-
ment as tourist spots?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.
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(b) and (c). State Governments are pri-
marily responsible to tap tourist potential of
various destinations. However, based on
specific proposals received from them, the
Department of Tourism provides financial
assistance within available resources to
develop infrastructure.

. For the development of Tourism in the
Garhwal Region, the Department has re-
leased funds for the following schemes dur-
ing the last three years:—

(Rs. in lakhs)

Name of the Amount Released during Total amount
Projects/Scheme Sanctioned the last three released during
years the 7th Plan

1. Cottages & restaurant 20.90 5.00 5.00
at Auli

2. Fibre Glass Huts for 33.75 12.00 12.00
Garhwal Region

3. Trekking equipment for 11.86 8.00 8.00

Garkwal Region

In order to further tap the tourism poten-
tial of Garhwal Region the Government has
promoted river-rafting and winter sports in
the area. The Ministry of Tourism has also
organised an International Yoga Festival at
Rishikeshin February 1990, which is likely to
become a regular teature.

(d) The development of tourism is a
continuous process. However, the Ministry
of Tourism extends financial assistance to
States/Union Territories for strengthening of
tourist infrastructure on specific proposals
based on their merits, availability of funds
and inter-se-priorities.

Evaluation of SEPUP and SEEUY

2841, SHRISANATKUMAR MANDAL.:
Will the Minister of FINANCE be pleased to
state:

(a) whether any evaluation has been
made of the two major schemes started for
facilitating self-employment of the urban poor
through institutional finance with an element
of subsidy viz. the Self Employment Pro-
gramme for Urban Poor (SEPUP) and the
Self Employment Programme for Educated
Unemployed Youth (SEEUY)
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(b) if so, how far these have led to
solving the urban poverty; and

(c)whether Government propose to give
a fresh look to these two schemes while
framing the Eighth Five Year Plan and make
them more effective to hit at the very root
cause of poverty, namely, unemployment,
under-employment or unproductive employ-
ment?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Office of
the Development Commissioner (Small Scale
Industries) whois administratively concerned
with the Self-Employment Scheme for Edu-
cated Unemployed Youth (SEEUY) has
reported that the objective of the scheme Is
to encourage the educated unemployed
youth to undertake self employment ven-
tures in industry, service and business
through the provision of a package of assis-
tance. The scheme is intended to provide
self employment to educated unemployed
youth who are not able to muster their own
capital. The SEEUY Scheme is being evalu-
ated by the State Governments. The scheme
Is working satisfactorily. There 1s no pro-
posal at present to restructure this scheme.

Self Employment Programme for Urban
Poor (SEPUP) was introduced to encourage
indentified families living below subsistence
level in metropolitan, urban and semi-urban
centres which are not covered under the
Integrated Rural Development Programme
(IRDP), to undertake self employment ven-
tures with the help of bank credit and subsidy
provided by Central Government. There is
no proposal to modify the scheme at pres-
ent.

The SEEUY and SEPUP schemes have
been allowed to continue upto 31st March,
1991,
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Agreement Between management and
Trade Unions

2842. SHRIA. K. ROY: Willthe Minister
of STEEL AND MINES be pleased to state:

(a) whether an agreement was reached
between the management of Bokaro Steel
Plant (BSP) and the Trade Unions in Octo-
ber, 1986;

(b) it so, whether the agreement has
been implemented fully; and

(c) if not, the reasons therefor and the
steps proposed to be taken in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir.

(b) and (c). Do not arise.

Smuggling of Guatemala Cardamom
Through Nepal to India

2843 SHRIPALAIK. M. MATHEW: Wil
the Minister of FINANCE be pleasedto state:

(a) whether Government are aware of
the smuggling of Guatemala Cardamom
through Nepal into India; and

(b) if so, the steps taken by Government
to prevent it?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes Sir.

(b} The concerned Customs formations
in the Indo-Nepal sector of the land border
have been alerted with a view to curb this
smuggling. As a result, small cardamom
worth Rs. 9.13 lakhs were seized during
1989 as against Rs. 3.50 lakns seized during
1988. The anti-smuggling drive has been
maintained in 1990 and seizures of small
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cardamom valued at Rs. 6.70 lakhs (provi-
sional ) have been effected upto February.

Allocation of Banks to Public Sector
Undertakings

2844. SHRIHET RAM: Wili the Minister
of FINANCE be pleased to state:

(a) whether Government propose to
allocate one public sector bank to one public
sector undertaking; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Under
the scheme of departmentalisation of Cen-
tral Government accounts, each Ministry/
Department of Government of India is ac-
credited to a particular public sector bank to
attend its receipts and payments work. The
public sector undertakings/statutory bodies/
corporations etc., have an independent en-
tity and are free to choose any of the public
sectorbanks fortheir financing requirements
etc. It will also be open to the public sector
undertakings to deal with more than one
public sector bank or consortium of banks
depending upon the units’ operational con-
venience and the extent of its financial re-
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quirements.
Export of iron Ore

2845. SHRI K. PRADHANI:
DR. LAXMINARAYAN PAN-
DEY:

Will the Minister of COMMERCE be
pleased to state:

(a) the names of the countries to which
iron ore was exported during Seventh Plan
period alongwith the quantum and value
thereof, year-wise; and

(b)the steps being takento increase the
export of iron ere?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Iron ore was exported to Japan, South
Korea, Rumania, Czechoslovakia, Hungary,
Bulgaria, G.D.R. Switzerland, Poland, Middle
East, Malaysia, North Korea, Pakistan, Tur-
key, China, Nepal, Kuwait, U.A.E., Bahrain,
Austrdlia, Quatar, U.S.A., Indonesia, Tai-
wan, Iraqg, France, Mexico, West Germany
and other West European countries. The
quantum and value of iron ore exported
during the Seventh Plan period is as under:

(Quantity in Million Tonnes)
(Value in Rupees Crores)

Year Quantity Value
1985-86 30.019 543.65
1986-87 32.525 597.47
1987-88 28.369 515.53
1988-89 33.318 670.61
1989-90 (Provisional) 29.541 778.25

(April-February)
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(b) Some of the steps taken to increase
exports of iron ore are market diversification,
improvement in infrastructural facilities at
major ports and tying up of export sales
through long term agreements with major
buyers of iron ore, etc.

FICCI Suggestions on Import-Export
Policy

2846. SHRI BHAGEY GOBARDHAN:
Willthe Minister of COMMERCE be pleased
to state.

(a) whether Government have received
some suggestions from the Federation of
Indian Chambers of Commerce and Industry
(FICCI) on the Import and Export policy.

(b) if so, the details thereof,

(c) whether FICCI has suggested that
the new policy should be made valid for a
period of S years so that it 1s co terminus with
the 8th Five Year Plan. and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU).
(a) Yes Sr.

(b)to (d). The forthcoming new Import &
Export Policy will be laid on the Table of the
House on 30th March, 1990. It is therefore
premature to disclose detalls at this stage

Surprise Visits by Officers of Central
Excise Department

2847. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) the number of surprise visits made
by Deputy Collectors, Assistant Collectors
and Suprintendents of the Central Excise
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department at Delhi to the units during the
last three months;

(b) the results of these visits; and

(c) the number of adjudication cases
pending with the Collectors and the steps
taken to finalise expeditiously the adjudica-
tion cases?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Surprise visits
made during last three months:

Deputy Collectors NIL
Assistant Collectors 11
Superintendents 54

(b) 46 cases have been registered as a
result of these visits Involving evasion of
central excise duty of Rs. 72.93 lakhs ap-
proximately.

(c) 83 cases are pending adjudication
with the Collector of Central Excise, Delhi.
One more Collector of Central Excise, Delhi
has been posted mainly to attend to adjudi-
cation of cases in addition to other specified
tunctions allotted. Pendency of adjudica-
tions with Collectors 1s also monitored atthe
level of Central Board of Excise and Cus-
toms.

Suggestion for Merger of MITCO &
MMTC

2848. SHRIPARASRAM BHARDWAJ:
Willthe Minister of COMMERCE be pleased
to state:

(8) whether a high powered Committee
on mica constituted by Government in Sep-
tember 1988, has recommended merger of
the Mica Trading Corporation (MITCO) with
the Minerals and Metals Trading Corpora-
tion (MMTC); and
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(b) the other main suggestions put for-
ward by the Committee?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir. The Committee was constituted
in September 1989.

(b) Main recommendations of the
Committee are given in the Statement be-
low.

STATEMENT

Main Recommendations of the Com-
mittee of MICA

1. Merger Of MITCO with MMTC

It is recommended that MITCO should
be merged with MMTC and should function
as a separate division of MMTC, responsible
for Mica trading.

2.  Canalisation Policy

It is recommended that there should be
100% canalisation of export of Processed
Mica through MITCOMMTC for exports to
rupee payment areas. The exports of Proc-
essed Mica to GCA countries should be de-
canalised.

3.  Export Duty on MICA Scrap

It is recommended that the export duty
on Mica Scrap should be withdrawn. A suit-
able MEP should be fixed, so that the export
price does not reduce (at present the export
price of scrap Ruby Mica is around Rs.
8,700/- PMT and of export of Green Mica
scrap is around Rs. 4,800/-PMT).

4. Labour Welfare Cess

The Committee was convinced that the
activities undertaken from the revenue col-

lected from the Labour Welfare Cess were
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good and need to be supported. It is recom-
mended thatthe present establishments (e.g.
Hospitals, Dispansaries, Schools, etc.) for
the welfare of Mica mine workers and their
families should be continued. In view of the
current expenditure on these activities being
more than the current collections under the
cess, it is recommended that the rate of cass
collection may be increased from 3.5% to
4.5%.

5. Mica Mining
(a)  Renewal of Leases

It is recommended that the concerned
State Governments be asked to expedi-
tiously take decisions on renewal of leases,
within a specified time frame. It is the view of
the Committee that considering the decline
in mica mining activity, first and second
renewals shouid be granted automatically to
all lessees who have suitably ‘worked’ the
mine. Environmental clearance and clear-
ance for mining in forest areas be also expe-
ditiously granted.

() The ‘Working Plan’ Condition for
MiCA Mining Leases

k is the considered view of the Commit-
tee that it is very difficult to estimate mica
reserves, as Mica deposits are extramensu-
rate. It is accordingly recommended that
applicants for Mica leases should be ex-
empted from the condition of furnishing afive
year working plan.

(c) IBM should open more technical
cells in the mica belts for surveying
and mapping of mica deposits at a
reasonable cost.

(d)  Mica mining should be declared as
an ‘industry’ under the Industrial
Development and Regulation Act.



129  Written Answers

6.  Research and Development

It was the unanimous view of ‘the Com-
mittee that considering the declining interna-
tional demand for sheet mica, there is an
imperative need for research and develop-
ment not only in Mica mining but also for
determining different new uses of Mica and
mica products. It is recommended that the
Government should initiate specific research
projects for mica/mica products.

7. incentives for Export of MICA/MICA
Products

It is recommended that the following
incentives for export be considered:

(a)  Extension of Section 80 HHC to
cover Processed Mica, Fabricated
Mica and Mica Products

(b)  CCS and REP licences for export
of mica powder/flakes, mica prod-
ucts like mica paper, micanite and
other downstream products.

(c)  Enhanced CCS on export of Sil-
vered Mica plates and Fabricated
mica.

8. Increase in MEP of Silvered MICA
Plates, Processed MICA and MICA
Powder/Flakes

It was the view of the Committee that
there is a need to immediately increase the
MEP of Mica Scrap by around 25%. The
MEP of other processed mica items be also
suitably increased. MITCO has accordingly
suitably increased the MEP on export of
Mica scrap and for different items of Proc-
essed Mica (on the interim recommenda-
tions of the Committee). It is also recom-
mended that an MEP be fixed for export of
mica powder/flakes of upto 325 mesh of Rs.
2200/- PMT and of Rs. 2700/- PMT on mica
powder more than 325 mesh. It is also rec-
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ommended that MEP be fixed on export of
Silvered Mica Plates (with-an increase of
around 20% over the MEP applicable for
different categories as existing uptill 31st
March, 1988). It is recommended that the
MEP on different mica items should be re-
viewed by the canalising agency/Govern-
ment positively on a six monthly basis. Suit-
able upward revision in MEP must be made
keeping in view the international market trend
as well as the changes in the exchange rate.

9.  Rationalisation of Mitco Manage-
ment

It is recommended that an immediate
exercise be undertaken to curtail excessive
overseas expenditure in MITCO in all the
different areas like Staffing, Offices, Guest
Houses, Foreign visits by staff, internaitravel
and entertainment, and advances 1o staff. It
is also recommended that an immediate
technical and financial analysis be made of
the book value of the finished goods inven-
tory of MITCO. The managerial cadre be
also revamped so as to strengthen the
marketing wing, the purchase policies forthe
canalised products be also improved and
rationalised. It is also recommended that the
canalising agency should restrict its gross
margin, between its purchase price for‘Ready
to export material’ and the export price, to a
reasonable level of around 30%. It is also
recommended that the canalising agency
must increase the quantum of purchase of
the canalised products and simultaneously
make greater efforts for export marketing.

Development of Nandan Kanan as a
Tourist Spot

2849. SHRI BHAKTA CHARAN DAS:
Will the Minister of TOURISM be pleased
to state:

(a) whether Government have a pro-
posal to develop Nandan Kanan in Eighth
Planto attract more domaestic as well foreign
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tourists;

(b) whether any specific scheme has
been drawn up by Government for that pur-
pose; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir.

(b) No, Sir.
(c) Does not arise.

Export of Tanned and Finished Leather
Goods

2850. SHRIR. JEEVARATHINAM: Will
the Minister of COMMERCE be pleased to
state:

{a) the total cost of raw hides and skins
imported for tanning and re-export purposes
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during 1989;

(b) the total foreign exchange earned
fromthe export of tanned and finished leather
goods separately during 1989; and

(c) the earnings of Tamil Nadu units in
the above exports?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(@) The information for the year 1988-89
regarding total cost of raw hides and skins
imported has not yet been compiled. How-
ever, during earlier years of 1987-88 and
1986-87 the value of imports as per data
compiled by the Directorate General of
Commercial Intelligence and Statistics, Cal-
cutta amounted to Rs. 21.6 crores and Rs.
14.5 crores respectively.

(b) Exports of leather and leather prod-
ucts during 1989 as per data received from
the Council for Leather Exports have been
as follows;

(Value Rs. in Crores)

() Semi processed leather 42.29
(ii) Finished leather 643.30
(iii) Leather Footwear, footwear

components and other leather goods  1067.26
Total: 1752.85

(Source: Council for Leather Exports)

(c) The share of Tamil Nadu in the
above exports was Rs. 788.78 crores consti-
tuting about 45% of total exports during
1989.

Enforcement of Export Obligations

2851. SHRI K. RAMAMURTHY: Wilithe
Ministerof COMMERCE be pleasedto state:

(a) whether Government have any
specific system and machinery to enforce
export obligation undertaken by the import-
ers of machinery/equipment, raw material
and technical know-how; and

(b) the names of twenty top violators of
such obligations and the reasons advanced
for non-compliance along with the value and
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kind of imports allowed year-wise for last
three years, that had created the export
obligation and the commodity in respect of
which violations took place?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes Sir.

(b) Information is being collected and
will be laid on the table of the House.

Setting up of Separate High Court for
N.E. Region

2852. SHRI MANIK SANYAL: Will the
Minister of LAW AND JUSTICE be pleased
to state:

(a) in which States in the North Eastern
Region separate High Courts or permanent
benches of the Guwahati High Court have
been established; and

(b) the reasons for the delay in this
regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF

MOHAMMAD KHAN): (a) and (b). the princi-.

pal seat of the Guwahati High Court 1s In
Assam and a permanent Bench thereof has
been established recently in Nagaland. The
remaining State Governments have not yet
completed the requisite infrastructural facili-
ties for establishments of permanent Benches
of the Guwahati High Court. Separate High
Courts are to be formed later.

Import of Vehicles

2853. SHRIN. DENNIS: Will the Minis-
ter of COMMERCE be pleased to state:

(a) the details of trucks, lorries, passen-
ger buses, vans and tourist coaches which
were allowed to be imported during the last
three years;
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(b) the details of firms, institutions and
individuals etc. who were allowed to import
such vehicles;

(c) the cost and the purposes for which
these vehicles were imported; and

(d) the steps taken to prevent these
vehicles for being used for purposes other
than those for which imports were allowed?

THE MINISTER OF COMMERCE AND
TOUR!SM (SHRI ARUN KUMAR NEHRU):
(a) to (d). Two CCPs and one import licence
were issued during the lat three years for the
import of Mini Buses/security van as per
details given below:

(i)  M/s Rashtriya Chemicals & Fertil-
izers Lid, New Delhi— Nine Mini
Buses for a total CIF value of Rs.
10,80,000/- for their use in India,
after completion of foreign contract,
for which these buses were pur-
chased abroad.

(i)  M/s Hotel Sofitel Surya, New Delhi
—One Mini Bus for a CIF value of
Rs. 1,58,900/- for hotel require-
ments.

(i) State Bank of India, Chandigarh—
One Armoured Security van with
Bullet Ressistance Panel for a CIF
value of Rs. 6,61,500/- for carrying
cash.

in other to prevent any misuse, CCPs
import licences are issued with condition of
No-sale for a period of 5 years for which they
are required to execute Bond backed with
Bank guarantee. After the no-sale period is
over, parties are also required to obtain the
sale permission from CCl & E.
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Defects in Some Doordarshan Relay
Centres in Kerala

2854. SHRIPALAI K.M. MATHEW: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(@) whether there are complaints of
serious defects in the Doordarshan relay
centres at Pathanamthitta and lddukki dis-
tricts;

(b) if so, whether Government propose
to take urgent steps to rectify the defects.
and

(c) the time by which the defects wouid
be removed?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). The low power TV
transmitters at Pathanamthitta and Idukki
are functioning normally except that their
service range is limited due to the local
terrain conditions and there have been some
minor interruptions because of power supply
failure, etc. Doordarshan have placed or-
ders for procurement of diesel generators for
use at these transmitters to minimise inter-
ruptions in service due to power supply fail-
ures.

SC/ST Dlyectors in Nationalised Banks

2855. SHR!A. VWAYARAGHAVAN: Will
the Minister of FINANCE be pleased to state:

(a) the total number of Directors in the
Boards of Directors of nationalised banks;
and

(b) the total number of Directors among
them belonging to Scheduled Castes and
Scheduled Tribes?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
statutory schemes governing the national-
ised banks provide for appointment of 9 non-
official directors on the Boards of each of the
nationalised banks. At present, one non-
official director belonging to SC/ST is in
position on the Boards of 12 of the 20 nation-
alised banks.

[ Transtation]

Pay Scales of Assistants and Upper
Division Clerks

2856. DR. BANGALI SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe High Court has given its
verdict on the suit filed by the Assistants and
Upper Division Clerks working in Central
Government offices for upgrading their pay
scales;

(b) if so, the details thereof; and

(c) the action being taken by Govern-
ment to implement the orders of the High
Court?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Government are
not aware of any case having been filed by
Assistants and Upper Division Clerks in the
High Court for upgradation of their pay scales.

(b) and (c). Do not arise.
[English]
Historical Monuments in Delhi
2857. SHRIGUMAN MAL LODHA: Wil
the Minister of TOURISM be pleased to

state:

(a) whether Delhi Tourism Development
Corporation propose to illuminate historical



137  Written Answers

monuments in Delhi;

(b) if so, the details of sites selected or
proposed to be selected; and

(c) the financial allocation thereof dur-
ing 1989-90 and 1990-91?

THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) and (b). Delhi Tourism Devel-
opment Corporation incoordination with other
local bodies have already illuminate Red
Fort, Delhi Gate, Feroz Shah Kotla, Purana
Quila, Sher Shah Sur Gate and Qutab Mi-
nar.

Delhi Tounsm Development Corpora-
tion in the second phase proposes to illumi-
nate Turkman Gate, KhoontDarwaza, Qudsia
Park, Sabz Bur) (Neel Gumbad) and
Safdarjung Tomb in coordination with other
local bodies.

(c) The Department of Tourism has a
scheme for giving financial assistance to
Siate Governments/Union Terntories for
floodlighting of historical monuments which
attract both international and domestic tour-
ists. This financial assistance I1s given on the
receipt of proposal based on merit, subjectto
availability of funds and inter-se priorities.

Setting up of A T.V. Centre in Goa

2858. PROF. GOPALRAO MAYEKAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to set
up a T.V. Centre in Goa;

(b) it so, the details thereot; and

(c) the time by which it is likely to be set
up?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). A high power (10 KW)
TVtransmitter is already functioning at Panaiji
(Goa) which relays programmes of Door-
darshan Kendra, Bombay besides the na-
tional network programmes. The Programme
Generation Facility Centre under implemen-
tation at Panajl 1s expected to be commis-
sioned during this year.

[ Translation]
Sail Stockyard at Gorakhpur

2859. MAHANT ABEDYA NATH: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether there 1s a proposal to set up
a stockyard of Steel Authority of India Lim-
tted at Gorakhpur; and

(b) it so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM (SHR!I ARUN KUMAR NEHRU):
(a) No, Sir.

(b) The level of demand in and around
Gorakhpur area, at present is not adequate
for setting up a stockyard or an outlet by
SAIL.

[(English]

Revenue From Tobacco Industry

2860. SHRI RAMJILAL SUMAN: Will
the Minister of FINANCE be pleasedto state:

(a) the revenue earned by Government
from tobacco industry during the last three
years, year-wise; and

(b) whether itis highestincomparisonto
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the revenue accrued from other commodi-
ties?
THE MINISTER OF FINANCE (PROF.
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MADHU DANDAVATE): (a) The Central
Excise duty and Export cess collected from
Tobacco Industry is as under.

( Rs. in Cores)

Year Central Excise duty Export cess
1986-87 1556.66 1.06
1987-88 1691.38 0.78
1988-89 1845.75 0.77

Figures of Income-tax collections are not maintained trade/industry - wise.

(b) There are other commodity groups
which yield more revenue to the Govern-
ment by way of the aforesaid levies.

[ Translation)

Development of Tourist Places in Haruti
Region of Rajasthan

2861. SHRI DAU DAYAL JOSHI: Wili
the Minister of TOURISM be pleased to
state: ’

(a) whether there is any plan to develop
tourist places in the Haruti region of Rajast-
han; and

" (b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Department of Tourism have
commissioned a study to know the tourism
potential of Kota, Bundi and Jhalawar dis-
tricts. Further, the following projects have
been sanctioned in the Haruti Region:—

1. Tourist Bungalow at Jhalawar

2. Kiosk at Baroli

[English)

Telecast of Bangalore Karaga Function
on Doordarshan

2862. SHRI H.C. SRIKANTAIAH: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether “Bangalore Karaga” , a
historic function was shown on the national
network last year; and

(b) if so, whether Government propose
to telecast this event this year also on 10th
April, 1990 on national network as it is a
symbol for Hindu-Muslim unity?

THE MINISTER OF INFORMATION
AND BROADCASTINGAND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir.

(b) Doordarshan Kendra, Bangalore has
been advised to cover the Function. How-
ever, its telecast on the national network
depends upon the quality of the coverage
and availability of a suitable time-siot.
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Weekly off in Branches of State Bank of
Bikaner and Jaipur in Delhi
2863. SHRI R.L.P. VERMA: Will the
Minister of FINANCE be pleased to state:

(a) the branches of the State Bank of
Bikaner and Jaipur in Delhi which are ob-
serving Sunday as weekly off;

(b) whether Government propose to
make Sunday as weekly off in more branches
of the said Bank; and

(c) if so, the details of such branches?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) State Bank of
Bikaner & Jaipur has reported that its
branches at Connaught Circus, Service
Branch (Connaught Circus), Bara Khamba
Road, Chandni Chowk, Khar Baoli, Bara
Hindu Rao, Lawrence Road, Kirti Nagar,
Nehru Place and Naraina Phase-Il in Delhi
are observing Sunday as weekly off.

(b) Thare is no such proposal.
(c) Does not arise.
Self-Sufficiency in Coins

2864. SHRI P.A. ANTONY: Will the
Minister of FINANCE be pleased to state:

(a) the demand and supply position of
coins in the country at present; and

(b) whether there is any proposal to
import coins of small denominations during
the current financial year?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) During the year
1989-90, Reserve Bank of India has placed
an indent on India Government Mints for
supply of 2800 million prices of coins of
various denominations. The production of all
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the Mints till February, 1990 was 2653 mil-
lion pieces. The annual target is expected to
be realised.

(b) There is no proposal to import coins
during the current financial year. An order for
import of 500 million pieces of coin blanks
only was placed during the year.

Role Reorientation of STC and MMTC
as Import Canalising Agencies

2865. SHRI S. KRISHNA KUMAR: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
reorient the role of the State Trading Corpo-
ration and the Minerals and Metals Trading
Corporation, Particularly in regard to acting
as canalising agencies for imports; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Yes Sir. The Government aims at
reorienting the roles of STC and MMTC so
as to enable these trading organisations to
concentrate on and increase their export
efforts, particularly in the non-canalised
sector. Simulataneously, the Government
have also initiated a policy of liberalisation by
which the industrial raw materials and other
inputs required for export production are
freely available to the industry/consumers.

[Translation)
Market Value of Shares
2866. SHRI BRI BHUSHAN TIWARI:
Will the Minister of FINANCE be pleased to
state:
(a) the extent of fall or rise in market

value of shares of popular companies no-
ticed in the Bombay, Delhi and Calcutta
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Stock Exchanges after the formation of the
present Government; and

(b) the names of companies, the market
value of whose shares increased due to
support from Government financial institu-
tions?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) There is no
specific criterion or definition about popular
companies. However, the Economic Times
Index of Ordinary Share Prices (All India)
has increased by 8.4% between 1st Decem-
ber, 1989 and 22nd March, 1990.

(b) Question does not arise since an
increase or decrease in share values is a
function of a variety of factors.

[English)
Reduction in Flow of French Tourists

2867. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of TOURISM be
pleased to state:

(a) whether Government are aware that
the French Foreign Ministry has warned the
travel agents who are planning tourist pack-
agesto India to be on guard against possible
terrorists attack on French nationals;

(b) if so, whether it has resulted in re-
duction in the number of foreign tourists;

(c) whether Government have taken up
this issue with the French Government; and

(d) if so, the reaction of the French
Government in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The French Foreign Office had cautioned
French travel agencies only for Kashmir.
The Associated French Press had wrongly
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reported that this was for packages to India.

(b) French tourist arrivals to India have
shown a marginal increase over arrivals in
the last year.

(c) and (d). The French Foreign office,
on the matter being taken up by the Indian
Mission in Paris, have informed Associated
French Press about their mistake.

Sale of UTI Units to Foreign Investors

2868. SHRIBASUDEB ACHARIA:
DR. SUDHIR RAY:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Unit Trust of India (UTI)
is being allowed to sell units abroad,;

(b)the rate of interest payable to foreign
investors;

(c) whether the rate of interest shall be
fixed or variable one; and

(d) whether the interest will be paid in
foreign currencies or in Indian currency.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) UTI has general
permission from RBI to sell units to non-
residents of Indian nationality/origin. Direct
sale of units to non-NRls is not permitted.
However, foreigners could invest in units
through special schemes like India Fund and
India Growth Fund.

(b) and (c). UTI distributes income by
way of declaring di.. . and. While in case of
two of the Unit schemes, viz. Children Gift
Growth Fund and Parents Gift Growth Fund,
full dividend distribution is made at fixed
rates, in other schemes and mastershares,
the rate of dividend could vary from year to
year.
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(d) Dividend on NRI investment in units
is paid in rupees but can be remitted abroad
if the original investment has been made by
the NRI investors in foreign exchange and
the concerned investor continues to be an
NRI.

[ Translation]

Crisis in Alluminium Industry

2870. SHRIBALESHWAR YADAV:Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether there 1s acute shortage of
raw matenial in the aluminium industry; and

(b) if so, the steps proposed to be taken
by Government to remove the shortage of
raw material in this industry?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is no acute shortage of raw
materials for production of aluminium in the
country. Sometimes individual units may face
certain difficulties in procuring a particular
raw material for which suitable action is
taken on case to case basis.

{English)
Refinancing of Cooperative Banks and

State Land Development Banks in
Karnataka by NABARD

2872. SHRI C. P. MUDALAGIRI-
YAPPA:
SHRI V. KRISHNA RAO:

Wilithe Minister of FINANCE be pleased
to state:

(a) wheth.r the National Bank for Agri-
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culture and Rural Development (NABARD)
has stopped refinancing facilities to State
Cooperative Banks and the State Land
Development Banks in Karnataka;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken by
Union Government to resume the flow of
credit from NABARD to Karnataka?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a)to (c). The avail-
ment of refinance facilities from the National
Bank for Agriculture and Rural Development
(NABARD) is subject to compliance with
instructions/guidelines issued by the Re-
serve bank of India (RBl) NABARD. In the
State of Karnataka, an interest subsidy
schemethrough the Co-operatives had been
put in operation. As implementation of the
interest subsidy scheme through the Co-
operative is a violation of the instructions of
RBI/NABARD, refinance to the State Co-
operative Bank (SCB) AND THE STATE
LAND DEVELOPMENT BANK (SLDB) in
the State was stopped by NABARD in De-
cember, 1988. However, refinance was
resumed subsequently on the condition that
the past dues from the State Government on
account of implementation of the interest
subsidy scheme should be recovered on or
before 31st December, 1989. As the State
Government did not clear the dues before
31.12.1989, refinance was again stopped to
the SCB and the SLDB from 1st January,
1990. Thereafter State Government cleared
the entire dues to the SLDE on 15.1.1990.
Therefore, the NABARD resumed refinance
to the Karnataka SLDB with effect from
20.1.1990. As regards the SCB, refinance
was resumed from 2nd March, 1990 on an
assurance given by the State Government
thatthe entire dues tothe SCB will be cleared
before September, 1990.
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india’s Stand on Super 301 Issue
2873. SHRI DHARMESH PRASAD

VARMA:
PROF. K.V. THOMAS:

SHRI SHANTILAL PU-
RUSHOTTAMDAS
PATEL:

Will the Minister of COMMERCE be
pleased to state:

(@) whether any dialogue has taken
place between India and U.S. Government
in the context of Super 301 decision: and

(b) the latest position on this issue?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Government of India has not
entered into dialogue with the US Govern-
ment in the context of Super 301 decision.
Whenever the matter has been raised bi-
laterally, we have made it clear that Govern-
ment of India will not participate in any nego-
tiations under threat of retaliation. Under
Section 301 provision of the US Trade Act,
the US Government is expectedto announce
its decision by 16th June, 1990.

Fresh Bank Loans to Farmers

2874. SHRI J. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:

(a) whether Government are aware that
pending waiver of the existing bank loans, no
fresh loans are being granted to the farmers
and economic distress is caused to them:;

(b) whether any assessment is being
made of such economic loans to them; and

(c) the action contemplated to provide
relief to farmers?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to(c). The Banks
provide loans to farmers who satisfy the
terms and conditions for the same and are
not willful defaulters in respect of their earlier
loans. The scheme of debt relief announced
by the Government for writing off of over-
dues of non-willful defaulters, as on 2nd
October, 1989, is in respect of all farmers,
who have accumulated debt which they are
unabletorepay. The relief will be available to
the borrowers who have taken loans upto
Rs. 10,000/-.

Development of Tourism in Karnataka

2875. SHRI S.T. PATIL: Will the Minis-
ter of TOURISM be pleased to state the
steps taken by Union Government to in-
crease the tourism facilities in Bijapur district
of Karnataka which has many historical
places of tourist importance?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
The Central Department of Tourism have
provided financial assistance for the follow-
ing projects/schemes:—

1. Floodlighting of Golgumbaj
Monument.

2. Tourist Home at Badami.

3. Toilet and drinking water facilities

at Badami.
Lok Adalats
2876. SHRI Y.S. RAJA SEKHAR

REDDY:
SHRI KALP NATH RAI:

Will the Minister of LAW AND JUS-
TICE be pleased to state:

(@) whether Government propose to
expand the movement of Lok Adalats in



i49  Written Answers

order to promote expeditious and affordable
Justice to the common man;

(b) if so, the names of the States in
which Lok Adalats have been tunctioning;

(c) the steps taken to set up such
Adalats in the remaining States;

(d) whether a review of the working of
these Adalats in different States has been
made; and

(e) if so, the outcome thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN) (a) to (c). Yes, Sir.
Lok Adalats are being organised in Andhra
Pradesh, Assam, Bihar, Goa, Gujarat, Har-
yana, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Meghalaya, Orissa,
Rajasthan, Sikkim, TamilNadu, Tripura, Uttar
Pradesh, West Bengal and Union Territories
of Chandigarh, Delhiand Pondicherry Inthe
remaining States, efforts are being made to
energise the State Legal Aid and Advice
Boards and to motivate them for holding Lok
Adalats. Wherever necessary, financial
assistance Is also provided to such Boards

(d)and (e) Noformalall-indiareview of
the working of Lok Adalats has been done.
However, as the Lok Adalats are often at-
tended by the Executive Chairman and o gasr
officers of the Commuttee for Implemer{:g
Legal Aid Schemes, thereI1sa constafit feed-
back regarding the achievements of Lok
Adalats in various parts of the country. As-
sessment of the working Is also done for the
purpose of finding out if compensation
granted on the Lok Adalats is fair and rea-
sonable.

Foreigh Loans

2877. SHRI AR. ANTULAY: Will the
Minister of FINANCE be pleased to state:
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(a) whether Government are consider-
ing to allow the corporate sector including
the public sector undertakings to go in for
external commercial borrowings; and

(b) it so, whether Government propose
to liberalise the rules and conditions for
obtaining foreign loans in the case of private
sector?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The present
policy allows public and private sector units
to raise external commercial borrowings to
fund the import costs of approved projects.

(b) No, Srr.
Foreign trained terrorists involved in
Bank robberies
2878. SHRI PRATAPRAO B.

BHOSALE: Willthe Minister of FINANCE be
pleased to state:

(a) whether foreign trained terrorists
are involved in major bank robberies and
dacolties in the country;

{(b) f so, the details thereot?

(c) whether Gavernment have taken
preventive steps to check occurrences of
these Incidents in future;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Central
Bureau of Investigation has reported that
five terrorists involved in the dacoity of Ludhi-
ana branch of Punjab National Bank in 1987
had made visits to Pakistan for training in
handling of arms, explosives etc. and in
subversive activities.
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(c) to (e). A series of steps have been
taken to enhance security of banks which
include provision of static guards, armed
escort foir cash movement and deployment
of para military forces at high risk and vulner-
able branches. State Level Security Com-
mittees have been formed to review the
status of security cover and all matters con-
nected with bank security at the State level.
A Security Planning Cellis functioning in the
Reserve Bank of Indiato monitor the security
of banks.

Multinational Companies

2879. SHRIPYARELAL KHANDEL-
WAL:
DR. AK. PATEL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether there are specific rules and
regulations governing the actwvities of multi-
national companies operating In india, i so,
the details thereof;

(b) whether Government have come
across certain illegal business activities of
such companies, jeoparadising the national
economy; and

(c) if so, the details thereof and the
.action thereon?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to(c). Thereis
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no standard accepted definition of a multina-
tional company and our investment policy/
approvals do not make a distinction between
multinational companies or other foreign
companies investing in India. However, an
Indian company having more than 40% non-
resident interest, commonly known as a
FERA company is subject to certain specific
provisions of the Foreign Exchange Regula-
tion Act, 1973, apart from being subject to
the provisions of various Acts applicable to
other companies. These Acts are admini-
stered by different ministries/departments of
Government and in case cf violation suitable
action is to be taken by aopropriate authori-
ties.

Opening of Bank branches

2880. SHRI R.N. RAKESH: Will the
Minister of FINANCE be pleased to state:

(a) the number of branches of public
sector banks opened during the last three
years, year-wise. bank-wise and State-wise;
and

(b) the number of branches out of the
above, opened in rural areas, year-wise,
bank-wise and State-wise?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
bankwise and statewise total number of
branches and rural branches of Public Sec-
tor Banks opened during the last three years
(latest available) are set out in the State-
ment—I&ll, respectively, given below.



CHAITRA 8, 1912 (SAKA) Written Answers 154

153  Written Answers

810sAp

Lt ct 81 44 l 1 joueg ejelg v
peqeiepAH

Lt 51 L 61 se s jouegq sleig €
indiep g jauexg

cE ce St 144 14 v jojueg sielg 2

VA £4 tLe €ee £0¢e 89 1L Bipuj jo dueg 8ie1g L

8 V4 9 S v £ 4 L
6861 8861 4864
feiny 1eiof feiny felof 1einy reiof 3yueq 84} jo ewep  ‘ON’IS

(esim-yueg)

ssee g ise| u peuedo syueg 101088 21IqNd JO SeYoUR.q JO dn-Xee.q [einy/[ejo)

FANINILVYLS



Written Answers 156

MARCH 30, 1990

Written Answers

1585

£8 S8 s8 901 98 98 )ueg peqeyejy . ‘Ol
8 68 8s 9. 99 69 epoieg joyueg ‘6
92 82 €l 1 — I eiopy| jojueg elels '8
8i00ueARI |
v 9 ! v 9l 91 jorueg elels 2
eiljyseineg
S 8 2 S S S jojuegelels 9
ejened
2k 21 L 6 6 6 jojueg elels 'S
8 V. 9 S p € F4 t
6861 8861 2861
feiny [e1o4 feiny 1eioy reiny Imi01 yueq ey} jo eweN  ON’S

(esim-yueg)



Written Answers 158

CHAITRA 9, 1912 (SAKA)

Written Answers

157

elpuj
l01L Yol 68 8Ll L9 0L josueg [ejue) L
sueg
61 €e 14 0S ol ol SE8siaAQ Uelpu| ‘91
61 le T4 ve ic 4 Hueg ueipuyj ‘Sl
cc 92 62 LE 14 S rueg eus(g vi
9€ 34 8y S9 02 (074 sueg eieue) €1
6¢€ Ly 9€ 14% 81l 61  elyseieyep joyueg 21
0L €L 06 901 LY (14 eipu| jo yueg !
8 Z 9 ) 14 £ 4 ]
6861 8861 2861
jeiny /ejoy reiny jeloy jeiny 1eiof yueq ey} jo sweN ‘ON‘IS

(esim-yueg)



Written Answers 160.

MARCH 30, 1990

Written Answers

159

‘

S 6 el L ]} ol wueg uonjeiodiod  ‘pg

Sg 8€ L 44 8t 6€ juegq eiypuy R X4

¥4 L2 9l 92 Z € wueg ejedipuks ‘22

—_ 14 € gl 1% L jueg 00N e

144 ve 14°] 89 6 Ll BIpU| JO Yueg peauun ‘0e
Nuegq

~EEl sel 86 (A4 821 kA leuonen qelund ‘6l
elpy|

S9 cL 14 LS 144 144 JO Kueg uolun ‘81

8 Z 9 A 14 € c I

6861 8861 2861
jeiny feiog jeiny eioy (einy e} jueq 8y} jo eweN ONS

(esim-yueg)




Written Answers 162

CHAITRA 9, 1912 (SAKA)

Written Answers

161

LZLL 1821 8901 €6€1 LG/ £62 ‘lelo)
12 €2 8 vl L 1 sueg efelin ‘82
ol L L 2 12 Lz eIpU| JO sueg MaN 22
6 L L v v 9 wueg puis 3 qelund ‘92
aolswwo)
(¥4 92 9 2l L€ \E jO Wueg |euell0  ‘S2
8 Z 9 S v € b4 !
6861 8861 2861
remny /elof reiny e reiny rejoy yueq ey) jo eweN ON’IS

(esim-xyueg)



Written Answers 164

MARCH 30, 1990

Written Answers

163

yrebipueyy 9

68 68 Sti el 9¢ 9c leylg ‘S
8t € LE 9€ Ll 81 wessy v
c S . | — — ysepelid |eyoeunly >
89 S/ 8S L8 SL 7 ysapeld eiypuy 2
spues|
v 14 - I - L 1BQOJIN 3 uewepuy }
8 Z 9 S | 4 £ 4 i
6861 8861 /861
Aiojuie ) uolun
jeiny /el [einy |ejoy einy [eiof /8/PIS 8y} jo saweN  ON’IS

(esim-Aiop118] uolun/arels)

sieeA ¢ jse| ul pauado syueg 103083 d1|qnd JO seyouriq Jo dn-xese.q [eind/elo]

I-AN3W3LVLS



CHAITRA 9, 1912 (SAKA) Written Answers 166

Written Answers

165

29 69 £ £6 6 6 exeleuley  p|
9 oL Z 9 — — llwysey g nwwep gl
14> ve 43 4> LE e ysepeid |eyoewiy gL
6 L 9 vi 197 1474 eueliey |
62 6€ 4> SS ve ve leielny 0L
2 4 Z Z Z 2 BODH 6
4 2z — €2 } 4 yea '8
lloAeH
— — L L — — 1ebep 3 eipeq /
8 Z 9 S r € g L
6861 8861 2861
— Aiojuisy uoun
reiny |elof einy |1e1o} reiny elof /8lels 8y} jo swepN ‘ON’IS

(esim-Aioye| uoiufyerels)



Written Answers 168

MARCH 30, 1990

Written Answers

167

vE e oy £ 6€ 6€ essu0 ‘22
I L - — 1 b puejebeN ‘L2
v 14 1 v b 1 elejeybeoy ‘02
l 2 — - — — indiveyy 6}
88 gLl vei 651 €L S8 eijyseieyeN '8l
S9l 191 vit 821 6€ 114 ysepeid eAypeyw L1
L L L L — — deempeysiel ‘9l
€2 se 6 8l 62 62 gleley ‘Gl
8 Z 9 S 4 € b4 L

6861 8861 4861
Aoy uolun
reiny ey leiny eiog reiny [ejol  /elelS eyl jo eweN  ON'S

(esim-Aroy118 | SE:E&Q



CHAITRA 9, 1912 (SAKA) Written Answers 170

Written Answers

169

881 861 8S| 661 181 S8l ysepeid leun ‘62
€ € 8 6 e € einduy  'sg
9 89 v8 001 ;14 8v npeN (wel /2
— — / / — — wys  '9e
14} 6€1 ve €€ SE SE ueyiseley 'S¢
b 41 8 Si 6 ol qelund  've
- b b £ — — Aleyoipuod ‘€T

g L 9 S 14 € c [}

6864 - 8861 2861
Aoyiie} uoun
feiny jeioy [einy |eioy jeiny jeloj /8jels 8yj jo eweN ‘ON'IS

(esim-MioyLie | uowryerels)



Written Answers 172

MARCH 30. 1990

Written Answers

171

LLLL

1821

8901 gecl

LSL . £64 jeiol
c 4 - - - - welozin ‘e
14418 49" GSS1 891 172 é8 leBueg 1sepm ‘0g
8 Z 9 S 14 € 4 [
6861 8661 L8614
Aiojui8] uolun
feiny (eiog feiny [eloy jeiny jeiot /8181S ey} Jo sweN  ON'IS

(esim-Aioy1ie | uoluryele;s)



173  Written Answers .
Computerisation of legal work in Bank

~ 2881. SHRI A. ASOKARAJ: Will the
Minister of FINANCE be pleased to state:

(a) whether the study group appointed
by the Reserve Bankof India (RBI) underthe
chairmanshipof K.S. Shere, Additionai Legal
Advisor, to look into the scope for computeri-
sation of legal work inthe legal departments
of commercial banks; financial institutions
and the RBI, has submitted its report; and

(b) it so, the principal recommendations
contained in this report and the plan of action
for implementing them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

(b) Does not arise.
Tourism promotion in Vishakapatnam

2882. SHRIMATI UMA GAJAPATHI
RAJU: Will the Minister of TOURISM be
pleased to state the efforts being made by
Union Government to promote tourism in
Vishakapatnam during 1991 being declared
as ‘International Visit India Year'?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
Vishakapatnam features in a travel circuit
identified for promotion during Tourism Year
1991. A colourful brochure on this has been
printed.

The Government has also sanctioned
construction of beach cottages and water
sports facilities at Rishikonda near
Vishakapatnam.

Exports to European Economy Commu-
nity Market

2883. SHRI P.M. SAYEED: Will the
Minister of COMMERCE be pleased to state:
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(@) whether some new strategy is un-
derway totap adequately the European Eco-
nomic Community market for export of in-
dustrial goods; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Keeping in view India’s overall
trade with EEC, continuous efforts are being
made to increase our exports by diversifying
the eyport basket, implementing integrated
trade promoting programmes, and, under-
taking measures for expansion of bilateral
trade; including, inter alia, exchange of trade
delegations, buyer-seller meets, participa-~
tion in trade fairs, publicity campaigns, de-
partmental store promotion, etc. In addition,
the implications of the formation of the Single
European Market by 1992, are assessed
and monitored with regard to their impact on
our trade with the countries of the European
Community.

Distribution of Iron and Steel

2884. SHRI BANWARI LAL PURO-

HIF:

SHRI MANORANJAN

BHAKTA:

Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have ap-
pointed a task force to review guidelines and
suggest modifications for the distribution of
Iron and Steel;

(b) if so, the composition of the task
torce; and

(c) by when the task force is likely to
submit its report to Government?

THE MINISTER OF COMMERCE AND
TOURISM {SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.
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(b) The Task Force consists of senior
level officials of the Government and the
primary steel prcducers, with the Develop-
ment Commissioner for Iron & Steel as its
Chairman.

(c) By end of March, 1990.
Export of Mustard Oil

2885. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE be
pleased to state:

(a) whether mustard oil is being ex-
ported; and

(b) i so, the details of such exports
made during 1989 and 1990 so far?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). No exports of mustard oil have so
far been made during 1989/1990.

T.V. Programme Production Centres in
State Capitals

2886. SHRI KALP NATH RAI: Wil the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the name of State capitals which
have programme production centres for
producing TV programmes for the respec-
tive regions/States:;

(b) whether Government propose to set
up programme production centres in the
State capitals which do not have slich a
tacility; and

(c)the time by which such centres would
be set up there?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) TV Programme Production
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Centres, at present, are functioning at the
following 18 places, 12 of which arethe State
Capitals:—

1. Delhi

2. Bombay
3.  Calcutta
4.  Madras

5.  Hyderabad

6.  Guwahati
7. Srinagar
8. Bangalore
9. rivandrum
10.  Jaipur
11.  Lucknow

12. Ahmedabad

13. Jalandhar

14, Ranchi

15. Rajkot

16.  Nagpur
17.  Cuttack
18.  Gorakhpur

(b) and (c). As part of the VIl Plan,
schemesforthe establishment of Programme
Production Centres at 30 more places, which
also include the capitals of the remaining
States/Union Territories except Dadra &
Nagar Haveli, Daman & Diu and La-
kshadweep Islands, are at various stages of
implementation.
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Price of Gold and Siiver
2887. PROF. VIJAY KUMAR
MALHOTRA:
SHRI BRW BHUSHAN Ti-
WAR:

Willthe Minister of FINANCE be pleased
to state:

(a) the selling price of gold and silver
during 1988-89;

CHAITRA 9, 1912 (SAKA)

Written Answers 178

(b) whether selling price of these metals
has increased during the current year;
(c) it so, the reasons therefor; and

(d) the specific measures being taken
by Government to curb the rising price of
gold?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The average
selling price of gold and silver during 1988-
89 is as under:

Average price Average price
of gold of silver
(per 10 Gms.) (per Kg.
{in Rs.) (in Rs.)
1 2
3176.00 6366.00

(b) Yes, Sir. There s slight rise in prices;

(c) The main factors responsible tor the
rise in prices generally are:—

(1) Seasonal demand on account of
marriages, etc.

(2) Shortage of ready-stock.

(3) Effective anti-smugglingmeasures
resulting in the fall of contraband
arrivals.

(4) Higher overseas prices of gold/sil-
ver.

(5) Being highly sensitive to specula-
tions.

(d) Since these are not essential
commodities Government does not
regulate their prices.

Incentive Packages for Hotel Industry

2888. SHRISHANTILAL PURUSHOT-
TAMDAS PATEL: Willthe Minister of TOUR-
ISM be pleased to state:

(@) whether Union Government have
decided to give more incentives for hotel
industry; and

(b) the details of the incentive provided
during 1989-90 and proposed in 1990-91?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Yes, Sir. For promoting Hotel
Industry, a new deduction under Section 80-
HHD of the Income Tax Act has been pro-
vided by the Direct Tax Laws (Amendment)
Act, 1989, with effect from Ist April 1989
(Assessment Year 1989-90).

In the Finance Bill of 1990 deduction
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under section 80-1 of the Income Tax (which
was also available to an assessee engaged
inthe business of Hotel and was due ta lapse
on 31st March 1990) has been proposed to
be given a new lease of life for 10 assess-
ment years, at enhanced rate of deduction.

[Translation]

Development of Tourism Place of Uttar
Pradesh

2889. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of TOURISM be pleased to
state the details of central schemes under
consideration of Union Government to de-
velop tourism in Uttar Pradesh and espe-
cially in Orcha and Jhansi areas?

THE MINISTER OF COMMERCE AND
TOURISM (SHR! ARUN KUMAR NEHRU):
- Development of tourism is a continuous
process. However, the Ministry of Tourism
extends financial assistance to States for
creation of tourism infrastructure from time
to time on the basis of specific proposals
received from them based on their merit,
availability of funds and inter-se priorities.

The following projects/schemes have
been sanctioned by the Department of Tour-
ism under the Orcha and Jhansi area Cir-
cuit:—

1. Wayside amenties at Isanagar and
Karera

2. Floodlighting of Bir Singh Deo Pal-
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ace
3. Fishing Huts at Orcha
4. Wayside amenities at Datia

The Department of Tourism have also
brought out a new brochure on Orcha Cir-
cuit.

[English)
Export of Sugar

2890. SHRI BALVANT MANVAR: Will
the Minister of COMMERCE be pleased to
state:

(a) the quantity of sugar exported dur-
ing 1989; .

(b) the countries to which it was ex-
ported and the rates thereof;

(c) whether the exports to above coun-
tries was done in hard currency; and

(d) the name of the agency through
which it was exported?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) quantity of 32,090,9 MT sugar has been
exported during the year 1989.

(b) and (c). The countrywise details of
sugar exports alongwith rates are as under:

Country Qty. MT Rate PMT/ Valve
FOBS Rs. Lakhs

1 2 3 4
EEC 10,000.0 £Stg. 343.25 877.41
USA 7,843.0 US $ 461.65 614.41
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Country Qty. MT Rate PMT/ Value
FOBS Rs. Lakhs
1 2 3 4
Nepal 14,247.9 Rs. 5,030.00 716.67
(ex-factory
PMT PROV) (Prov.)
Total 32,090.9 2,208.49

(d) State Trading Corporation of India
Ltd., and Indian Sugar & General Industry
Export Import Corporation Ltd. exported
sugar to EEC and USA during the year 1989
on 50:50 basis. Export to Nepal was made
by STC only.

Augmentation of Jalandhar AIR Trans-
mitter

2891. SHRI KIRPAL SINGH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government have received
representations/complaints from the people
regarding weak transmitter of All India Ra-
dio, Jalandhar;

(b) if so, the details thereof;

(c) whether it is proposed to raise the
capacity of the transmitter for wider cover-
age including Amritsar; and

(d) if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). There is a demand

to upgrade the present High Power Trans-
mitter (50 KW MWj functicning at AIR Jal-
andhar.

(c) and (d). There is a scheme in the
approved VIl Plan of AIR to upgrade the
power of Jalandhar Radio Station from 50
KW MW to 300 KW MW. This project is
envisaged to be ready for commissioning
during 1990.

Output of Natural Rubber

2892. SHRI T. BASHEER: Will the
Ministerof COMMERCE be pleased to state:

(a) the target of output of natural rubber
during the Seventh Five Year Plan Period;
and

(b) the production of the same during
the above period, year-wise?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The year-wise target and
production of natural rubber during the VI
Five Year Plan Period are as under.—
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Year Target Achievement
(Tonnes)

1 2 3
1985-86 196,000 200,465
1986-87 209,000 219,520
1987-88 225,000 235,197
1988-89 244,000 259,172
1989-90 265,000 292,000

(Estimate)

HRA to Government Employees Work-
ing in Pattukottai Tamil Nadu

2893. SHRI M. SELVARASU: Wil the
Minister of FINANCE be pleased to state:

(a) whether the population of Pattukot-
tai town, Tamil Nadu had exceeded 50,000
as per 1982 records of census held in 1981;

(b) whether Central Government em-
ployees working there have demanded clas-
sification of this town as “C” class for the
purpose of grant of HRA;

(c) if so, the action taken by Govern-
ment thereon;

(d) whether HRA 1s granted w.ef.
1.4.1984 to Central Government employees
working in Kavaikal town, which was having
less than 50,000 population in 1981, by
inclusion of new areas to it;

(e) if so, whether Government propose
to consider to classify Pattukottai as “C”
class city keeping in view the latest popula-
tion records; and

(f) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) According to
1981 Census, the population of Pattukottai
town as on 1.3.1981 was less than 50,000.

(o) The All Central Government Em-.

. ployees Co-ordinating Committee, Pattukot-

tai raised a demand for classification of this
town as a "C” class city on the basis of mis-
term population estimates.

(c) For classification of a city as “C”
class for grant of HRA, the population of its
Municipal area, as revealed in Decennial
Census (1981) should be over 50,000. This
criterion is not fulfilled in the case of Pat-
tukottai towr.. Mid-term increase in popula-
tion is not taken into consideration for this

purpose.

(d) Yes, Sir. By inclusion of new areas
in Karaikal Municipality, the population of
Karaikal town exceeded 50,000 as per 1981
Census and was classified as ‘C’ class city
w.e.f. 1-4-1984.
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(e) and (f). No Sir, in view of ‘C’ above.
Export of Medicinal Plants

2894. SHRI P.R. KUMARAMANGA-

LAM: Will the Minister of COMMERCE be

pleased to state:

(a) whether medicinal plants are being
exported to various countries; and
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(b) if so, the names of plants exported
quantity-wise and coumtry-wise during last
one year indicafing thelr prices?

THE MINISTER OF GOMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRUY:
(a) Yes, Sir.

(b) A statement is given below.
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Reglonal Offices of Banks in Orissa

2895. SHRI BHAJAMAN BEHRA:
SHRI ANADI CHARAN DAS:

Willthe Minister of FINANCE be pleased
to state:

(a) the names of the nationalised banks
and number of branches each of them are
having in Orissa;

(b) the names of such banks which
have their regional offices in Orissa;

{c) basic criteria for setting up of
regional offices of nationalised banks; and

(d) whether Government propose to set
up more regional offices of banks in Orissa
for better management of the banking busi-
ness and the employees matters?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The names of
public sector banks their branches in Orissa
as on 31.12.1989 (latest figures available)
are indicated in the Statement below.

(b) The administrative controlling struc-
ture of the State Bank of India and of public
sector banks i1s not uniform The following
banks have their Regional, Zonal or Divi-
sional Offices in Orissa:

1. Allahabad Bank

2. Andhra Bank
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3. Central Bank of India

4. Bank of India

5. Indian Bank

6. Indian Overseas Bank

7. Punjab National Bank

8. State Bank of India

9. Union Bank of India
10. United Bank of India
11. Canara Bank
12. Syndicate Bank

13. UCO Bank

(c) and (d). ltis for the banks to decide
the location of their controlling offices for
ensuring effective supervision and control
over their branches, taking into considera-
tion the number of branches, level of busi-
ness, spatial distribution, cost-benefit analy-
sis, availability of infrastructural facilities and
administrative convenience. There are at
present 24 controlling offices of the banks
mentioned above located in Orissa. At pres-
ent no applications are pending with the
Reserve Bank of Indiafrom any public sector
bank for opening its Regional Office or other
controlling office in Orissa.

Name of Bank No. of Branches
1 2
1. State Bank of India 377
2.  State Bank of Bikaner & Jaipur 1
3.  State Bank of Hyderabad 2
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Name of Bank No. of Branches

1 2
4.  Allahabad Bank

§.  Andhra Bank 69
6.  Bank of Baroda 13
7.  Bankof India 87
8.  Canara Bank 31
9.  Central Bank of India 41
10.  Corporation Bank 2
11.  DenaBank 2
12.  Indian Bank 33
13.  Indian Overseas Bank 61
14.  New Bank of India 10
18.  Oriental Bank of Commerce 2
16.  Punjab & Sind Bank 2
17.  Punjab National Bank 22
18.  Syndicate Bank 21
19.  UCO Bank 147
20.  Union Bank of India 36
21.  United Bank of India 85
22.  Vijay Bank 5
[ Translation) (a) whether payments are invariably
Payment to Artists of T.V. Centre in made to artists immediately after their per-
Jaipur formance in the television centres;
2896. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the Minister of INFORMATION (b) i so, whether any cases are pending

AND BROADCASTING be pleased to state:  in Jaipur for payment;
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() if so, the details thereot; and

(d) the reasons for the delay?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Though efforts are made to
make payments to the artists after the re-
cording or telecast of this programmes, there
may be delay sometimes dueto unavoidable
reasons.

(b) and (c). A statement showing the
names of persons, who are yet to be paid, is
given below.

(d) Delay occurs due to various factors
like administrative constraints, contractual
formalities, last minute booking, revision of
contract, change of date of telecast.etc.

STATEMENT

1. Shri Virendra Narayan

2. Shri Sanjay Singh

3. ShriJai Kumar Pawar

4. Shri Chail Bihari Verma

5. Smt. Aruna Subramaniam

6. Shri Nazin Niayazi

7. Shir Dharmvir Bhatia

8. Shri Udai Shankar Verma

9. Dr. Kishan Singh

10. Dr. Anil Chaudhary

11. Pinyusha Anuyj

12. Shni Narnath Singh

CHAITRA 9, 1912 (SAKA)
13.

14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.

36.

Shri Des Raj Lalliwal

Shri Bahadur Singh

Shri Satya Prakash Sanghi
Shri Govind Dev Vyas
Shri Subhash Garg

Shri Prabha Sharma

Smt. Kamla

Shri J.K. Sharma

Shri Prem Bhatnagar

Shri Manohar Lal

Shri Padam Singh Purohit
Shri Bhai Kuldeep Singh
Shri Suresh Bohra

Shri Kamla Kant Digania
Shri M.C. Lodha

Shri Dr. M.M. Mehta

Shri Om Prakash

Shri Govind Singh Lamba
Shri Kunwari Lal

Shri P.B. Mishra

Miss Harjinder Kaur

Shri Prem Dasa

Shri Chander Gupat Vashney

Shri P.D. Sharma

Written Answers 198



199  Written Answers

37.

38.

39.

40.

41.

42.

43.

44

45.

46.

47.

48.

49.

50.

55.

56.

57.

58.

59.

60.

Shri Manohar Prabhakar
Shri P.C. Mehrotra

Shri R.C. Divedi

Ms. Sulochana Raghav
Shri K.D. Gupta

Shri K.K. Gupta

Shri Dr. Prabhakar Joshi
Prof. D.B. Mathur

Prof. M.C. Jain Kagzi
Dr.V.S. Vyas

Prof. Ramesh Arora
Dr. V.S. Vyas

Prof. L.N. Nathwanke
Prof. M.C. Dandiya
Ms. Abha Goswamy
Ms. Anuradha Saxersz
Shri Rajendra Ahuja
Ms. Bharti Chaturvedi
Shri George Jacob
Prof. Bhawani Singh
Ms. Nandni Upreti

Shri G.B.K. Hocja

Shri Ram Dass Agarwal

Shri Naval Kishore Sharma
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61. Shri Gopal Singh

62. Shri Digvijay Singh

63. Shri Guman Mal Lodha

64. Shri Sidhraj Dhadda

65. Shri S.D. Pandey

66. Shri Riyazu Din

67. Shri Gulab Batra

68. ShriR.C. Shrma

69. Shri V.N. Sharma

70. Shri L.N. Nathawanke
[{English]

Banking Facilities to Rural at Grass-
roots leve!

2897. SHRIMATI CHENNUPATI
VIDYA:
SHRI C.K. KUPPUSWAMY:

Wilithe Minister of FINANCE be pleased
to state

(a) whether Government are consider-
ing proposals to provide banking facilities to
the people in rural areas at grassroots level,
in order to help the village and small scale
industries;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to
educate the rural self-employed people about
the availability of these facilities?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Thereis
an extensive net work of banking facilities for
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catering to the credit needs of rural borrow-
ers. As atthe end of September, 1989, there
were 32,873 branches of commerciat banks,
14,129 branches of Regional Rural Banks
and 90,081 Primary Agriculturai Credit So-
cietiss, catering extensively to rural credit
needs. For the commercial banks, under the
Service Area Apprcach, each branch in ru-
ral/semi-urban centres has been allotted 15
to 25 villages for meeting credit needs of the
area. The details of credit facilities available
under different schemes are required to be
exhibited in such branches. They also ob-
serve one day in a week as non-public busi-
ness working day for visiting rural areas and
other develcpment works. Besides, the
application forms for loans under various
scheme have been prescribed in regional
languages.

Bank Loans to Farming sactor

2898. SHR! BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE be
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pleased to state:

(a) the total amount allotted by the
various nationalised banks for the farming
sector indicating the short term, medium
term and long term loans given for the years
1989-90; and

(b) the amount outstanding during the
lastthree years, State-wise, in respect of the
above mentioned categories?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
of India (RBI) has advised the banks to
achiave alevel of 18% of their netbank credit
in respect of direct finance to agriculture,
including allied activities, by March, 1990.

(b) The State-wise amount of outstand-
ing advances for agriculture sector given by
28 public sector banks as on the last Fridays
of June, 1988, 1987 and 1988 (latast avail-
able) is given in the statement below.
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Clearance of Tourist Projects of Sun-
derbans Area of West Bengal
2899. PROF. RADHIKA RANJAN
PRAMANIK:
SHRI SANAT KUMAR MAN-
DAL:

Willthe Minister of TOURISMbe pleased
to state:

(a) whether the Government of West
Bengal has sent any project for the develop-
ment of tourism particularly in the Sunder-
bans area of the State for clearance to Union
Govemment;

(b) whether there is any proposal to
construct one International Tourists Centre
in that area;

(c) if so, the details thereot: and

(d) the time by which these projects are
likely to be cleared and the present stage at
which these projects stand?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Government of West Bengal had
submitted a proposal for cruising vessel for
floating accommodation in Sunderbans at
the cost of Rs. 49.50 lacs which has been
sanctioned and an amount of Rs. 34.65 lacs
has been released.

(b) No, Sir.

(c) and (d)} Does not arise.

Income-Tax Relief to film Stars

2900. SHRI MANORANJAN BHAKTA:
Will the Minister of FINANCE be pleased to

state:

(a) whether a number of film stars have
been given income-tax relief recently;
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(b) i so, the details thereof;

(c) the amount of such relief; and
(d) the reasons for giving such arelief?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). Taxpay-
ers (including film stars) can get “income-tax
relief” under several relvant provisions of the
Income-tax Act provide which for appeals,
revision or reference etc. This “relief” could
be provided by the appeliate authority, orthe
revisionary authority or, as the case may be,
by the High Court or Supreme Court. In
another sense, ‘relief’ could also be provided
by the concemed income-tax authorities in
accordance with law by way of reduction or
waiver of interest or penalty or both. Relief
could, in yet another sense, be provided
under the ‘Amnesty Scheme’ which was
applicable in relation to claims made during
November, 1985 to 31st March, 1987. Asthe
intended connotation of the
expression”income-tax relief” is not clear, it
is not possible to obtain and furnish the
information contemplated by the Honble
Member of parliament.

Tax Pending Realisation Against Big
Industrial houses

2901. SHRIBALGOPAL MISHRA: Will
the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a huge
amount of tax is in arrears from big industrial
houses;

(b) it so, the estimated arrears thereof
as on 31st December, 1989; and

(c) the steps proposed to be taken by
Govemment to recover the tax arrears expe-

ditiously?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
amears of Central Excise duty and Income-
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tax pending realisation against top 20 indus-
trial houses are as under:

(Rs. in crores)

Central Excise Duty Income Tax
(ason 31.12.89) (as on 28.2.90)
1 2
228.60 224.05

(c) Appropriate administrative, legal
and other steps as considered nécessary
are being taken. Most of the amounts being
linked with court cases, efforts are being
made to get the cases listed for early hear-
ings and stays against the recovery vacated.

[ Translation]
Killing of Employees in | & B Terrorists

2902. SHRIHARISH RAWAT: Wili the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether certai~ employees of his
ministry have been killed by terrorists and
Pak supporting elements during past few
months; '

(b) if so, the names of the places where
such killings took place and the number of
victims;

(c) whether special security arrange-
ments have been made for the employees of
his Ministry working in such areas; and

(d) if so, the details thereof;

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P..
UPENDRA): (a) and (b). According to infor-

mation available there had been only one
case of killing of an | & B official. This
happened at Srinagar or 13.2.1990.

{c) and (d). Necessary security ar-
rangemerts have been made by State
Government.

[English]

Selection Procedure Devised by Board
for Top Appointment in Banks

2903. SHRIINDRAJITGUPTA: Willthe
Minister of FINANCE be pleased to state:

(@) whether the proposed Advisory
Board for top level appointment in national-
ised banks and financial institutions has
started functioning;

(b) it so, whether the Board has formu-
lated any new criteria for the selection of
non-official directors, inclosing workmen
directors; and

(c) the procedures to be followed for
ensuring that “political” appointments are
excluded?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The
Appointments Board for appointment of
wholetime directors and non official direc-
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tors on the boards of public sector banks and
financial institutions has started functioning.
Selection of the non official directors by the
Appointments Board would be from the cate-
gories of Farmers, Depositors, Artisans and
from among persons having special knowl-
edge or practical experience in the areas of
co-operative institutions, rural economy,
corhmerce, industry, banking, finance, law
management and other areas considered to
be useful in the working of the banks and
institutions as spelt out in the relevant stat-
ute. The Board has iaid down its own proce-
dure to ensure that selections of non official
directors is made on the basis of objective
criteria and professional expetience.

There is no change in the proceduie
relating to workman employee directors.

[Translation]

Central Assistance for the Development
of Mathura (UP)

2904. SHRIK. MANVENDRA SINGH:
Will the Minister of TOURISM be pleased to
state:

(a) the steps being taken by Govern-
ment to attract tournists in Mathurz Uttar
Pradesh: and

(b) the central assistance likely to be
allocatedforthe development oftourist’ spots
in the State of Uttar Pradesh in the Eighth
Five Year Plan? "

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRUY):
(@) The Central Development of Tourism
have produced promotional literature on
Mathura and extended financial assistance
for the following projects:

1. Tourist Bungalow &t Mathura

2. Yatrika at Vrindavan
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(b) Ministry of Tourism extend financial
assistance to State/Union Territories for
creation of tourism infrastructure onthebasis
of specific proposals received from them
and based on merit, availability of funds and
interest priorities.

[English)

Coco-Cola Proposal for EOU Unit at
Noida

2905. SHRID. AMAT: Will the Minister
of COMMERCE be pieased to state the
status of the coca cola proposals to set up
Export Oriented United in Noida and how is
it related to other proposals put forward by
the comparny?

THE MINISTER OF COMMERGCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
Coca-Cola Company submitted a proposal
to set up a unit in Noida Export Processing
Zone for manufacture of ingredients for soft
drinks concentrate with facility of domestic
sale. The Company also offered to set up
another unit in Noida or Madras Exports
Processing Zone for manufacture of items
based on tea extracts, if its proposals for
concenirates with domestic sale facilities
was approved. The proposal of the company
has since been rejected.

Development of Vaisali Basukund
Bania & Amarpalli tourist Resorts

2906. SHRIMATI USHA SINHA: Will
the Minister of TOURISM be pleased to
state:

(@) whether any central scheme has
been formulated for the development of
Vaisali, Basukund, Bania, Amarpalli tourist
resorts in Bihar;

(b} if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour-
ism have agreed in principle for the deveiop-
ment of Abhishekh Pushkarni and for the
construction of Tourist Complex at Vaisali.
However, 1 evised estimates are awaited from
the State Government.

Karanth Committee on National Film
Policy

2907. SHRIARVIND NETAM: Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the recommendations of
the Karanth Committee on ‘National Film
Policy’ have been implemented;

(b) if so, details thereof; and

{c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF

PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). The working Group

on National Film Policy headed by Dr. K.S. -

Karanth made in all 23 recommendations.
These recommendations have been consid-
ered by the Governmient and most of these
have been accepted wholly or partly or in
principle. Some of these recommendations
have been implementec. A statement giving
the information about important recommen-
dations which have beenimplemented, partly
implemented or implemented with modifica-
tions is attached.

Some of the recommendations made
by the Working Group have not been ac-
cepted. The reasons for not accepting these
recommendations are mainly that the sub-
ject matter falls within the purview of the
State Governments and they have expressed
their reservations in this regard or because
of financial constraints.
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STATEMENT

The working Group on National Film
Policy headed by Dr. K.S. Karanth made in
all 231 recommendations. Some of the
comparatively important recommendations
which have been implemented, partly imple-
mented or implemented with modifications
are briefly as follows.

Recommendation No. 25

NFDC should concentrate on its spe-
cific responsibility of financing good quality
and artistic films. Artistic films should be
given loan on liberal terms with low rates of
interest. Conditions of collacteral security
should be relaxed and financial allocation
should be considerably increased.

Recommendation No. 26

Regulation of film production is neces-
sary only to the extent that there is need to
discourage the entry of adventurers in film
production, to ensure proper pre-planning
and to prevent wastage of raw stock in
inadequately planned projects. We are defi-
nitely against any measures involving prior
security of scripts and pervasive control on
the actual process of film making. We rec-
ommend that all film producers should be
registered with the NFDC. While allocating
raw stock the .NFDC should take into ac-
count the previous production record of the
producer, the state of planning including
availability of script, financial plan, actual
shooting schedule and signed contracts along
with clear indication regarding the availabil-
ity of dates for main artistes and technicians.

Recommendation No. 40

NFDC shouldtake initiative in standard-
ising low cost theatre designs which can be
straightaway adopted by new entrepreneurs.
For rationalising approach towards theatre
construction two basic considerations should
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be kept in view i.e. mass production based
on modular designs and the use of non-
formal technology based on local conditions
and materials.

Recommendation No. 42

Award winning films in regional lan-
guages do not get a national telecast. Door-
darshan should arrange to obtain sub-titled
prints from producers by paying the cost of
sub-titling and make use of sub-titled prints
available with the Directorate of Film Festi-
vals. It should use simultaneous character
generation techniques during transmission
of films and para-dubbing for TV centres
meant for rural areas.

Recommendation No. 43

TV offers a very promising outlet for
good films which has not been utilised in
India. Doordarshan should provide a viable
non-theatrical circuit for low budget good
quality fims. It should be obligatory for
Doordarshantotelecast award winning films
on all India circuit. Rates of payment for
telecasting films should be suitably en-
hanced.

Recommendation No. 47

Whiie giving loans for threatre construc-
tion, 25% option on playing time should be
obtained by f:nancing agencies for screen-
ing good films.

Reccrmmendation No. 94

A downwara revision of excise duty on
ptrints should be undertaken.

Recommendation No. 120

The major expansion of deveicpmental
communication in future is likely tobe through
television. There should be close corrdina-
tion between the Fiims Division and tne
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Door-Darshan for production of films and TV
features for rural audience. The Films Divi-
sion should also make short films particu-
larly suited for telecast.

Recommendation No. 127

The scope of the scheme for compui-
sory exhibition of films should be enlarged to
include alltypes of artistic short films, films of
sacial relevance and even short fiction films.

Recommendation No. 128

Apart from the role of short films as
medium of conveying social message, its
status as a creative art form shouid be recog-
nised. The purchase of short fiims from inde-
pendent films makers by the Films Division
should be increased and shcu'z cover not
only message oriented films but all catego-
ries of artistic short films.

Recommendation No. 143

The basic policy objective of importing
films should be to import films of artistic and
technical achicvements from: all over the
world. A secondary objective should be to
allow import to the extent it is linked with
export of Indian films.

Recommendation No 144

(i) Import canalisation of feature
films shouid continue and
NFDC should remain the
canalising agency. A limited
quota of importedfiims should
be given to exporters or pro-
ducer-exporters to import
films from the countries to
which Indian films are ex-
ported.

(if) There should be an overall
limit on the number of films to
be imported. The films being
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imported from MPEAA
sources should be substan-
tially reduced and the import
by NFDC ar.d other agencies
from other film making coun-
tries, including the Third
World, should be increased.

(i) Quality considerations should
apply to the import of all films.
Government should consti-
tute a screening Committee
consisting of film makers, film
critics, representatives fo
Chaiachitra Akademi,NFDC,
Censor Board, and Ministry
of | & B to preview films be-
fore import.

(iv) Import of art films for non-
commercial exploitation and
import of children’s films
should be primarily handled
by the Chalachitra Akademi.

(v) The NFDC should continue
to collect canalising charges
on imported films except on
non-commercial art films and
children’s films imported by
the Chalachitra Akademi and
its agencies. The canalising
fee should be levied not on
the C.L.F. value but cn the
market value of imported
films.

Recommendation No. 147

Free import of short films under OGL
should continue.

Recommendation No. 149
Canalisation of export of Indian feature

films should continue as i has reducea
malpractices, helped to monior export
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markets and resulted in increasing the sale
price per film.

Recommendation No. 150.

In addition to being a canaliser of ex-
port, the main function of NFDC should be
promotion of exports. For this purpose NFDC
should set up Regional Marketing Centres in
important foreign markets for Indian films
which should handle both import of foreign
films and exportof Indianfilms. These Centres
should be staffed by a specialised cadre and
provide help and advice to Indian exporters.

Recommendation No. 152

NFDC should create facilities in India
for quality sub-titling in foreign languages to
provide sub-titied prints of Indian films for
export.

Recommendation No. 154

For exploitation of TV outlets abroad, it
is necessary to concentrate on the artistic
films from India. NFDC should help to pre-
pare shorter versions of suchfilms which can
fit into TV slots. Export contracts should
have a separate clause providing for addi-
tional payment if TV rights are exploited.

Recommendation No. 155

In addition to the films Division, NFDC
should also export short films which have a
huge market on the foreign TV circuits.

Recommendation No. 158

The opportunity offered by India’s inter-
national Film Festival for promoting export of
Indian films should be property utilised.
Market Section should provide facilities for
marketing of Indian films by independent
exporters. The expenditure of the Market
Section should be met from the canalisation
charges collected by the NFDC.
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Recommendation No.. 160

Thescaleof videoright forforeignbuyers
along with the export of Indian films should
be allowed. NFDC should itself set up a pilot
plant for transferring Indian feature films to
video cassettes for export. in addition one or
two manufacturers should be licenced for
marnufacture of video cassettes of Indian
films exclusively for export.

Recommenqation No 163

Effort should be made totake full advan-
tage of Cultural Agreements with foreign
countries and the number of film Weeks
being organised in India and abroad should
be substantially increased. Foreignfilm dele-
gations should be brought in contact with the
Indianfilm makers. Indian film makers should
be included in the delegations which accom-
pany Indian films to be presented as Films
Weeks in foreign countries.

Recommendation No. 169

The Competitive !nternational Film
Festival of India does not provide any intri-
naic advantage in terms of quality of films,
promotion of Indian cinema interaction be-
tween film makers etc. over a non-competi-
tive film festival. Even third world countries
prefer to send their best films to competitive
festivals in the West. India should, therefore,
hold only a non-competitive film festival every
year on the lines of a ‘Festival of Festivals’.
Within this concepts, a more systematic ef-
fort should be made to provide for a strong
Third World representation.

Recommendation No. 177

The overall charter of the NFDC should
be to help in the general development of the
film industry and to particularly help in the
development of good cinema in the country.
NFDC should be a financially viable organi-
sation but because of its development role,
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it should not aim at profit maximisation.
Recommendation No. 178

NFDC should specifically undertake the
following activities:—

(i)  Financing of low budget good
quality films and production of
films of high artistic intent by
commissioning deserving film
makers.

(i)  Development of distribution
and exhibition facilities forfilms
which it finances as also other
good films.

(in)  Financing of theatre construc-
tion preferably small theatres
equipped with 16mm, with lien
on a part of the playing time
and directly owning or manag-
ing theatres wherever advis-
able and necessary.

(v)  Registration of pr.i-ucers,
studios, and equipment nir ars.

(v)  Encourage formation of film

cooperatives for film produc-
tion and exhibition.

(vi)  Canalising import of films, di-
rectimport of good quality films.

(vij  Canalising export of films,
research in export market,
development of non-traditional
markets, general promotion of
export of films, special atten-
tion to the export of low budget
good quality films in regional
languages and export of short
films.

(viij  Represent technology and
equipment requirement of the
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industry to the Government
and sponsor applications for
import of equipment without
canalisation. it should continue
to canalise import of raw stock
and regulate it distribution.

(ix)  Financial assistance to entre-
preneurs engaged in indigeni-
sation and manufacture of film
equipment.

(x)  Development in. sub-titling
facilities for Indian films in for-
eign languages and foreign
films in Indian languages.

(xi) Loans for setting up and mod-
emisation of studios. labs and
other alliec facilities.

(xii) Coordination with State Films
Development Corporations.

(xiij  Helping the growth of proper
representative organisations/
associations of films industry.

(xiv)  Organisation of the Interna-
tional Film Festivalof India and
also specialised festivals for
short films and marketing of
films.

Recommendation No. 186

Statutory pre-censorship of films shouid
continue.

Recommendation No 191

In section 5(B)(1) of the Indian Cinema-
tograph Act which follows Article 19(2) of the
Constitution the words “the Sovereignty and
integrity of India” appear to have been left
out. The Act should be suitably amended.
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Recommendation No. 194

Government should set up a Standing
Tribunal to be headed by a person with
judicial background to hear appeals against
the decisions of the Censor Board.

Recommendation No. 195

An intermediary censor classification
should be introduced which may be desig-
nated as 'UA'. This will indicate that the film
is approved for universal exhibition but con-
tains material which the parents may not like
children upto the age of 12 to see. This
certificate will be purely advisory.

Recommendation No. 202

Considering the fact that Karnataka,
Kerala and Andhra Pradesh are now pio-
ducing a large number of feature films every
year. there is need to set up Censor Board
Oftices in Bangalore, Hyderabad and Tn-
vandrum. Similarly as and when films mak-
ing activity expands in other regions, suit-
able expansion of the Censorship machin-
ery should be considered.

Recommendation No. 206

To discourage violation of censorship,
the Censor Board should maintain a video
copy of the censored fiims and have a nu-
cleus cell of enforcement staff tc carry out
spot checks. It must be a legal responsibility
of the labs that except for the print required
for censorship no other prints of a film are
prepared until the film has been censored.

Recommendaticn No. 222

While the need for special iegisiation to
regulate the working conditions of cine work-
ers has been recognised since long, appro-
priate legisiation has still not been enacted.
We recommend that the Central Govern-
ment should take urgent steps to immedi-
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ately introduce an appropriate legislation for
regulating the employment conditions of cine
workers.

Recommendation No. 225

Government should take steps to set up
a Welfare Fund to help cine employees,
artists and technicians in indigent circum-
stances. To finance this tund, the Govern-
ment should collect an amount of Rs. 20 on
every print of a feature film and make a
matching grant out of is own resources.

[Transiation)
Security in Mines

2908. SHRI HARIKEWAL PRASAD:
Will the Minister of STEEL AND MINES be
pleased to state

(a) whether Government propose to
modernise the mining process for various
minerals for the security of life of labourers
engaged in mines;

(b} # so, the details thereof; and

{c) whether there !s provision to give
employmentto ibe gependents of those who
are killed 1n accrdents in mines?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU) :

(a) to (c). The information is being collected
and will be laid on the Table of the House.

[English]

Grievances of SC/ST Employees in
Deptt. of Tourism

2909. DR.BHAGWAN DASS RATHOR:

_ Willthe Minister of TOURISM be pleased to

state:

{(a) whether there is a committee for
removal of grievances of Scheduled Caste/
Scheduled Tribe employee in the Depart-
ment of Tourism;

(b} if so, the members of this Committee
and whether any representatwe from Sched-
uled Castes/Scheduled Tribe is on this
Committee: and

(c) the number of meetings of the
Committee held so far?

THE MINISTER OF COMMERCE AND -
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). A committee consisting of the
following members has been constituted for
removal of grievances of Scheduied Caste/
Scheduled Tribe employees in the Depart-
ment of Tourism:—

Addtiona! Director General
Deputy secreiary (Admn.)

Asstt. Director at Headquarters
belonging to SC’ST community

: Charman

: Member

: Member

{c) No meeting of the Committee has
been held so far.
import of Rock Phosphate from Mo-
rocco
2910. SHRI JASWANT SINGH: "Will
the Minister of COMMERCE be pleased to
state:

{a) the amount of rock phosphate im-
ported during 1985-89 from Morocco;

(b) whether this import was in accor-
dance with Government's laid down policy;
and
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(c) whether this import was through any
Indian agents/representatives/correspon-
dents or similar other functionaries?

MARCH 30, 1990

Written Answers 232

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):

(a) Year Qty. (Lakh MT) Value
(Rs. lakhs)
1 2 3

85-86 31¢ 111.80

86-87 293 1125.00

87-88 2.29 801.80

88-89 3.07 1425.00
(b) Yes. Sr. evaders in Punjab, particularly in Amritsar,

{c) Contracts for rock phosphate import
were finalised directly with Mrs OCP-Rock
Phosphate Supplier of Morocco. However,
M/s. OCP informed MMTC in July, 1987
regarding appointment of one Shri Satinder
Bhalla as their correspondent in India whose
mission is to ensure liaison between OCP's
Headquarters in Casablanca and all their
Indian buyers.

Economic Offenders and Tax evaders
in Punjab

2911. SHRI KAMAL CHAUDHRY: Will
the Minister of FINANCE be pleasedto state:

(@) the steps taken by Government
during the last three years to tackle and
apprehend economic offenders and tax

Jalandhar Ludhiana and Patiala;

(b) whether any raids were conducted
at the above places during the said period;

{c) i so, the outcome thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Govern-
ment has stepped up efforts throughout India
including Punjab to firmly deal with Eco-
nomic offenders/Tax evaders.

(b) to (d). Searches conducted by vari-
ous revenue agencies in Punjab (including
Amritsar, Jalandhar, Ludhiana and Patiala)
during the years 1987-88 to 1989-90 are
detailed below.

No. of Seizure of goods or
searches assets/evasion or
concealment detected
(Rs. in crores)
1 2
Central Excise 91 3.04 (evasion delected)
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1 2
Anti-emuggling 559 81.66 (contraband goods)
Income Tax 1217 12.15 (admitted un-
accounted income)
12.20 (assets seized)
FERA Violation (b) the amount involved and the action

2912. SHRIA.N. SINGH DEO: Will the
Minister of FINANCE be pleased to state:

(a) the details of persons who have
been arrested for violation of the Foreign
Exchange Regulations Act, 1973 during the
last three years: and

taken against the persons found guilty?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
number of persons arrested by the Director-
ate of Enforcement (FERA) for violation of
the provisions of the F.E.R. Act, 1973 are as
under:

Year No. of persons arrested
1987 213
1988 237
1889 324

Action under the relevant provisions of
Foreign Exchange Regulations Act, 1973,
and rules framed thereunder has been initi-
ated in all cases.

Representation of Farmers Board of
Directors of Nationalised Banks

2913. CH. JAGDEEP DHANKHAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether appointment to the Boards
of Directors to various nationalised banks is
made in accordance with the provisions of
the Nationalised Banks (Management and
Miscellaneous Provisions) Scheme, 1970

and 1980 which provide for representation of
farmers in the said Boards; and

(b) if so, the details of persons from
farming community on the Boards of Direc-
tors of various nationalised banks?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): {a) and (b). The
Nationalised Banks (Management and Mis-
cellaneous Provisions) Scheme, 1970 and
1980 provides for appointment of one per-
son who in the opinion of the Central Gov-
ernment is competent to represent the inter-
ests of farmers in each of the 20 nationalised
banks. At present, one non-official director
belonging to this category is in position on
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the Boards of 13 of the 20 nationalised
banks. The bankwise position of the names
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of the directors belonging to this category is
given in the statement below.

STATEMENT
SI.No. Name of the Bank Name of the person appointed as non-official
directors to represent the interests of farmers
1 2 3
1. Bank of India Shri Shamsher Singh Dullo
2. Bank of Baroda Shri R.P. Josh:
3.  Canarabank Shri Sujan Singh Pathar:ia
4. Syndicais Bank Shri Peerzada Wapih ur Ranman Safwi
5. Unior. Bank of India Shri Shripal Singhi
6.  Aliahabad Bark Shr AN Jaggi
7. Banx o Mizrerashia Srt Muku! Jha
g8 irgzr s oo e SnobkLL A Venuasn
g Andhra Banx Shri P. Rajagopal Naidu
19 Corporations Bank Shrn S.T. Padmanabha
“1. New Berk of India Shri Bhupinder Singh Hooda
12.  Crierta: Bank of Commerce Shn Rattan Lal Dewan
13.  Vyay Bank Shri M.G. Sasidharan
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[Translation)

Setting up of Radio station at Hazari
Bagh, Bihar

2914. SHRIUPENDRANATH VERMA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to set
up a radio station at Hazari Bagh city in
Bihar; and

{b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Yes, Sir. There is
an approved scheme in the VIl Plan of All
India Radio to establish a local radio stations
with 2x3 KW FM transmitter multipurpose
studio, receiving facilities and staff quarters
atHazari Bagh. This scheme 1s envisaged to
be ready for commissioning during 1990.

[English}]

Guidelines for advertisements on T.V./
AIR

2915.SHRIP.R.S. VENKATESAN: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there are guidelineson TV/
AIR advertising and if so, the details thereof:

{b) whether Government are aware of
surreptitious means of advertising especially
on TV through sponsorship of sports series
etc. by tobacco and tobacco based product
manufacturers; and

(c) whether Government purpose to
avoid such a misuse of media for advertising
to tobaccotobacco based products injurious
to health?
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THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir. The salient fea-
tures of the Code for Commercial Broad-
casting/Telecasting are given in the State-
ment below.

(b) and (c). Government is aware that
during live coverages of sports events, a
good number of advertisements which relate
to cigarettes and tobacco products are dis-
played in the Stadia. It has been the endeav-
our of the media to avoid these advertise-
ments. However, it is not possible to com-
pletely avoid them because of the positions
of such advertisements.

STATEMENT

Salient features of the Code for Commer-
cial Broadcasting/Telecasting

1. Advertising shallbe sodesigned as
to conform to the laws of the coun-
try and should not offend against
morality, decency and religious
susceptibilities of the people;

2.  No advertisement shall be permit-
ted:

(i) whichderides any race, caste,
colour, creed and nationality;

(i) which is against any of the
directive principles, or any
other provision of the Consti-
tution of India;

(i)  which will tend to incite peopie
to crime, cause disaster or
violence, or breach or law or
which glorifies violence or
obscenity in any way;

(vi) which presents criminality as
desirable;
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(v) whichadversely affectsfriendly
relations with a foreign State:

(vi) which exploits the national
emblem. or any part of the
Constitution or the person or
personality of a nationalleader
or State Dignitary:

{vii) which relates to or promotes
cigarettes and tobacco prod-
ucts, liquor. wines and other
intoxicants.

No advertisement shall be permit-
ted the objects whereof are wholly
or mainly of a religious or political
nature: advertisements must not
be directed towards any religious
or poittica: end or have any relatian
to anv industnal dispute

Advertisements for services con-
cerned with the following shall not
be accepted:

{) Money lenders:
(i) Chit funds

(i} Saving schemes and lottenes
otherthan those conducted by
Centraland State Government
Organisations. nationalised
and recognised banks and
Public Sector Undertakings:

(iv) Matrimonial Agencies:

{v) Unlicensed employment serv-
ices:

(vi) Fortunetellersorsooth sayers
etc. and those with clams of
hypnotism-

(vii) Foreign goods and foreign
banks:
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(viii) Betting tips and guide books
etc. relating to horse-racing or
other games of chance.

The items advertised should not
suffer from any defect or deficiency
as mentioned in Consumer Protec-
tion Act, 1986.

No advertisement shall contain
references which are likely to lead
the public to infer that the product
advertised or any of its ingredients
has some specia! or miraculous or
supernatural property or quality,
which is difficult of being proved,
1.e. cure for baidness, skin whit-
ener, etc.

Advertisements should not contain
disparaging or derogatory refer-
ences 1o another products or serv-
ice.

No acvertisement of any kind of
jewellery (except artificial) or pre-
clous stones should be accepted.

No advertisement for a product or
service shall be accepted if it sug-
gests 1in any way that unless the
children themselives buy or encour-
age other people to buy the prod-
ucts or services, they wili be failing
In their duty or iacking in loyality to
any person or organisation.

No advertisement shallbe accepted
which leads children to believe that
if they do not own or use the prod-
uct advertised they will be inferior
i, some way to other children or
thatthey areliable tobe condemned
or rediculed for not owning or using
it.

No advertisements or talismans,
charms and character-reading for
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photographs or such other matter
as well as those which trade on the
superstitions of general public shall
be permited

12. No advertisement shall be ac-
cepted which violates AIR and TV
Broadcast Code

Installation of VLPTs in Nagaland

2916 SHRI SHIKIHO SEMA  Will the
Minister of INFORMATION AND BROAD
CASTING be pleased to state

(@) the time by which installation pro-
gramme of very law power transmitters
(VLPTs) in Nagaland 1s likely to be com-
pleted,

(b) which are the places in Nagaland
included in the programme for installation of
VLPTs

{c) the places proposed to be taken up
In next programme and

(d) whennstallation of VLPTs at Kiphire
and Nokial is likely to be underta¥=n?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P
UPENDRA) (a) and (b} Besides three very
lowpower (2 x 10 W) TV transmitters, one
each at Mon, Wokha and Zunheboto which
have already been operationalised another
such transmitter at Phek is also expected tc
be commissioned into service 1n Nagalanc

CHAITRA 9, 1912 (SAKA)

Written Answers 242

duning 1991-92, as a spill over scheme from
the VI Plan.

(cyand (d). Thereis no approved scheme
atpresentto set up TV transmitters at Kiphire
and Nokial This would essentially depend
upon the availabilty of adequate funds for
this purpose under the future plans of TV
expansion

{Transiation]
Bank Loans to Industries

2917 SHR! PURUSHOTTAM
KAUSHIK. Will the Mimister of FINANCE be
pleased to state

(a) the amount of loans sanctioned by
various nationalised banks for medium and
targe scale industries and for big industnial
houses, separately during the last three
years ard

(b) the amount out of the above repaid
i~ accordance with the pre-determined sched-
ule ard the amount of loans the repayment
of which has been rescheduled?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a)and (b). Asper
the information obtained from RBI, the total
amount of outstanding advances during the
last 3 years by scheduled commercial banks
(including nationalised banks) in respect of
medium and large industries and 20 large
industrial houses are gr’en in the following
table:

(Rs. crores)

Outstanding advances as at
the end of March—

1987 1988 1989
Medium & large
industries 21356 25153 32158
20 large
industrial houses 2478 3098 3461
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RBI has reported that buk of the bank
credit is given for meeting Working Capital
requirements on ‘roll-over’ basis. Repay-
ment of such advances does not take place,
as it would, in respect of term loans. How-
ever, lrregularities in the Working Capital
outstandings (both in the interest and princi-
pal portion)are at times funded as working
capitalterm loans as part of the rehabilitation
of sick industrial units considered viable and
are replayable over a period of time.

Monitoring of Capital marketing by
financial Institutions Question

2918. SHRI RAMESHWAR PRASAD:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government propose to
give autonomy to the financial institutions
" alongwith entrusting the responsibility of
monitoring the capital market:

{b) whether Government have reviewed
the activities of financial institutions in the
capital market in the past:

(c) if not, the time by which such a
review is proposed to be made: and

(d) the manner in which Government
propose to ensure that the financial institu-
tions discharge their responsibilities regard-
ing monitoring of capital market properly?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to (d). Govern-
ment is firmly committed to the heaithy de-
velopment of capital markets, and to
strengthen the role of public financial institu-
tions. The institutions will be given functional
autonomy. However they must also be ac-
countable for their actions. The institutions
will not be party to corporate battles and
clandestine takeovers.The government
would like to create an atmosphere and a

MARCH 30, 1990

Written Answers 244 '

culture where financial institutions can func-
tion objectively without fear cr favour.

There has been some concem about
the role of financial institutions in relation to
their intervention in the capital market. Insti-
tutions have been asked to frame suitable
guidelines so that their actions-are not only
objective but seen to be so. Each financial
institution is expected to operate in the inter-
estof its depositors and investors consistent
with national priorities. There may be occa-
sions when there is an abnormal and presis-
tent upward or downward movement in share
prices because of concerted bull or bear
pressures. In such situations, the financial
institution will play a stabilising role in the
capital market.

Financial assistance to sick units

2919. DR.LAXMINARAYAN PANDEY:
Will the Minister of FINANCE be pleased to
state:

(a) the number of large and small scale
sick industries at the end of December, 1988;

(b) the total amount of loans advanced
to them;

(c) the number of viable units among
these sick units and the number of those
units which are unable to repay even the
amount of loan advanced to them; and

(d) whether a proposal to provide finan-
cial assistance to these viable units is under
the consideration of Government; if so, the
details there-of including the amountfinanced
to them during the year, 19887

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Accord-
ing to the date fumished by RBI the number
of Sick/Weak Units and their outstanding
bank credit as at end December, 1987 (latest
available) are as under:
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(Rs. crores)
No. of units Amount locked up
SS| units 2,04,259 1797.31
Non-SSI Sick Units 1,119 2801.79
Non SSI Weak units 720 1657.30
Total ;" 2,06.098 6256.40

(c) The viability positions of sick/weak units ason31.12.87 (latest available)is as under:

SS! units Non-SS|
Sick and
Weak units
Viable units 12,484 613
Non-viable units 1,86,834 847
Viability not decided 4,941 379

(d) Detailed guidelines have been is-
sued by RBI from time to time regarding
formulation and implementation of rehabili-
tation packages in respect of sick/weak units
which are potentially viable. Broad parame-
ters have been evolved for providing reliefs/
concessions under rehabilitation packages.
From amongst the viable units as at end
December 1987, 8470 sick SSI units and
381 non-SSI sick non-SSI weak units un-
volving outstanding bank credit of Rs.
1198.45 crores respectively have been put
under nursing programme.

Lok Adalats sittings in Uttar Pradesh
2920. SHRIKALPNATH SONKAR: Will

the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of sittings of Lok Adalats
held in various districts of Uttar Pradesh
during last one year; and

(b) the number of cases disposed of by
Lok-Adalats, district-wise?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). As per
information made available by the Uttar
Pradesh State Legal Aid & Advice Board,
169 Lok Adalats were organised in various
Districts of the Uttar Pradesh during the year
1989, in which 1,73,869 cases were dis-
posed of. The district-wise information is
contained in the Statement below.
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Setting up of TV Relay Centres at
Gopalganj and Siwan

2921. SHRI RAJMANGAL MISHRA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether T.V. relay centres have
been set up in Gopalganj and Siwan districts
of Bihar; and

(b) whether Government propose to
increase the transmission range of these
centres from the existing 5 Km. to cover
wider areas?

THE MINISTER OF INFGRMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes. Sir. A low power
(100W) TV transmitter has been set up, each
at Gopalganj and Siwan. in Bihar.

(b) These transmitters provide cover-
age within their normal service area of about
15 Kms. inclusive of fringe areas where fair
reception can be obtained by the use of tall
boosters and/or multi-element antennae.
Further expansion of TV service in Gopal-
ganj and Siwan districts of Bihar, as also in
other parts of the country similarly placed,
would depend upon the availability of re-
sources for this purpose inthe future plans of
TV expansion.

Highest Income Tax and Wealth Tax
Payers

2922. SHRI RAGHAVJI: Will the Min-
ister of FINANCE be pieased to state:

(a) the details of the first ten persons
having highest income and those first ten
persons who have been assessed to pay the
highest amount of wealth tax and income-
tax as per the assessment made for the
assessment year 1987-88:
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(b)the amount of totalincome and wealth
of each such individuals assessed for the
assessment year 1987-88; and

(c) the details of persons who have filed
appeals against such assessment?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The infor-
mation is being collected and will be laid on
the Table of the House in due course.

[English)
Lawyers Strike

2923. SHRIRAMDAS SINGH: Willthe
Minister of LAW AND JUSTICE be pleased
to state:

(@) the number of times the lawyers
throughout the country went on a partial/
complete strike during the last three years,
years-wise; and

(b) their demands in each case and
steps being taken by Government in consul-
tations with the Bar Council of India to pre-
vent such strikes in future?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Lawyers
sometimes have gone on strike mainly on
grounds relating to appointment of Presiding
Officers, administrative and judicial reforms,
lack of proper treatment of judicial officers,
assault on lawyers, establishment of addi-
tional courts/benches, etc. The Law Com-
mission in its 131st Report recommended
that the members of the legal profession
ordinarily should not resort to strike either to
ventilate their grievances or in support of
some causes held deartothem, and that the
strike by them on the ground of their dispute
with police or administrative departments or
some other grievances not attributable tothe
court administration must be wholly es-
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chewed. The Bar Council of India whose
views were sought’in this regard is also in
general agreement with this view.

Functioning of AIR/TV at Agartala

2924. DR. BIPLAB DASGUPTA: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there are complaints about
any biased functioning of AIR/TV at Agar-
tala; and

(b) it so, the details thereot and the
steps being taken to rectity it for having an
objective media?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). News items in the
bulletins of All Indian Radio and Doordarshan
are covered strictly on their news value and
news-worthiness without any bias in favour
oforagainstany party. Statements/speeches
of various leaders are also covered irrespec-
tive of their party considerations. Other pro-
grammes are also presented in an objective
and balanced manner.

Panel of Advocates appointed for
Supreme Court

2925. SHRIJANAK RAJ GUPTA: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(@) whether there 1s a pane! of Advo-
cates appointed by his Ministry in the Su-
preme Court to conduct the cases of Gov-
ernment; and

(b) if so, the number of cases allotted to
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each lawyer during 1989-90?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The required information is being
collected and will be laid on the Table of the
House as early as possible.

Salem Steel Plant

2926. SHRI BABUBHAI MEGHJI
SHAH: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the number of units to which Salem
steel is distributed for manufacture of stain-
less steel:

(b) whether the prices of stainless steel
products of Salem steelplanthave increased
more than once in the last two years;

(c) if so, the reasons thereof;

(d) the amount invested in this plant an
its subsidiaries if any; and

(e) the figures of production and sale
amount of the last three years?

THE MINSTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Presently, Salem Stainless Steel is sold
to about 320 units.

(b) Yes, Sir.

(c) The increases have been primarily
necessitated due to upward revisions in
statutory levies, increases in price of im-
ported hot band, adverse changes in ex-
change rates efc.

(d) investment in the plant as on
31.3.1989 was Rs. 125.68 crores. It has no
subsidiary.
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(e) The production and sales of Salem  under:
Steel Plant for the last three years were as
Production Sales
(Tonnes) Quantity Value
(Tonnes) (Rs. in crores)

1986-87 26627 25975 114
1987-88 31423 34559 142
1988-89 31423 30236 190

Supply of Steel Scrap from Bokaro to
Durgapur Alloy Steel works

2927. SHRIA K. ROY: Willthe Minister
of STEEL AND MINES be pleased to state:

{a) the total quantity of steel scrap and
other iron materials sent to Durgapur Alloy
Steel Works from Bokaro Steel Plant in 1989:

(b) whether there have been cases of
theft of above materials during transporta-
tion; and

(c) i so, the details thereot and action
taken by Government in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) 109,123.44 MT of steel scrap was
despatched by the Bokaro Steel Plant to the
Alloy Steels Plant, Durgapur in the year
1989.

(b) and (c). On information regarding
surreptitious loading/unloading of trucks and
their interception by Police a criminal case
was registered on July 6, 1989 at Mahuda
Police Station against transporters, their
agents and others in respect of 7 trucks
loaded with scrap.

As a sequel to this, the district authori-

ties carried out surprise checks and inter-
cepted 17 more trucks loaded with scrap. A
criminal case under IPG and Essential
Commodities Act was also registered on
July 7, 1989 by the Bokaro Steel City Police
Station.

Ancillary industries Around B.S.P.

2928. SHRIA.K. ROY: Wil the Minister
of STEEL AND MINES be pleased to state:

(a) the number of ancillary industries
operating around Bokaro Steel Plant (B.S.P.)
and Balidih industrial complex;

(b) the total value of their production in
the last five years with year-wise break-up;
and

(c) the percentage of the purchase
made by Bokaro Steel Plant from these
industries during the above period?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Ason 20.3.1990, there were 58
ancillary industries in the Bokaro Industrial
Area Development Authority (BIADA) in
addition to 111 dependents registered in-
dustries. These industries do notfurnish the
figures relating to their production to the
Bokaro Steel Plant.
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(c) The value of total purchases made
by Bokaro Steel Plant during the last 5 years
in respect of items which are within the
scope of manufacture by the ancillary BIADA
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units, the total value of orders placed on
BIADA units and percentage are as fol-
lows:—

Year Total value of Total value of  Percentage

purchases orders placed

on BIADA

Rs. in crores Rs. in crores
1985-86 16.53 7.0 42.34
1986-87 29.10 8.5 29.20
1987-88 43.92 7.98 18.16
1988-89 42.82 22.25 51.96

Therejs continuous inter-action between
the Bokaro Steel Plant and the ancillary units
with a view to increasing the volume of work
orders on latter.

Occupied Quarters in Bokaro Steel City

2929. SHRIA K. ROY: Willthe Minister
of STEEL AND MINES be pleased to state:

(a) whether some quarters are un-
authorisedly occupied in the Bokaro Steel

City,

(b) if so, the details thereof; and

(c) the action taken by Government in
this regard?

THE MINSTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) The details of the 59 quarters cur-
rently occupied unauthorisedly by different
Trade Unions Political parties are as follows:

Type of quarters No.
1 2
C 1
D 15
E/F 43

(c) The Management of the Bokaro Steel
Plant have initiated action for eviction pro-
ceedings to get these occupants evicted

under the Public Premises (Eviction of un-
authorised occupants) Act 1971.
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Wbrld Bank Loan for Industrial Devel-
opment

2930. SHR! SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have sought
World Bank loan for industrial development;

(b) if so, the amount of the World Bank
loan likely to be obtained in 1990-91 for that
purpose; and

(c)thedetails of the industries which are
proposed to be developed with the World
Bank loan?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a). No, Sir.

(b) and (c). Does not arise.
Import of Paraxylene

2931. SHRISANAT KUMAR MANDAL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Government have decided
to put the import of Paraxylene under the
Open General Licence (OGL):

(b) i so, the reasons therefor:

(c) whether it will entail a loss of foreign
exchange for the country: and

(d) if so. the extent thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (d). The forthcoming new Import &
Export Policy will be laid on the Table of the
House on 30th March. 1990. It is. therefore,
premature to disclose cetails about the pol-
icy regime for this item at this stage.
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News Item ‘Mystery Dollars for Surl
Firm’

2932. SHRISANAT KUMAR MANDAL.:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether his attention has been in-
vited to the news item captioned “Mystery
dollars for Suri Firm’ appearing in the ‘States-
men’, New Delhi dated the 28th December
1989;

(b) if so, the tacts of the case;

(c) the investigation, if any, made in this
regard; and

(d) the result thereof and the further
action proposed to be taken in the matter?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) to (d). It is a fact that M/s Jyotsna
Holdings Pvt. Limited entered into an agree-
ment with Ms. OCP, Morocco on 28-12-
1984. As per the agreement, M/s. OCP,
Morocco was liable to pay M/s. Jyotsna Pwt.
Limited a consultancy fee of US Dollar 25,000
per month. The income earned by M/s.
JyotsnaHoldings Pvt. Limited from M/s. OCP,
Morocco has been declared in their Income
Tax Return.

[Translation)
Attacks on Income-Tax Officials

2933. SHRI HARSH VARDHAN: Will
the Minister of FINANCE be pleased to state:

(a) the number of incidents of attacks on
Income-tax officials reported during the last
two years and during the current year till
now:; and
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(b) the steps being taken by Govern-
ment to provide security to Income Tax offi-
cials?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) During the last
two calender years reports were received
about seven incidents of attack on Income-
tax officials. During the current year one
such incident has been reported so far.

(b) Steps have been taken to make the
assistance of Central Reserve Police Force
available to search parties for providing
personal safety tothe income-tax personnel.
State Governments have also been re-
quested to provide adequate protection to
the Income-tax officials on search and sur-
vey duties. Responses have since been
received from many State Governments;
assuring police assistance to the Income-tax
personnel.

[English]

Pension Scheme for RBI Officers

2934. SHRIJANARDHANA POOJARY:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government have formu-

lated a pension scheme for officers of the
Reserve Bank of India: and

(b) if so, the details thereot?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE: (a) No. Sir.

(b) Does not arise.

Alleged Misuse of Pool Fund by Coffee
Board

2935. SHRIJANARDHANA POOJARY:
Willthe Minister of COMMERCE be pleased
to state:
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(a) whether small coffee growers of
Karnataka have represented to Government
about irregularities in use of pool funds by
Coffee Board and if so, the details thereof;

(b) whether they have demanded com-
plete reorganisation of the Board to benefit
small growers; and

(c) if so, the action taken thereon?

THE MINISTER OF COMMERCE AND’
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) to (c). Government receives from time to
time representations regarding the function-
ing of the Coffee Board and takes appropri-
ate action having regard to the contents of
eachcase. It may be mentioned that the pool
fund is utilised with the approval of the Mar-
keting Committee of the Coffee Board which
consists of representatives of the growers,
traders, exporters and consumers etc. The
small growers are adequately represented
in the Coffee Board as are the other interest
groups of the coffee industry.

Functioning of Stock Exchange at
Cochin

2936. SHRI MULLAPPALLY RAMA.-
CHANDRAN: Will the Minister of FINANCE
be pleased to state:

(a)whether Government have instituted
any enquiry into the functioning of the Stock
Exchange at Cochin, Kerala;

(b) if so, the terms of reference and the
findings thereof; and

{c) the particulars of the highest ranking
Stock Exchange in the country,

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). On the
basis of some complaints received from a
former member of Cochin Stock Exchange
Ltd. and subsequently on the writ petition



271  Written Answers

filed by him in the High Court of Kerala,
Ernakulam, the Government deputed an
officer from the Ministry of Finance and a
representative from the Securities and Ex-
change Board of India to conduct an enquiry
into the allegations made by the petitioner.
The enquiry was conducted in February,
1990 and an affidavit was submitted to be
filed in the High Court. The findings of the
enquiry was that there has been no violation
of Securities Contracts (Regulation) Act, 1956
by the Cochin Stock Exchange Limited.

(c) The Bcmbay Stock Exchange is the
highest ranking stock exchange in the coun-
try. The total yearly turn over during 1989
was reported to be Rs. 28031.96 crores with
an average daily turn over of Rs. 127.42
crores.

Tea Stock

2937. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state:

(a)the stock ofteaason31stDecember
1989;

(b) the manner in which Government
purpose to sell it: and

(c) the causes leading to tea remaining
unsold?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)to(c). As per Tea Board statistic, the total
stock of unsold tea as on 31.12.1989 would
be around 57 Million kgs. lyying at various
warehouses and gardens. This would be
disposed of by owners through the different
marketing channels available with them.
Since tea is an agro-based crop, 1t takes
some time for the disposal of the crop after
the harvest period.
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Exchange Value of Rupee

2938. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to state:

(a) the percentage of decline in rupee
value, both external and internal, at the end
of 1988-89 as compared to the rupee value
at the end of 1987-88;

(b)the percentage by whichimport costs
have gone up against the major international
currencies with the decline in the rupee
value and the consequential rise in the rate
of inflation:;

(c) whether ‘Assocham' made certain
suggestions to arrest the declining trend in
the internal and external value of Indian
rupee; and

(d) if so, the details thereof stating the
decision, if any, taken by Government
thereon?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) External value
of the Rupee declined by 10.5 per cent in
March 1989 over March 1988 and by 13.4
per cent in March, 1988 over March 1987 in
termsof the intervention currency, the Pound
Sterling. Internal value of one Rupee, meas-
ured as reciprocal of Consumer Price Index
for Industrial Workers (Base (1982=100)
amounted to 60.2 paise in March 1989 and
65.4 paise in March, 1988.

(b) The Rupee depreciated in March,
1989 by 16.3 percentinterms of US Dollars,
14.2 percentintermsof Yen and 6.8 percent
in terms of Deutsche Mark in comparison to
March 1988. Other things remaining equal,
rupee value of imports denominated in for-
eign currencies rise by the amount of depre-
ciation of the Rupee vis-a-vis the foreign
currency concerned, It is, however, not
possible to precisely measure the impact of
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depreciation of the rupee on domestic infla-
tion.

(c)and (d). Intheir paperoninternal and
external value of the rupee the ASSOCHAM
has suggested to stem the tide of inflation
and contain downward slide in the value of
the Rupee by cutting down wasteful expen-
diture, curtailing budget deficits, increasing
production and productivity and in order to
boost exports, increasing our competitive
position and marketing skills.

Acceptance of Telephone and Electric-
ity Bills by Commercial Banks

2938. SHRI K PRADHANI- Wil the
Minister of FINANCE be pleased to state

(a) whether all branches of the national-
1sed commercial banks accept the payment
of telephone and electrictty bills at present:

(b) if not, the reasons therefor and

(c) whether Government propose to
direct all the commercial banks operating In
the cities to accept telephone and electricity
bills?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) (a) to (c) Accep-
tance of Telephone and Electricity bills is not
primarily connected with Banking Opera-
tion. The individual banks enter into an ar-
rangement with the concerned public bodies
and offer such services on a selective bass,
on the basis of their commercial jJudgement
and business considerations There is no
proposal under consideration of the Govern-
ment to issue any directives to the banks in
this regard. However the banks have been
advised by RBI to explore the feasibility of
extending such personalised services In a
larger measure at certain selected branches.
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Procurement of iron ore from Orissa by
MMTC

2940. SHRI K. PRADHANI: Will the
Ministerof COMMERCE be pleased to state:

(a) the target set by the Minerals and
Metals Trading Corporation for the procure-
ment of iron ore from different mines in
Orissa during 1988-89 and 1989-90:

(b) the actual achievement of the Cor-
poration in this regara oy «ne end of Novem-
ber, 1989; and

(c) the steps taken to increase the pro-
curement of iron ore from Orissa?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No separate target Is fixed for procure-
ment of iron ore from mines in Orissa. The
target fixed for procurement of iron ore from
mines In Ornissa and Bihar during 1988-89
and 1989-90 was 11.30 lakh tonnes and 24
lakh tonnes respectively.

(b) Procurement of iron ore from Orissa
and Bihar during 1988-89 and 1989-90 (upto
November, 1989) has been 11.25 lakh ton-
nes and 9 42 lakh tonnes respectively.

(c) MMTC grants assistance by way of
production incentives to the mine owners to
increase production and supplies of iron ore
for export. A price increase of 14.5% has
also been given by MMTC.

Baitarani Gramya Bank

2941. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Baitarani Gramya Bank
(regional rural bank operating in Mayurbhanj
districtof Orissa) has stopped financing since
last year;
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(b) if so, the reasons therefor; and

(c) the action taken by Government, the
National Bank for Agriculture and Rural
Development (NABARD) and the sponsor-
ing bank (Bank of India) to rehabilitate the
Regional Rural Bank?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). National
Bank for Agriculture and Rural Development
(NABARD) has reported that Baitarani Gra-
mya Bank had disbursed loans amounting to
Rs.234.97 lakhs to 17,427 borrowers during
the year 1988. The Gramya Bank had to
suspend financing since October 1988 as no
refinance was released to the bank by
NABARD due to defaults under various lines
of credit. The other reasons for stopping
finance by Gramya Bank were poor recov-
ery, continuous default in maintaining SLR
and liquidity constraints. The refinance tacil-
" ity to the Gramya Bank was resumed in
December 1989 on clearance of defaults.
The Gramya Bank has also in turn resumed
loaning operations frcm the quarter Octo-
ber-December. 1989

Issue of Enroiment Number to new
Exporters

2942. SHRI BHAGEY GOBARDHAN:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the new expornters have to
apply for enrolment number under certain
categories:

(b) if so. the details thereof; and

(c) the steps taken to streamline the
procedure with an view to expediting Issue of
enrolment numbers to new applicants?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). New exporters have to apply for
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enrolment number under certain categories
like advance licences, Special Imprest Li-
cence or Imprest Licence for diamonds, gem
and jewsllery or under the Special payment
Scheme. With a view to verifying the creden-
tials and bona finds of new applications
Committees have been constituted in the
Regional Licensing Offices as well as at the
Headquarter's office of Chief Controller of
Imports and Exports, New Delhi to screen
the applications for making necessary rec-
ommendations. This procedure ensures that
only bonafide exporter's applications are
recommended and bogus applicants are
eliminated. The Committee is required to
meet fortnightly or more frequently, depend-
ing upon the number of applications. The
Regional Licensing applicants and increase
the frequency of holding the meetings of the
Screening Committee to avoid any incon-
venience to the applicants.

[Translation)
TV Tower for Sitapur, UP

2943. SHRI RAM LAL RAHI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government propose to set
up a new T.V. Tower (TV station) in Sitapur
district of Uttar Pradesh:

(b) if so, whetherthe T.V. station is likely
to be set up during this financial year; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRIP.UPENDRA): (a)to
(c). There is already alow power (100 W) TV
transmitter operating at Sitapur. Besides,
parts of the district receive TV service from
the high power (10 KW) TV transmitter func-
tioning at Lucknow. Further improvement of
TV service in the district, as in the remaining
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uncovered parts of the country, would de-
pend upon avatability of resources for the
. purpose In the future plans of TV expansion.

[English)]
Policy Re. Charging Overheads in
L.T.D.C. Units
2944. SHRI LOKANATH CH-

OUDHARY Will 'the Minister of TOURISM
be pleased to state

(a) whether the Board of Directors of
India Tourism Development Corporation has
formulated any policy on overhead charges
levied against each unitof I TD C and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU)
(a) Yes Sir

(b) The overhead charges are allocated
to the individual ITDC units in proportion to
the turnover of each untt

World Bank AID for Leather Research

2945. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR Wil the
Minister of FINANCE be pleased to state

(a) whether Government propose to
undertake extensive research work on
leather.

(b) wnether Government hac soucht
World Bank loan for th © purpose .1~

(c) 1f so the details thereot?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a)to(c) Underthe
Industnial Technology Development Project.
agreement for which was entered into be-
tween the Government of India and World
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Bank on December 8,1989, there Is a com-
ponent of US $ 55 million of IDA credit under
which assistance willbe given to a number of
technology service Institutions to serve In-
dustnal needs, and industry to utiise the
existing technology service institutions for R
& D Central Leather Research Institute
(CLRI), Madras is one of such technology
service Institutions chosen for financing under
this component of the project

The various investments tor technology
upgradation & modernisation of Leather
Industry, to be supported by the project,
include pilot plant facility for Industrial R& D,
a common facilities Centre for R&D and
Industry use, and development of qualty
control and pollution control methods for
tanning activities )

Abolition of Sales Tax

2946 SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state

(a) the views of various State Govern-
ments In regard to abolition of Central Sales
tax and Sales tax, and

(b)whether Union Government propose
to consider the matter afresh particularly as
a means fo check corruption and black
money”?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a) There has been
no occasion to consult the State Govern-
ments regardingthe abolition of Central Sales
tax and Sales tax

(b) No such proposal I1s under consid-
eration at present

Sale of Confiscated Sarees
2947 SHRI RAM SAGAR (Sadpur):

Will the Minister of FINANCE be pleased to
state
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(a) the details of printed sarees put on
sale in Delhi Customs House Retail Shop
during the last.three months and how does
this compare with the sales made during the
coresponding period of last three years;

(b) the details of confiscated itenis of
consumer interests lying unsold in Delhi
Customs House:

(c) since when these items are lying
unsold and the reasons for not putting'them

on sale; and

(d) the steps taken to tone up the work-
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ing of the retail shopin Delhi Customs House
including displaying a board prominently
showing the details of the items available for
saletothe public withtheir rates and quantity
in hand as on date? »

- THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The number of
printed sarees sold by Delhi Customs House
retail shop during the last three months-viz,
December, 1989, January, 1990, February,
1990 and the number of such sarees sold by
the retail shop during the corresponding
period of the 4 last three years are given in
the table below:—

No of printed sarees sold

Period
1.12 1986 to 2821987
1.12.1987 to 29.2.1988
1.1‘2.1 988 to 28.2.1989
1.12.1989 to 28.2.1990

524
51
195

153

" (b)and (c). The confiscated consumer
items pending disposal inthe Delh, Customs

House ason 28.2.1990 are given inthe table
below.

Consumer items Value (Rs. in lakhs)
1. . Textiles 11.63 |
2. Wrist watches 34.71
3. Electronic goods 151.77
4. Miscellaneous goods 76.58

Sale of confiscated consumer goods
that are npe for disposal 1s"a continuous
process. All efferts are made to dispose of
these goods as expeditiously as possible.

Bulk sale of such goods s made to Co- |

operative Societies approved by the Central

and State Governments and duly registered
under the Co-operative Societies Act and to
the State Cwvil Supplies Corporation/State
Co-operative Federations and to the Na-
tional Consumers Co-operative Societies,
forsaleinturnto bonajideconsumersthrough
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the Consumers Co-operative Societies,
_ SuperBazars, Sahakari Bhandars etc. Such
goods are also offered for sale to military/
police /para-military canteens. Only a small
quantity of such consumer goods are sold in
retail through Customs retail shops.

(d) Surprise visits are made regularly by
the Senior Officers to the retail shop in Delhi
Customs House to ensure proper function-
ing. A Notice Board displaying the details of
the items andtheirrates is being prominently
displayed outside the retail shop. lt is, how-
ever, not practical to mention the quantities
of goods available for sale in the retail shop
since this figure keeps changing with every

-transaction.

Bauxite Deposits in Kannanore and
Kasargod in Kerala

2048, SHRI MULLAPPALLY RAMA- .

CHANDRAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether any surveys have been
made by Government to explore bauxite
deposits in Cannanore and Kasargod in
Kerala; o '

" (b) if so, the findings thereof:

(c) whether Government propose to set
up any Aluminium projects in Cannanore or
Kasargodto utilise the bauxite deposits there;
and '

(d) if so, the details thereot?

THE MINISTER OF COMMERCE AND.
- TOURISM (SHRI ARUN KUMAR NEHRU):

(a) Geological Survey of India (GS) carried
out preliminary investigations including drill-

ing for bauxite In Cannangre and Kasargod -

in Kerala during 1967 to 1974.

(b) Total reserves of 10.661 Million
Tonnes of bauxite with alumina 40 to 59 per
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cent and silica 1 to 9 per cent were esti-
mated.

(c) There:is no proposal with the Central
Government.

(d) Does not arise.

Decanalisation of Import of Some
Essential Raw Materials

2949. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are consider-
ing to decanalise the import of some essen- -
tial raw materials required by industry; and

(b) if so, the raw materials that are
proposed to be decanalised? '

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The forthcoming new Import &
Export Policy will bé laid on the Table of the
House on 30th March, 1990. It is, therefore,
premature to disclose details about the pol-
icy regime for these items at this stage.

[Translation]

Persons Recruited by Hindustan Zinc
Ltd. '

2950. SHRIGULAB CHAND KATARIA:
Will the Minister of STEEL AND MINES be
pleased to state: '

(a) the number of persons recruited by
Hindustan Zinc Limited Udaipur in Rajast-
han; '

(b) the method adopted for their recruit-
ment; -

~(c) the number of displaced persons
whose lands were acquired, recruited under
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the agreement;

(d) whether Government propose to
formulate any scheme to give employment
to all these displaced persons; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Thetotal number of persons employed as
on 1.1.1990 in various units of Hindustan
Zinc Limited in Rajasthan 1s 8591.

(b) Workmen are recruted from the
candidates sponsored by the employment
exchange. Open advertisement Is resorted
to where suitable candidates are not spon-
sored by the employment exchange. Inother
cases the method adopted tfor recruitment is
through open advertisement.

(c) Fitteen persons from amongthe land
loosers whose land has been acquired for
Rampura-Agucha Mine and Chanderya
Lead-Zinc Integrated Project of Hindustan
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Zinc Ltd. in Rajasthan, have been given
employment by the Company so far.

(d) No, Sir.
(e) Does not arise.
Drug Trafficking

2951. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased to state:

(a) the number of persons arrested
during the last three months for drug traffick-
ing and the quantity of smack seized from
them: and

(b) the steps taken forthe prosecution of*
those found guilty?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The

~ number of persons arrested during the last

three months for drug trafficking and the
quantity of smack (heroin) seized are as
under-—

No. of Persons Arrested

Quantity of Smack (Heroin) Seized .

1300 Persons

771.356 Kgs

In all such cases, investigations are '

undertaken and on the basis of evidence
gathered, prosecution is launched against
the persons suspected tc be guilty, for being
awarded deterrent punishments under the
provisions of the Narcetic Drugs and Psy-
chotropic Substances Act, 1985.

Lifting of Ban on Recruitments

2952. SHRIRAJVEER S|NGH: Wil the

Minister of FINANCE be pleased to state:

(a) whether the ban on recruitments

imposed by Union Government has been
lifted:

(b) it so, since when;

(c) the number of persons recruited by

Government after the ban was lifted; and

(d) if not, by what time the ban is likely to
be litted completely? '

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Noban, as such,
was imposed on recruitments. As a part of
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anti - inflationary measures, Ministries/De-
partments of the Government of India were
advised in January, 1984, not to fill up éxist-
ing vacancies. Modified guidelines regard-
ing filling up of vacancies were issued in
May/ July 1986. According to the revised
guidelines, subject to fulfilment of certain
conditions, vacancies in Government De-
partments, both plan and non-plan, arising
due to promotion, retirement, death, resig-
nation, dismissal/removal or deputation can
now be filled up

(b) to (d) Do not arise.
[English]

_ Allocation of Central Assistance for
Tourism

2953. SHRI GOPI NATH GAJAPATHI:
Will the Minister of TOURISM be pleasedto -
state:

(@) whether Government have ear-
marked central assistance for different States
for promotion of tourism durning the Eighth
Plan;

(b) it so, the allocation made for Orissa;
and

(c) the detalls of schemes drawn up for
the promotion of tounsm in Onssa, during
the Eighth Plan?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)to (c). The Eighth Five-Year Plan has not
yet been formulated. However, Ministry of
Tounsm extends financial assistance to
States for creation of tourism infrastructure
on specffic proposals received from State
Governments, based on their merit, availa-
bility of funds and inter-se priorities.

Earnings From Advertisements on
Doordarshan and Air

2954. SHRI K.V. THOMAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the earnings of Doordarshan and
AlRthrough advertisements for the last three
years separately;

(b) whether there I1s any concession to
handioom industry and Khadi and Village
Development Boards in the rates charged
for advertisement on Docrdarshan and AIR;
and

(c) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) The gross earnings of All
India Radio and Doordarshan through ad-
vertisements for the last three years are
given below:—

1986-87 1987-88 1988-89

(In crores of rupees)
All India Radio 23.99 28.66 32.45
Doordarshan 98.00 136.30 161.26

(b) and (c). Industries certified as small
scale industries by the Central or State
Governments, Cooperative institutions in-

cluding Khadi and Village Development
Boards, who book their advertisements di-
rect with Akashwani and Doordarshan, are
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entitled to a concession of 15%in the pre-
scribed rates,

Proposal to Start Kerala Circle for SBI

2955. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whetherthere is any proposal to start
a Kerala circle for the State Bank of India:
and

(b) if so, the details thereof?

. THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

(b) Does not arise.
Shifting Steel Yard of Sail
2956. PROF. K.V. THOMAS. Will the
Minister of STEEL AND MINES be pleased

to state:

(a) whether there is a prqposa| to shift
the stock yard of Steel Authonty of India

Limited from Willingdon Island to a new site:

(b) #f so, when the shifting will be done:

(c) whether there 1s a complaint that
Willingdon Island Yard could not supply
required quantity and qualty of steel mater-
als to Kerala consumers: and

(d) if so. the action taken in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir: .

(b) According to the present indications
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it may take about 4 years to shift the stock-

yard from Willingdon Island to Tripunetra.

(c) SAIL supplies only 10-12% of the
total requirements of the country for bars &
rods. Nearly 80% of the total requirements of
the country are met by secondary produc-
ers. As such there have been some com-
plaints about inadequate supplies of bars
and rods by SAIL from consumers in Kerala
like in other States.

{d) To improve the availability of bars
and rods, SAIL has appointed three re-roll-
ing mils of Kerala as conversion agents. In
the long run, shifting of the stockyard from
Willingdon Island to Tripunetra is also likely
to improve the availability position of bars &
rods for the consumers in Kerala.

Smuggled Articles

2957. SHRIRAVINARAYAN PANI: Will .
the Minister of FINANCE be pleasedto state:

(a) whether Government are aware of
an increase in the smuggling activities in-
creased during recent years.

(b) if so, the details of articles seized
from smugglers during the last two years:
and :

(c) the action proposed by Government
to stop these activities?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
value of the major commodities seized dur-
ing the last two years are given in the table
below: ‘



Written Answers 290

CHAITRA 9, 1912 (SAKA)

Written Answers

289

jeuoisiaoid eie seinbiq,

(Kreniqe4 oiydn)

oL’y €80 . vZo 6V OV 8961 0661,
c6'Le SY'S €9¢ LS /9 09 652 * mm.mp
yeve v L JRAN 95 0t €S 002 8861
9 S 14 € . c i
spoob soLqe)
Juond8|q olleyuAs seyorem 18A|IS pPIoO Jee/

(sei010 ut sy : enfep)



291  Written Answers

- The increase in the value of seizures
need not necessarily mean a spurt In smug-
gling activities and could be due to jntensi-
fied anti-smuggling eftort.

(c) Anti-smuggling drive has been In-
tensified throughout the country. -The anti-
smuggling machinery particularly in the vul-
nerable areas of seacoast, land borders and
the international seaports ancd :: rorts re-
main alert to check and combat smuggling of
contraband, Spphisticated anti-smuggling
equipment such as X-ray baggege machines
and metal detectors are utilised for preven-
tion and detection of gold concealed on
persons of passengers and their baggage:
in-cargo. Close co-ordination I1s maintained
and with all the agencies concerned with the
prevention and detection of smuggling.

Steel Plants Production

2958. SHRIRAVINARAYAN PANI: Will
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the Minister of STEEL AND MINES b
pleased to state: )

(a) the number of Steel Plants in the
country and the production by these plants
year-wise for the last three years;

(b) the quantity of steel scrap imported
during last three years by Steel industries;

(c) whether Government propose to set
up new steel industry; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) There are six integrated steel plants of
SAIL & TISCO apart from the 179 Mini Steel
plants in the secondary sector. The produc-
tion of steel during the last 3 years has
been —°

("000 tonnes)
1986-87 1987-88 1988-89
Integrated steel plants
(crude Steel) 9086 9762 10790
Secondary Sector
(excluding casting units) 3117 3111 3173

(b) The import of steel melting scrap by
Metal Scrap Trade Corporation (MSTC). the

canalising agency, for the last three years
has been'—

{000 tonnes)

1986-87 1987-88

1988-89

2479 1963

2249

(c) and (d) There 15 a proposal for
sefting up two new steel plants, one each in
Orissa and Karnataka However, the final

position will only be known when the VIl
Plan 1s finalised
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[Translation)

Interest on Loans for Setting up Indus-
try

2959 SHRIRAJVEER SINGH Willthe
Minister of FINANCE be pleased to state

(a) whether, with a view to promote
Industriahisation, Government proposetogive
from interest for about one year an the loans
sanctioned by banks/financial institutions for
setting up of industries,

(b) if s0, the time by which the proposal
is lkely to be implemented, and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a) Reserve Bank
of India (RBI) has reported that there is no
blanket proposal to exempt proposal to
exempt industries from paying interest on
loans from banksfinancial institutions

(b) and (c) Do not arise
[Enghsh]

Perks and Privileges to C.M.D. of
ITD.C.

2960 SHRI MANDHATA SINGH Wwill
the Minister of TOURISM be pleased to
state

(a) the perks and privileges allowed to
the Chairman cum Managing Director of
India Tounsm Development Corporation and

(b) the justification for allowing these
perks and privileges?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU)
(a) The perks and privileges of Charrman-
cum-Managing Director of ITDC (basides
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pay and allowances to the Chief Executives
of Schedule’B’ Public Enterprises) include
medical facilities, transport, residential ac-
commodation, efc

(b) The perks and privileges, provided
to Charrman & Managing Director, ITDC are
in conformity withthose normally providedto
Chief Executives of other Public Enterprises,

" besides, these are as per rules of the ITDC/

decision of Board of Directors

Purchase of Stocks of Private Compa-
nies by Financial Institutions

2961 SHRI MANDHATA SINGH Wil
the Minister of FINANCE be pleased to state

(a) whether the Unit Trust of India and
other financial Institutions make purchases
of stocks in Private companies,

(b) if so the norms laid down or guide-
knes issued by Government or the Reserve
Bank of India in this regard, and

(c) what action 1s taken in the case of
violation of the prescribed norms and guide-
lines?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a) Financial Insti-
tutions namely IDBI, IFCI and ICICI do not
make purchase of Stocks of Private compa-
nies from the market However, Unit Trust of
India purchases and sells stocks of private
companies as part of their normal invest-
ment operations

(b) and (c) The Government or the
Reserve Bank of India_have not laid down
separate norms or guidelines for the invest-
ment operations of Financial Institutions
Their investment policies are governed by
norms and regulations laid down in their
respective Acts and constitution and invest-
ment decisions are taken by the appropriate
authorties in the Financial Institutions
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Implementation of Jaswant Singh
Commission’s Recommendations

2962. SHRI MANDHATA SINGH: Will

“the Minister of LAW AND JUSTICE be
pleased to refer to the reply given to Unstar-
red Question No. 19 on 22 December, 1989

- regarding implementation of recommenda-
tions of Jaswant Singh Commission and
state:

(a) whether Union Government have

received any proposals from the concerned
State Governments for implementation of
the recommendations of Jaswant Singh
Commission for location of benches of the
High Courts at specific places:

(b) if so, the details thereot; and

() the decision taken by Goveramentin
this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMED KHAN): (a) No, Sir. Specific,

- complete proposals along with the views of
the High Courts and the Governors have not
been received from the State concerned.

(b) and {c). Do not arise.
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Amount Outstanding in Ashok Hotel

2063. SHR! LOKANATH GCH-
OUDHARY: Will the Minister of TOURISM
be pleased to state:

(a) the amount of outstandings of Ashok
Hotel, New Delhi during the last three years,

-year-wise and parties/Groups wise; and

(b) the steps taken to recover the dues
and the results achieved?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The requisite information is given in the
Statement below.

(b) Realisation of outstanding dues from
customers is a continuous process. The
efforts made by ITDC and Gowt. in this re-
gard inter-alia include gorrespondence with -
parties, constant follow up through personal
contacts etc. In addition, collection months
are also organised by ITDC during which
concerted efforts are made to realise out-
standings from parties. During 1987-88 and
1988-89, a sum of Rs. 172.60 lakhs and Rs.

~ 196.63 lakhs was realised by Ashok Hotel,

Delhiout of outstanding as on 31.3.1987 and
31.3.1988 respectively.
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Telecast of Hindi News on Second
Channel

2964. SHRI MADHAVRAO SCINDIA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have taken a
decision to telecast Hindi news at 8.40 P.M.
on the second channel also all over the
country;

(b) whether any exception has been
made in this regard; and

(c) if so, the details thereof and the
reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). Doordarshan Ken-

. dras which have the facility of a second
channel, have been given the option to tele-
cast the English and/or Hindi news or any
other programme at 8.40 P.M. and 9.30)
P.M. in the second channel.

West German Aid
2965. SHRIMADHAVRAQO SCINDIA:
SHRI
BHAKTA:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of West German aid
given to India during 1958-1989:

~ (b) whether the amount was utilised
fully;

(c) if not, the reasons‘therefor: and

{d) the steps being taken for full uﬁ!isa-

tion of the aid.
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Thetotalamount
of FRG Credit pledged since 1958 is ap-
proximately DM 13000 million.

(b) to (d). Aid commitment and utilisa-
tion is an on going process and full utilisation:
at any given time is not possible. Aid for
projects under implementation and those
under consideration will always be in pipe-

line.

Cases Pending in High Courts

2966. SHRIMADHAVRAO SCINDIA:
SHRI BALASAHEB VIKHE
_PATIL:
SHRI - HARPAL
PANWAR:.

SINGH

Will the Minister of LAW AND JUSTICE
be pleased to state: '

(a) the number of cases and writ-peti-
tions pending before various High Courts
and‘Supreme Court, Court-wise;

(b) the Court-wise break up of cases
pending for more than 10 and 15 years; and

{c) whether any additional posts of
judges are proposed to be created in differ-
ent High Courts for speedy disposal of pend-
ing case and if so, the details thereof?

- THE MINISTER OF ENERGY AND
CIVIL AVIATION (SHRI ARIF MOHAMMAD
KHAN): (a) and (b). Statement-] is given
below. :

(c)' Yes, Sir. It has been decided to
create 93 posts of Permanent/Additional
Judges in different High Courts over and
above their sanctioned strength. Statement-
Il showing the details is given below.
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Setting up of Benches of High Courts

2967. SHRIMADHAVRAO SCINDIA:
SHRI A. VIJAYARAGHAVAN:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether any additional High Courts
or benches of High Courts are proposed to
be set up to bring speedier and cheaper
justice to the people in States: and

(b) if so, the details thereof and the
criteria to be followed in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). It was
agreed, in principle, that there should be
separate High Courts for the States in the
north eastern region, and that in the first
instance permanent Benches of the Gauhati
High Court be established in the Capitals of
these States after the requisite infrastructu-
ral facilities were provided by the State
Governments. Accordingly, a permanent
Bench has been established at Kohima with
effect from 10.2.1990.

In the matter of establishment of
Benches of the High Courts, the Central
Government takes action when proposals
are sent by the State Governments keeping
in view, the broad principles and criteria
suggested by the Jaswant Singh Commis-
sion.

[Translation)
Exploitation of Minerals in Udaipur
2968. SHRIGULAB CHAND KATARIA:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether there are huge deposits of
minerals in Udaipur region of Rajasthan;
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(b) if so, whether Government propose
to formulate any plan for their proper exploi-
tation; and

(c) whether Government propose to
undertake mining work in the region which
falls under the purview of the Forest Depart-
ment?

THE MINISTER OF COMMERCE AND
TQURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Udaipur region of Rajasthan is
rich in various minerals. Minerals like lead-
zinc, rock phosphate and flouride are ex-
ploited in public sector and other minerals
are mostly exploited in private sector. Fur-
ther exploitation of mineral resources of the
area depends on their techno economic
viability.

(c) According to provisions of Forest
(Conservation) Act, 1980 prior approval of
the Central Government is required if any
forest land is used for non-forest purposes.
Therefore, when mining is proposed to be
taken up inforest land, such prior permission
will be required.

[English]

News ltem Dubious Currency Sales
Flourish in Haryana

2969. SHRIK.S. RAO: Will the Minister
of FINANCE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the newsitem cap-
tioned ‘Dubious Currency sales flourish. in
Haryana’ appearing in ‘The Economic Times’.
New Delhi dated 24th January, 1990;

(b) if so, Government’s reaction thereto;
(c) the steps proposed for making the

small denomination notes available at the
bank counters; and
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(d) whether the Reserve bark of India
propose to lay down some guidelines in this
regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
news item highlighted “craze” for crisp notes
and reluctance on the part of the public to
take re-issuable notes.

(c) The demand for notes of Rs. 1/-
denomination is generally high in compari-
son with the production capacity. Supply of
Rs. 1/- coins has been increased to meet the
situation.

(d) As perthe long term Coinage Policy,
supply of Rs. 1/- note is to be gradually
reduced and issue of Rs. 1/- coins which are
abundant in subply is to be increased. The
Reserve Bank of India has taken steps to
issue Rs. 1/- fresh notes to public within the
available supply. RBI have also issued in-
structions to the banks to issue more Re. 1/
- coins. '

Deposits in State Bank of Hyderabad

2970. SHRI K.S.RAO: Will the Minister
of FINANCE be pleased to state:

CHAITRA 9, 1912 (SAKA)
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(a) the deposits in the State Bank of
Hyderabad during the first nine months of
the currentfinancialyear, month-wise break-

up;

(b) the break-up of the deposits of all
other subsidiaries of the State Bank of India
during the above period;

(c) whether there is any proposal for

- branch expansion net-work of the State Bank

of Hyderabad during 1990-91: and

(d) it so, the places where these
branches would be opened? '

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
deposits of State Bank of Hyderabad and
other associate banks of State Bank of India
as at the end of the latest reporting fortnight
of each month of the first nine months of the
current financial year is given in the State-
ment below.

(c)and (d). The present branch licencing
policy (1985-1990) will expire on 31st March
1990. The new Branch Licencing policy is
being finalised by the Reserve Bank of India.
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Funds for Rural Development

2971. SHRI C.M. NEGI: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government have taken
stock of the funds earmarked for rural devel-
opment under various centrally sponsored
programmes and the impact of these on rural
unemployment;

(b) if so, the results thereof andif not, the
steps contemplated to ensure that these
funds are not misappropriated or misused:
and

(c) the steps contemplated by Union
Government in near future to remove acute
unemployment problem in the backward hill
districts of Uttar Pradesh such as Paun
Garhwal, Chamoli, Uttar Kashi and
Dehradun?

THE MINISTER OF FINANCE (PROF.

. MADHU DANDAVATE): (a) to (c). Informa-

tion is being collected and will be placed on
the Table of the House

Installation of TV Transmitters in Orissa

2972. SHRIBHAKTA CHARANDAS:
SHRI BALGOPAL MISHRA:

Will the Minister of INFORMATION &
BROADCASTING be pleased to state:

(@) the number and locations of TV
Transmitters installed in Onssa dunng the
Seventh Plan; and

(b) the expansion programme planned
for Orissa in the Eighth Plan?

THE MINISTER OF INFORMATION &
BROADCASTING .AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
P.UPENDRA)" (a) Whereas, 18 low power
(100W) TV transmitters, one each at
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Anandpur, Baleshwar, Angul; Baliapal, Bari-
pada, Brajrajnagar, Bhanjanagar, Bhadrak,
Bhawanipatna, Bargarh, Bolangir, Jode,
Jeypore, Parlakhemundi, Keonjhargarh,
Phulbani, Rayagada, Sundergarh and a TV
transpposer at Sunabeda have been com-
missioned into service in Orissa, as a part of
the VIl Plan, scheme for the replacement of
the transmitter at Bhawanipatna by a high
power (10 KW) transmitter is under imple-
mentation.

(b) The extent to which the TV services
can be expanded in Orissa during the VIlI
period depends upon the allocation of re-
sources to be made for the purpose by the
Planning Commission.

Consignment Tax

1973. SHRI PRATAPRAO B.
BHOSALE:
SHRI CHITTA BASU:

Willthe Minister of FINANCE be pleased
to state:

(a) whether Governmilint propose to levy
consignment tax on goods on transfer from
one State to another;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): () to (c). lt is pro-
posed to consult the Chief Ministers to take
afinal view in the matter.

Legal-aid to assist weaker sections and
SCs/STs.

2974. SHRI BHAKTA CHARAN DAS:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government have been
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taking stepstoprovide legal-aid tothe weaker
sections;

(b) it so, the steps taken in this regard in
Orissa during the last three years; and

(c) the number of SC/ST families of
weaker sections in Orissa to whom legal-aid
had been given during last three years?

THE MINISTER OF ENERGY AND
CIVIL AVIATION (SHRI ARIF MOHAMMAD
KHAN): (a) and (b). yes, Sir. Free legal aid
and advice is being provided to eligible per-
sons in all law courts in Orissa including the
High Court. Under the scheme every mem-
ber of the Scheduled Castes and Scheduled
Tribes anq all people of the weaker section
of the society having annualincome uptoRs.
6,000/- are entitled to free legal aid and
advice. Lok Adalats and Legal Aid Camps
are also being organised in different parts of
the State frbm time to time te ensure speedy
disposal of disputes through conciliation and
o provide competent legal advice to the
ltigants. Steps have also been taken to pro-
mote legal literacy among the poor and the
weaker section of the society through pam-
phalets and booklets, etc.

(c) As per information available, 5521
persons belonging to Scheduled Caste
Community and 3307 belonging to Sched-
uled Tribes have been provided legal aid
during the last three years

Wild Life Tourism in Orissa
2975. SHRI BHAKTA CHARAN DAS:
Will the Minister of TOURISM be pleased to

state:

(a) whether Government are taking steps
to promote wild life tourism?

(b) if so, the specific steps taken in that
direction in Orissa during Seventh Plan;
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(c) whether Government have any pro-

‘posal to promote wild life tourism in Orissa

during Eighth Plan; and

(d) i so, the schemes drawn up there-
for?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU);
(a) Yes, Sir.

(b) During Seventh Plan period, follow-
ing schemes have been sanctioned for wild
life tourism in Orissa;

()  Construction of forest lodge at
Simlipal, at a cost of Rs. 36.76
lakhs.

(i)  Purchase of two mini-buses and
two elephants for Simlipal at Rs.
4.04 lakhs.

"(c) Yes, Sir.

(d) Eghth Plan has not yet been final-
ised.

Credit Deposit Ratio

2976. SHAI R. N. RAKESH: Will the
Minister of FINANCE be pleased to state:

(a) the deposits, lending and credit
deposit ratio of each publit sector bank
during the last three years, State-wise and
year-wise; :

(b) whether the increase In the credit
deposit ratio of public’sector banks is very
low;

(c) if so, the reasons therefor; and
(d) the steps being taken by Govern-

ment to increase the credit- deposit ratio of
public sector banks?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The State-wise
deposits, credit and C:D ratio of public sector
banks as on the last Friday of December
1987, 1988 and September, 1989 (latest
available) are given in statement | below.

The bank-wisegeposits, creditand C:D
ratio of public sector banks as on the last
Friday of December 1987,1988 and 1889
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Statement -1l below. .~

(b) to (d). The variations in deposit and
its growth rate is a normal phenomenon. The
trends in deposits movement of the Banking
Industry remain under constant scrutiny of
the Reserve Bank of India and suitable in-
structions are issued by them, wherever
necessary, to ensure that the banks sustain
their etforts in mobilisation of deposits.
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Issue of Licences to Co-Operative
Banks

2977. SHRI R. N. RAKESH: Will the
Minister of FINANCE be pleased to state:

(a) the policy adopted by Government
to issue licence to a cooperative bank to
commence and carry on banking business;

(b) names of the banks to which li-
cences were issued during the last there
years;

(c) whether there 1s any proposal to
issue licences to more cooperative banks:

(d) if so, the details thereot: and
(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (e} The per-
mission to a cooperative bank to commence
and carry on banking business is given by
Reserve Bank of India (RBI). RBI accords
scheduled status to such of the Primary
Cooperative Banks whose demand andtime
liabilities are not less than Rs. 50 crores and
whose working is satisfactory subject totheir
complying with the requirements of Section
42 (6) of the Reserve Bank of India Act,
1934. In pursuance of the above decision,
the following eleven Primary Cooperative
Banks have been accorded scheduled status
since September, 1988.—

1. Bombay Mercantile Co-op. Bank
Ltd., Bombay.

2. Saraswati Co-op. Bank Ltd., Bom-
bay.

3. Abyudaya Co-op. Bank Ltd., Bom-
bay.

4.  Development Co-op. Bank Ltd.,
Bombay.
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5. Janata Shakari Bank Ltd., Pune.

6. Shamrao Vithal Co-op. Bank Ltd.,
Bombay

7. Rajkot Nagrik Sahakari Bank Ltd. ,
Rajkot.

8. Kalupur Commercial Co-op. Bank
Ltd., Ahmedabad.

9.  Surat Urban Co-op. Bank Ltd.,
Surat.

10.  Sangli Urban Co-op Bank Ltd.,
Sangli.

1. Rupee Co-op Bank Ltd., Pune.

RBI has reported that the applications
of three more Primary Cooperatve Banks
which have attained the criteria, stipulated
for inclusion in the second schedule to the
RBI ACT, are under its consideration.

International Price Reimbursement
Scheme

2979. SHRI P.M. SAYEED: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether some modifications have
been made by Government in the Interna-
tional Price Reimbursement Scheme;

(b) if so, the details thereof; and

(c) the main benetit likely to accur there-
from?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)to (c). Yes, Sir. Major modifications have
been made in the International Price Reim-
bursement Scheme with effectfrom 1.3.1990.
Sofar, for qualifying for reimbursement under
the Scheme, no positive value addition was
necessary. Now, minimum levels of value
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addition have been prescribed to qualify for
reimbursement under the revised scheme.
For items manufactured from alloy steel,
non-alloy steel and high carbon wire rod, a
minimum value addition of 33% over the
value of steel content at international prices
has been prescribed. In respect of items
consuming mild steel, pig iron, cast iron and
steel melting scrap, the minimum value
addition prescribed is 25%. For exports made
our of a combination of iron and steel of the
above two categories, value addition of 33%
has been prescribed.

To help exporters ensure fulfilment of
prescribed value addition, the new scheme
provides for timely announcement of inter-
national prices. In order to rationalise the
existing system of price determination, cer-
tain changes have been made in the mode
and periodicity of price determination. With
effect from 1.3.90, domestic and interna-
tional prices of all varieties of iron and steel
will be notified on a monthly basis, doing
away with the existing practice of announc-
ing alloy steel, non-aloy steel and high car-
bon wire rod prices on a quarterly basis.

The method of calculation of value
addition has been modified to eliminate dif-
ficulties experienced by some exporters in
obtaining reimbursement for iron ad steel
items for which prices are not specifically
mentioned under IPRS but for which reim-
bursement is being made under a residual
category.

Toplug loopholes, the scheme has also
been modified to provide for reimbursement
being made for certain specified items like
pickaxes, crow bar etc. on the basis of mild
steel consumption only as such items. are
predominantly made out of mild steel only.

In order to eliminate difficulties being
experienced by exporters of forging quality
carbon steel products, the condition imposed
earlier about forging process being used for
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manufacture of end product to qualify for
reimbursement as forging quality carbon
steel, has been withdrawn.

The modifications made in the scheme
will ensure optimal utilization of resources
and increase foreign exchange earnings to
the country by the export of value added
engineering products.

New Policy for Tobacco

2979. SHRI DHARMESH PRASAD
VARMA:
SHRI SHANTILAL PU-
RUSHOTTAM DAS
PATEL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have asked
the Tobacco Board to workout a new policy
to improve the tobacco industry and modali-
ties and time frame for bringing under its
purview all varieties of tobacco; and

(b) if so, the details thereof and extentto
which Tobacco Board has implemented the
suggestions?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The reference presumably is to
the decision recently taken that the Tobacco
Board would in a phased maner requlate
production and marketing of non-virginia
tobacco also. For this purpose action to
amend the Tobacco Board Act has already
been taken in hand.

World Bank Aided Projects

2980. SHRI DHARMESH PRASAD
VARMA: Will the Minister of FINANCE be
pleased to state:

(a) whether the World Bank has sug-
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gested for restiucturing some of the aided
projects in India;

(b) if so, the number of such World Bank
aided projects in India; and

(c) the salient features of restructuring
scheme?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (b). The bulk
of World Bank assistance is in the form of
commitments against specified project re-
lated investments with defined area cover-
age and components. Under utilisation of
project related commitments. may occur due
to a number or reasons, including currency
fluctuations, unexpected cost savings, and
implementation delays. In such projects,
through mutual consultations, and agree-
ment additional investments consistent with
project objectives may be provided for, and,
if necassary, project life extended, to enable
more complete realisation of project objec-
tives, and a fuller utilisation of committed
credit. The number of projects on which
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restructuring has been carried out through
mutual discussion is 8.

Modernisation of Steel Plants

2981. SHRI BANWARI LAL PURCHIT:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) the amount proposed to be invested
by the Steel Authority of India Ltd. during the
next five years towards modernisation of its
various plants, plantwise; and

(b)to what extent the SAIL willbe able to
increase its production thereby?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)and (b). Steel Authority of IndiaLtd. SAIL)
propose to invest the following amounts tor
the modernisation of its various steel plants
during the next 5to 7 years, the bulk of which
willbe made during the Viii Plan period. After
modernisation, the production of crude steel
would go up by the amounts mentioned:

Plant

Proposed /Approved
Amount (Rs. in crores)

Increase in Production of
Crude Steel (million
tonnes per annum)

1. Durgapur Steel Plant 2667.6 0.920

2. Rourkela Steel Plant 2461 0.710

3. Indian lron and Steel Co. 2928 1.685
{Burnpur Works)

4. Bokaro Steel Plant 1600 1.729

Modernisation of Nagpur Stockyard

2982. SHRI BANWARI LAL PUROHIT:
Will the Minister of STEEL AND MINES be

pleased to state:

(a) whether the Steel Authority of India
Ltd. propose to modernise the stockyard at
Nagpur; and

(b) it so, the details thereof?
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THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) SAIL has taken a plot of land meas-
uring about 27 acres at Kalumnafrom Nagpur
Improvement Trust for this purpose. After
modernisation, SAIL will be able to receive
longer supplies from the plants and willhandle
the material more efficiently.

Sale of De-Natured Tea Waste
2983. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE be

pleased to state:

(a) the quantity of de-natured tea waste
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sold to the licensed agents and or compa-
nies in the last three years;

(b) how much of the de-natured tea-
waste was further sold by them for manufac-
ture of caffe-ine; and

(c) whether priority is given to manufac-
tures of caffeine while selling denatured tea
dust?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Denatured tea waste is sold to
and purchased by manutacturers of cat-
feine. Purchases of tea waste by caffeine
manufacturers during the last three years
are as under.—

1987 — 4023
1988 — 5402
1989 — 4563

M. Tonnes.

-do-

-do-

(c) Question of priority does not arise
since denatured tea waste I1s purchased by
manufacturers of caffeine only.

New Serials for Telecast

2984. SHRI KALP NATH RAI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

the details of new sernals selected and
scheduled for telecast from April 1990 on-
wards?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS {(SHRI P.
UPENDRA): The particulars of sponsored
TV seriais which have beententatively sched-
uled for telecast are given below. Telecast of
these serials and number of episodes for
each is, however subiject to the approval of
the Review Committee recently appointed
by the Government and availability of tele-
cast time:

S.No. Title of Serial

No of episodes

Name of Producer

1. Tribal People of North East

2.  Guniram

13 M/s Omegavision

13 Ravi Films
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S.No. Title of Serial No of episodes  Name of Prod:.«cer
3.  Sword of Tipu Sultan 40 Sanjay Khan
4. Basera 13 Amarjeet Singh
5.  Panchtantra Se 13 Lens View
6.  Paramveer Chakra 15 Chetan Anand
7. ltihas Ke Gawah 13 Pro Video
8. Sundehere Warn 13 A. Hakim
9.  Sara Jahan Hamara 13 Odyssey
10. Lahoo Ke Pheol 13 Premiji Suchitra
11.  Yugantar 26 Leela Films
12.  Sambhandh (Revised)] 13 Mopictel
13.  Janaki Jasoos 13 Meena Paliwal
14.  Sadhana [to be revised] 13 Hari Prasad Chaurasiya
15.  Maila Anchal 13 ‘" JK. Dang
16.  Fatichar 13 Rajesh Films
Sale of Electronic Gadgets colour televisions VCPs/VCRs to Govern-

2985. SHRI RAM SAGAR (SAIDPUR):
Will the Minister of FINANCE be pleased to
state:

(a) the details of the electronic gadgets
lying for sale or in stores of Delhi Customs
House Retail Shop/Godown and other Cus-
toms Houses;

(b) the details of the electronic gadgets
sold during the last three months, item-wise;
and

(c) whether there is any proposal to sell

ment servants at subsidised rates or to per-
sons recommended by Members of Parlia-
ment?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The value of
electronic goods which are ripe for disposal
inthe various Collectorates/Customs Houses
(including Delhi) and the value of such goods
withthe Delhi Customs house ason 1.2.1990
is Rs. 293.62 lakhs and Rs. 39.59 lakhs
respectively. )

(b) the value of electronic goods includ-
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ing VCPs/VCRs, TVs, Taperecorders, Per-
sonal Computers disposed of during the
period from November, 1989 to January,
1990 from the various Godowns of the
Customs Department is Rs. 496.27 lakhs.

(c) No such proposal 1s under consid-
eration.

Discouragement to Foreign Investment
in Low Priority Sectors

2986. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether Union Government propose
to discourage foreign investment in low pri-
ority sectors and encourage collaborations
where the foreign exchange inflow is higher
than the outflow: and

(b) the time by which a final decision is
likely to be taken in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (c). The
basic framework of our foreign investment
policy is laid down in various documents
including the Industrial Policy Resolution.
QOur approach is selective. In line with our
priorities, the policy permits technical as well
asfinancial collaborations over a wide range
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of industrial activities. The policy is well
established and facilitates direct foreign
investment in desirable areas, particularly
areas of high technology and exports.

Growth in Bank Deposits

2987. SHRIMAT! BASAVA RAJES-
WARI:
SHRI PRAKASH V. PATIL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the rate of growth in bank
deposits was higher during 1989 in compari-
son to 1988;

(b) if so, the extent to which the deposits
had increased during the above perioc;

(c) the estimated rate of growth in bank
deposits during 1990; and

(d)the actiontaken/proposedtobetaken
to enhance the rate of growth in bank depos-
its?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
following table gives the position of deposits
and its growth for the last three years (Lates
available figures):—

(Rs. in crores)

Position as on Deposits Increase over
Amount %age
25.12.1987 116446 — —
30.12.1988 139121 22675 19.5
29.12.1989 158036 18915 13.6
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(c) Reserve Bank of India has esti-
mated a growth rate ‘at 17.3% during the
year 1989-90.

(d) The growth of deposits by banks Is
continuously monitored by the Reserve Bank
of India and suitable instructions are issued
to ensure that banks sustain growth rates in
mobilisation of deposits.

Smuggling of Gold and Heroin

2988. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether United States and Indian
Officials are inicreasingly concerned over the
significant rise in gold smuggling into India
and its possible connection to international
heroin trafficking:

(b) if so. whether both the countries
have agreed for a solution in checking gold
smuggling: and

(c) if so, the what extent both Govern-
ments have agreed to check the same?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). There 1s
no specific move towards ary joint approach
between the Governments of India and the
United States of America to deal with the
problem of gold smuggling into India.

Financial Results of Coffee House

2989. SHRI YASHWANTRAO PATIL:
Willthe Minister of COMMERCE be pleased
to state:

(a) the financial results of the coffee
houses run by the Coffee Board in Dethi and
other towns during 1988-89 and 1989-90;
and

(b) the reasons for losses, if any, and
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the steps taken or proposed to be taken to
improve their working financially?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) The Coffee Houses were started by the
Coftee Board for promotional purposes and
for holding the price line and not as commer-
cial ventures. Most of the coffee houses run
by the Cotfee Board in Delhiand other towns
incurred excess of expenditure over receipts
during 1988-89 and 1989-90.

The aggregate of excess of expenditure
over recelpts for allthe cotfee houses run by
the Coffee Board for the two years is as
under:

Year in Rs. Lakhs)
1988-89 84.22
1989-90 57.36
(April -Sept.)

(b) There are several factors which are
responsible for the coffee houses of the
Board incurring expenditure in excess of
receipts. These are (i) the Coffee Houses
are located in Government building where
they have a restricted clientele (ii) it has not
been possible for the Coffee Board to fix
prices commensurate with the cost of inputs
due to resistance from sponsoring authori-
ties and their employees' unions; (iii) Salary
and allowance of the staff of the coffee
houses have been steadily increasing.

Efforts have been made to identify and
cut down wasteful expenditure on staff and
maintenance & contingencies and selling
price of coffee & catering items have also
been revised. Further it has been decided
that proposals for opening new coffee houses
would be entertained only from departments
which give an undertaking to fully bear the
losses such as may occur.
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[ Translation)

Banks Loans to Entrepreneurs in
Noida, Uttar Pradesh

2990. SHRI RAM LAL RAHI: Will the
Minister of FINANCE be pleased to state:

(a) whether Government are aware of
the alleged irregularities in giving bank loans
to the entrepreneurs carrying on their busi-
ness in Janta sheds constructed under 20-
Point Programme in NOIDA, Uttar Pradesh;

(b) whether the business of these entre-
preneurs has been adversely affected as a
result thereof: and

(c) if so, the action being taken by
Government In this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE). (a) The name of the
bank (s) have not been mentioned In the
question. However, the lead bank of the
District Ghaziabad, Uttar Pradesh in which
NOIDA is situated is Syndicate Bank. That
bank has intimated that as perits information
no irregularities in giving loans to entrepre-
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neurs for carrying on their business in janta
sheds have been reported.

(b) and (c). Do not arise.

[English]

Development of Tourist Centres in
South

2991. SHRI T. BASHEER: Will the
Minister of TOURISM be pleased to state:

(a) whether it 1s a fact that the tourist
centres in the South are not developed
adequately and had not been fully publicised
and projected abroad; and

(b) if so, the new proposals under con-
sideration of Government to develop the
tourist centres in the South to attract more
tourists?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir.

(b) A statement is enclosed.
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Mutual Funds

2992. SHRIHET RAM: Willthe Minister
of FINANCE be pleased to state:

(a) whether many nationalised banks
have started/promoted various mutualfunds
and allied schemes:

(b) if so, the details of such schemes,
bank-wise, and the amount of balance lying
under each scheme as on 31 December.
1989;

(c) whether banks are at iibenty to invest
the balances in such funds without adhering

to stipulations for advances in favour of

priority sector, weaker sections and invest-
ment in Government securnities: and

(dj if so, the reasons for permitting such
schemes and then offect on funds availabii-
ity for above priority sectors and planned
development of country?
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~ THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Re-
serve Bank of India (RBI) has reported that,
sofar, State Bank of India, Canara Bank and
Indian Bank have floated mutual funds. The
details of the schemes floated by the banks’
mutual funds, bank-wise, and the outstand-
ing balances under aach of these schemes,
as on 31.12.1989 (wherever applicable) are
given In the statement attached.

(c) and (d). RBI has issued detailed
guidelines for undertaking Mutual Fund
business by banks. Mutual Funds provide
safety and liquidity to the investors in Capital
Market through the Fund instead of investing
directly. Mutual Funds are not permitted to
undertake direct or indirect lendings and the
stipulation tor advances to priority sector,
weaker sections etc., as applicable to com-
mercial banks, are not applicable to the
Mutual Funds.
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[ Translation)
Tax Evasion by Sweet Shops

2993. DR. BANGALI SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether sweets worth thousand of
rupees are sold daily at sweet shops in Delhi
and other metropolitan cities;

(b) whether the shopkeepers do not
give receiptforthe sale of sweets and thereby
evade Government taxes: and

(c) if so, the action taken so far by
Government tc check the evasion of taxes
by them?
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THE MINISTER OF FINANCE (PROF.
MADHU NDANDAVATE): (a) Yes, Sir. Some
of the bigger sweet shops have substantial
sale of sweets.

(b) Possibility of some dealers not
complying with the requirement to issue
receipt for cash sales cannot be ruled out.

(c) Surprise checks’raids are carried
out by the field staff from time to time to curb
this practice.

The details of searches conducted by
the Income-tax Department in the recent

. past are as under:
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Air Station Functioning without Direc-
tors

2994. SHRI GIRDHAR! LAL BHAR-
GAVA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the names of A.LR. stations func-
tioning without Station Directors and the
reasons therefor;

(b) whether it 1s considered necessary
that the Station Director should know the
language of the area where they are posted;

(c) if so, whether there are instances of
postings of the Station Directors not familiar
withthe language of the area of their posting:
and

(d) the steps contemplated to ensure
that non-familiarity of a Station Director with
the local language does not affect the quality
of programmes?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (&
At present, there are 42 vacancies in the
grade of Station Director in All India Radio.
However, there are only four AIR Stations
which are functioning without Station Direc-
tors. These are AIR Stations at Jabalpur,
Kurseong, Panaji and Sambalpur. The post
of Station Directors are vacant primarily
because of non-availability of direct recruit
panel from the UPSC. The post of Station
Director at AIR, Panaj could not be filled up
due to stay on the transfer of a Station
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Director granted by Central Administrative
Tribunal.

(b) and (c). The post of Station Director
in A.L.LR. is a supervisory post and it is not
considered necessary for the Station Direc-
tor to know the language of the area al-
though the knowledge of the language does
give some added advantage.

(d) The programme production at the
Station is primarily done by programme
Executives, Producers and some other offi-
cers of that level and the posting of a non-
language Station Director does not in any
way affect the quality of programme Broad-
cast by A |.R. Stations.

Smuggling of Gold and Silver

2995. SHR! GIRDHARI LAL BHAR-
GAVA: Wil the Minister of FINANCE be
pleased to state:

(a)whetherthere has been anenormous
rise inthe smuggling of gold and silver during
1989-90;

(b) if so, the reasons thereior; and

(c)the measures proposed to check this
smuggling?

THE MINISTER OF FINANCE (PROF-.
MADHU DANDAVATE): (a) and (b). The
quantity and value of gold and silver seized
during the years 1989 and 1990 (upto Feb-
ruary) are given in the table below:-

Gold Silver
Year C;uantit-y Value Quantity Value
(in Kgs.) (Rs. in lakhs) (in Kgs.) (Re. in lakhs)
1989 8215 25,960 99,322 6,757
1990° 535 1,968 57,488 4,049

*Figures are provisional.
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The increase in the value of seizures
need not necessarly mean a spurt in smug-
gling activities and it could be due to intensi-
fied anti-smuggling work.

(c) Anti-Smuggling drive has been in-
tensified and the anti-smuggling machinery
particularly in the vulnerable areas of sea
coast, land borders and the intarnational
seaports and airports remain alert to check
and combat smuggling of contraband. So-
phisticated anti-smuggling equipment such
as . X-ray baggage machines and metal
detectors are utilised for prevention and
detection of gold concealed on person of
passengers and their baggage’n-cargo
Close co-ordination i1s maintained with allthe
agencies concerned In the prevention and
detection of smuggling.

[English)

Grant of Ad-Hoc Bonus to Central
Government Employees

2996. SHRI BALASAHEB VIKHE PA-
TIL:  Will the Minister of FINANCE be
pleased to state

(a) whether Government propose to
enhance the eligibihty limit for the grant of
ad-hoc bonus to Central Government em-
ployees:

(b) if so, the details thereof and when
Government propose to take a final decision
in the matter; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHUDANDAVATE): (a)to(c). The matter
is under consideration. A decision will be
taken in due course taking the various fac-
tors into consideration.
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Construction of Yatri-Niwas at Kapil
Muni Ashram in West Bengal

2997. PROF. RADHIKA RANJAN
PRAMANIK: Will the Minister of TOURISM
be pleased to state:

(a) whether Government propose totake
steps to construct Yatri Niwas at Kapil Muni
Ashram to accommodate pilgrims during the
Sagar Mela in West Bengal; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a} and {b). Government of India has sanc-
tioned construction of Yatrika at Gangasa-
gar, whichis the piace of Kapii Muni Ashram,
through Bharatiya Yatri Avas Vikas Samiti.
The Government of India has sanctionad
Rs. 17.57 lakhs as 90% contribution of esti-
mated cost and released an amount of Rs.
5.00 lakhs to Bharatiya Yatrn Avas Vikas
Samiti

Gold Mines

2998. SHRI MANORANJAN BHAKTA:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) the number of new gold mines found
In different parts of the country during the last
year.

(b) the quality of gold found: and

(c) the estimated quantity of goid which
will be available to the country after purifica-
tion?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(@) The Geological Survey of India after
investigations last year, established gold ore
reserves In six prospects.
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(b) The golid grade in these prospects is
generally around 3 to 5 grammes per tonne.

(c) The estimated quantity of gold which
will be available from these new prospects
after purification has not been established.

Exploitation of Precious Stones in
Orissa

2999. SHRI BALGOPAL MISHRA: Will
the Minister of STEEL AND MINES be
pleased to state: ‘

(a) the estimated deposit of gems, dia-
monds and other precious stones in West-
ern Orissa;

(b) the steps taken for exploitation of
these deposits;

(c) whether there is a proposal to set up
a gems and diamond park in Sambalpur or
Bolangir district of Orissa for that purpose;
and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) htis difficult to asses the reserve deposits
because of the irregular nature of occur-
rences.

(b) Exploration is being done by the
Directorate of Mining and Geology of Orissa
Government. The Onissa Mining Corpora-
tion (OMC) has engaged foreign consultants
to obtain guidance in exploration work.

(c) and (d). There Is a proposal to set up
a gem part in Orissa. The Orissa Mining
Corporation is getting a feasibility report
prepared.
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Gandhamardan Bauxite Project

3000. SHRI BALGOPAL MISHRA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have taken a
final decision to abandon the Gandhamar-
dan Bauxite Project in Orissa;

(b) if so, the instruction given to BALCO
in that regard; and

(c) the steps taken by BALCO thereon
so far?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Sir.

(b) and (c). Does no: arise.

Financial Stability of Nationalised
Banks

3001. SHRIINDRAJIT GUPTA: Willthe
Minister of FINANCE be pleased to state:

(a) whether over-extension of credits
beyond bank resources, including “mega
issues”, is threatening the financial stability
of several nationalised banks; and

(b) if so, the steps being taken to reduce
the proportion of sticky loans, bad debts and
other risky liabilities incurred by leading
banks?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Whilethe banks
have been advised to continue extending
appropriate credit support for all productive
activities, they have been asked by Reserve
Bank of India to exercise caution in expand-
ing credit and ensure that their incremental
non-food credit deposit ratio does not ex-
ceed 60%. Prudential norms have been
prescribed for banks in regard to their risk
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management and avoidance of concentra-
tion of credit risks. Banks have also been
advised to ensure that the credit exposure
ceiling in relation to their capital funds does
not exceed 25% of their capital funds in the
case of individual borrowers and 50% in the
case of group borrowers.

(b) The banks take measures for moni-
toring loans and recover overdue loans
through realisation and sale of securities,
invoking of guarantees and realisation from
insurance cover as available and by filing
civil suits against the parties concerned.
Banks have also been advised by Reserve
Bank of India to institute a system of classi-
fication of advarices Iinto certain defined
categories according to the health of ad-
vances at a given point of time for the pur-
pose of their effective monitoring and follow
up. A scruting of advances portfolio is also
carried out by the Reserve Bank of India at
the time of the inspection of the banks and
the advances which reveals sticky tenden-
cies are brought to the notice of the banks for
remedial measures.

Merger of United Industrial Bank Ltd.
with Allahabad Bank

3002. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether the United Industrial Bank
Ltd. has been merged with the Allahabad
Bank recently;

(b) if so, the reasons therefor;
(c) whether the interests of customers
of the United Industrial Bank have been

adversely affected thereby; and

(d) if so, the action proposed to be taken
in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to (d). Reserve
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Bank of India (RBI) had earlier carried out an
inspection of the erstwhile United Industrial
Bank Limited (UIB) which revealed that the
bank’s financial position had reached a
position where it could no longer continue as
an independent viable entity. Accordingly,
on the recommendations of RBI, the UIB
was placed under a moratorium with effect
from 10.6.89 and was subsequently amalga-
mated with Allahabad Bank with effect from
31.10.89. Consequent to this merger, no
depositor of the United Industrial Bank Ltd.
has suffered any loss in his deposits etc.

Delinking of Press from Monopoly
Houses

3003. SHRI CHITTA BASU: Will the
Minister of INFORMATION & BROADCAST-
ING be pleased to state:

(a)whetherthereis growing trend among
the industrialists to acquire the ownership of
the print media for earning profits;

(b) if so, whether Government are con-
sidering the desirability of delinking the press
from monopoly houses; and

(c) if so, the specific steps initiated in
this direction?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) As per records maintained
in the Office of Registrar of Newspapers for
India, two dailies and two magazines changed
hands during the period from 1.1.89 to
27.3.90.

(b) and (c). The Second Press Commis-
sion suggested delinking of ownership of
Press from business houses. Due to legal,
constitutional and other complexities in-
volved, it has not been possible for the
Government to proceed further.
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Financial Agency for SCs/STs

3004. SHRI ARVIND NETAM: Will the
Minister of FINANCE  be pleased to state:

(a) whether Government propose to set
up some national level financial agency on
the lines of NABARD to cater to the present
credit needs of the Scheduled Castes and
the Scheduled Tribes; and

(b if so, the details thereof?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE). (a) and (b). To
cater to the credit needs of borrowers be-
longingto Scheduled Castes and Scheduled
Tribes, the National Scheduled Castes and
Scheduled Tribes Finance and Development
Corporation (NSFDC) has been set up in
February, 1989 under the administrative
Control of Ministry of Welfare NSFDC plays
a catalytic role in developing schemes for
employment generation and financing pilot
programmes which are then taken up by the
State level Corporations and other agencies
active In this field

Purchase of Electronic Voting Ma-
chines

3005. SHRI SANAT KUMAR MAN-
DAL:
SHRI JANARDHANA
POOJARY:

Willthe Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of Electronic Voting
Machines purchased and actually acquired
from the Bharat Electricals Ltd., Bangalore
and Electronics Corporation of India Lid.
Hyderabad,;

(b) the total expenditure incurred
thereon;
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(c) whether these machines are lying at
present and to which use these are likely to
be put; and

(d) whether there is any proposal to
dispose of these machines?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN) (a) 1.5 lakhs.

(b) An amount of Rs. 58. 82 crores has
already been paid to the manufacturers and
the balance amount of Rs. 16.57 crores is
stili to be paid.

{c) 1, 13,658 machines have been
despatched to different States and the bal-
ance 36,350 machines have been taken
over by the Election Commission and are at
present stored in the godown of Electronics
Corporationof India Ltd., Hyderabad and will
be despatched shortly to the concerned
States. These machines are proposed to be
used in future elections.

(d) No, Sir.

SC/ST Employees in Department of
Tourism

3006 SHRI BHAGWAN DASS RA-
THOR: Will the Minister of TOURISM be
pleased to state:

(a) whether the Department of Tourism
maintain 40 Point Roster for implementation_
of Government Directives/Orders on reser-
vation of Scheduled Castes/Scheduled
Tribes in each category of employees;

(b) if so, the number of SC/ST employ-
ees, category-wise;

(c) whether there is any shortfall in the
representation of SC/ST amnloyees there;
and
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(d) it so, the measures taken in this
regard?
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THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) Ason13.90 No. of employees SC ST

Group ‘A 36 6 2
Group B 65 10 3
(Gazetted)

Group B 31 6 1
(Non-gazetted)

Group ‘C 98 13 5
Group D 40 18 1

(c) There 1s no shortfail.
(d) Does not arise.

Representation of SC/ST in indian Insti-

tute of Tourism and Travel Nianagement

and National Council for Hotel Manage-
ment and Catering Technology

3007.DR.BHAGWAN DASS RATHOR:
Will the Minister of TOURISM be pleased to
state:

(a) the number of sanctioned posts in
Indian Institution of Tourism and Travel
Management and the National Council for

Hotel Management and Catering Technol-
ogy, category-wise;

(b) whether proportionate representa-
tion is given to Scheduled Castes/Sched-
uled Tribes in all categories; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)The categorywise sanctioned posts in
Indian Institute of Tourism and Travel Man-
agement and the National Council for Hotel
Management and Catering- Technology are
us under:-

ITT™ National Council
Group - A 6 6
Group - B 3 3
Group - C 13 18
Goup - D 3 6
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(b) and (c). The process of recruitment
for all the posts in these two organisations
has not yet been completed. The instruc-
tions regarding representation of Scheduled
Castes/Scheduled Tribes In various cate-
gory of posts will be kept in view while filling
up the vacancies.

Representation of SC/ST in Tourist
Office Situated Abroad

3008. DR. BHAGWAN DASS RATHOR:
Will the Minister of TOURISM be pleased to
state:

(a)the total number of sanctioned posts
category-wise in Governmentof India’s tour-
ist Office abroad
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(b) whether proportionate representa-
tion is given to officers belonging to Sched-
uled Castes and Scheduled Tribes in each
category and the number of these officers,
category-wise; .

(c) if not, the reasons for inadequate
representation; and

(d) the remedial measures adopted to
remove the inadequacy/shortfall?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Category-wise the total number of sanc-
tioned posts in Government of India’s Tour-
ist Offices abroad are:-

Post Total Number
1. Regional Director 5
2 Drrectors 10
3. Assistant Directors 16
4. Information Assistant 7
5. Local-based employees 54
92

(b) to (d). In accordance with Depart-
mentof Personnel's instructions Department
of Tourism considers eligible India based
employees belonging to SC/ST categories,
alongwith others for posting in our Gowt. of
India Tourist Offices abroad. Local based
posts are filled locally as per the law of the
land.

SC/ST Vacant Posts in D.T.D.C
3009. DR BHAGWAN DASS RATHOR:

Will the Minister of TOURISM be pleased to
state:

(a) whether 40 point Roaster is main-
tained and proper reservation is given to
Scheduled Castes/Scheduled Tribesin each
category in Delhi Tourism Development
Corporation; and

(b) the number of vacancies reserved
for Scheduled Castes/ Scheduled Tribes
carried forward during the last three years
category-wise?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.
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(b) The total number of vacancies re-
served for Scheduled Castes/Scheduled
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Tribes carried forward during the last three
years category-wise is given as under:-

Category of Post Scheduled Castes Scheduled Tribes
B 7 3
Cc 37 35
D 23 28
| Translation] assess the investment requirements of the

Setting up of High Power Transmitter in
Western Rajasthan

3010. SHRI GUMAN MAL LODHA: Will
the Minister of INFORMATION & BROAD-
CASTING be pleased to state whether any
scheme 1s under Government's considera-
tion for the introduction of powertul TV trans-
mission from a new channel In western
Rajasthan to counter foreign cultural on-
slaught in the border areas”?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): The
VIl Plan schemes of Doordarshan for
strengthening TV service in border areas of
the country include, inter alia, the establish-
ment of high power TV transmitters, one
each at Anupgarh, Barmer and Jaisalmer
with 300M high TV towers at allthese places,
for providing coverage in the border areas of
Rajasthan.

[English)

Study to Assess the Investment Re-
quirements of Hotel Industry

3011. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wilithe Minister of TOURISM
be pleased to state:

(a)whether any study has been madeto

hote! industry; and
(b) if so, the outcome thereof?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(@) and (b). According to an assessment
made by the Department of Tourism, the
number of additional rooms reguired in the
approved categories of hotels by the end of
Eighth Plan perioc i1s about 30,000. The
Investment required for the construction of
these rooms wouid be about Rs. 3,600crores.

Imports and Exports to USSR

3012. SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the Minister of
COMMERCE be pleased to state:

(a) the value of exports of Indian goods
to U.S.S.R. in 1987-88 and 1988-89.

(b) the value of good imported from
USSR during that period; and

(c) the steps taken by Government to
increase the Indian exports to the Soviet
Union?

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) ard (b). The value of exports from India
to the USSR and the value of imports from
the USSR into India during 1987-88 and
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1988-89 is as given below:-
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{/n Rs. crores)

1987-88 1988-89

(Provisional) (Provisional)
Exports to the USSR 1970.86 2606.27
Imports from the USSR 2041.00 1964.75

Source: DGCIS, Calcutta Import figures
adjusted to include cruae supplies

{c) Over the years, the basket of goods
exported has been expanded by enhancing
the provisions for ex:sting tems and by adding
new items. Visits of business delegations,
participation in exhibttions, organisations of
seminars and buyer-seller meets, etc, have
been encouraged Apart from conventional
trade, new forms of economic cooperation
have been encouraged As imports gener-
ate rupee funds for exports arising from the
balanced rupee trading system with the
USSR, the imports from the USSR are also
being encouraged

Instaliation of Computers in Banks

3013. SHRIMATI JAYAWANT! NAV-
INCHANDRA: Wilithe Minister of FINANCE
be pleased to state

(a) the number of computers installed in
the nationalised banks and the State Bank of
India since June, 1987:

(b) the number of employees who lost
their jobs due to installation of computers:
and

(c) the number of new employees re-
cruited 1n the nationalised banks and in the
State Bank of India since June, 19877

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
of India (RBI) has reported that as on 28th
February, 1990 the nationalised banks, in-
cluding State Bank of India had installed the
following machines/ computers etc. at their
Branches, Zonal Regional Offices and Cen-
tral Offices:

Types of machines installed
Number Installed

) Advanced Ledger Posting Ma-
chines 4908

n)  Mim computers at Zonal/Regional
Offices 248

i)  Mainframe Computers at Central
Offices 2

inaddition, some banks have instalied
computers and other machines for special-
1sed jobs
(b) As per agreement entered into be-
tween the Indian banks Association (IBA)
and the Workers’ Unions on computerisa-
tion, there has been no retrenchment of staff
on account of introduction of computers in
banks

(c) The information is not readily avail-
able However, the total staff strength of the
28 public sector banks which was 825040 as
on31stDecember, 1987, hadrisen to 835087
ason 31.3.89
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Committee on Media Autonomy

3014. SHRI Y.S. RAJA SEKHAR
REDDY: Willthe Minister of INFORMATION
AND BROADCASTANG be pleased to state:

(a) whether a Doordarshan Committee
on Media autonomy has been constituted;

(b) If so, the names of members of the
Committee;

(c) whether the Committee has started
functioning;

(d) if not, the reasons theretor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (a)
No, Sir.

(b) to (d). Does not arise.
[Translation)

Amendments in Recommendations of
Finance Commission

3015. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of FINANCE be
pleased to state:

(a) whether some State Governments
have represented against the recommenda-
tions contained in the report of the Ninth
Finance Commission:

(b} if so, the details thereot;

(c) whether Government propose to
incorporate some amendments in the rec-
ommendations of the Finance Commission
in pursuance of such representations; and
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(d) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir,

(b) to (d). Do not arise.
[English)
Imports and Exports During 1989-90

3016.SHRI KAMAL CHAUDHRY: Will
the Minister of COMMERCE be pleased to
state:

(a)the totalimports and exports inrupee
during the year 1989-90 (till date) month-
wise;

(b) whether the imports have exceeded
the exports during the said period and if so,
the extent of foreign exchange liability in-
curred thereby; and

(c) the steps taken to check such ad-
verse to no. of balance of trade,

THE MINISTER OF COMMERCE &
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). A Statement is given below.

(c) The Government hasiinitiated a series
of measures for increasing exports. These
are designed to make exports commercially
viable through upgrading industrial efficiency,
ensuring supply of raw materials at competi-
tive prices, strengthening infrastructure and
simplifying the procedures. Simultaneously,
steps have been taken to ensure efficient
import substitution particularly in the area of
bulk imports. It has also been decided to
reduce the import of non-essential items.
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Loan Guarantee by USAID to national
Housing Bank

3017. SHRI Y.S. RAJA SEKHAR
REDDY:
SHRI RAM SAGAR (Saidpur):

Will the Minister of FINANCE be
pleased to state:

(a) whether National Housing Bank and
the United States Agency for International
Development (USAID) have signed anagree-
ment underwhichthe US Government would
provide a loan guarantee of Us Twenty Five
million dollars to India; and

(b) If so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). An
agreement under the Housing Guarantee
Programme was signed on 9.3.90 between
the National Housing Bank (NHB) and US
Agency for International Development
(USAID). The agreement provides for a
loan guarantee of US $ 25 million to the
National Housing Bank as first part of a US
$ 50 million programme. Against this US
Government guarantee, the NHB will raise
resources in the US Capital Market. The
dollar funds so raised will be utilized by the”

Government of India, and the counterpart
rupee funds will be made available to the
NHB for lending to support housing finance
organisations in making long-term shelter
finance available to a wide range of income
groups inthe country. The repayment of the
loan will extend upto 30 years.

[ Translation)
Bank Loans to Sugar Mills

3018. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of FINANCE be
pleased to state:

(a) the amount of loans advanced by
scheduled commercial banks to sugar mills
during 1988-89 and 1989-90;

(b) the amount fixed by the Reserve
Bank of India (RBI) for advance payment to
these sugar milis for the crushing season;
and

(c) the rate of interest charged thereon?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Quarter-wise
position (latest available) in respect of work-
ing capital limits and term loans sanctioned
to sugar mills as reported by Reserve Bank
of India (RBI) is as under:

Quarter ended as on Limits sanctioned Balance Outstanding
last Friday of (Rs. in crores) (Rs. in crores)
1 2 3

June, 1988 666 461
September, 1988 668 360
December, 1988 718 . 314

March, 1989 608 442

June, 1989 670 343
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(b) Working capital requirements for
each crushing season are assessed by
commercial banks on receipt of request from
the sugar mills. Such assessment is nor-
mally carried out priorto the commencement
of season. The working capital limits are
sanctioned/disbursed atthe start of the crush-
ing season and there is no question of ad-
vance payment in this regard.

(c) In terms of the provisions of the
selective credit control d'rectives of RBI, the
minimum rate of intere<* Fppiicable on bank
advances to sugar mills against stocks of
sugar is as under:

Effective from 1.4.1987 t5 5.10.1988
16.5% per annum (fixed)

Effective from 10.10.1988 till date
16.0% per annum (minimum)

[English)
Seizure of Gold at Delhi Airport

3019. SHRI R.N. RAKESH: Will the
Minister of FINANCE be pleased to state:

(a) whether Government's attention
has been drawn to the news item captioned
"8 lakh worth gold haul at airport” which
appeared in “Hindustan Times" dated 11
March, 1990 wherein it has been stated that
gold worth Rs. 8 lakh was seized on 10
March, 1990 at the Indira Gandhi Interna-
tional Airport by Customs' Officers; and

(b) if so, further action taken In the
matter?

-CHAITRA 9, 1912 (SAKA)
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. The Customs Preventive Offices recov-
ered and seized 20 gold biscuits weighing
2332 grams and valued at Rs. 8,16,200/- at
Indira Gandhi International Airport, New Deihi
on 10.3.90 from a passenger Shri A, Samad
Ali Mohammed Albushi, an Omani National,
who was intercepted while walking through
the green channel at the Delhi Airport. The
seized gold biscuits were concealed in the
chappals worn by him.

ShriSamad AliMohammed Albushihas
since been arrested and a complaint filed in
the Court of jurisdiction.

Delegations which visited abroad

3020. CH. JAGDEEP DHANKHAR:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the number of delegations from his
Ministry which went abroad during the last
two years and composition thereof; and

(b) the expenditure incurred thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) 8 delegations
from the Ministry of Law and Justice went
abroad during the years 1988 arid 1989. The
composition of the delegations is giveninthe
Statement below.

(b) Atotal expenditure of Rs.5,38,704.34
has been incurred by the Ministry of Law and
Justice so far on these delegations.
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Income Tax Dues of Film Industry

3021. CH. JAGDEEP DHANKHAR:
Will the Minister of FINANCE be pleased to
state:

(a) the income-tax dues of rupees one
lakh or more from film producers/distributors
of the film industry; and

(b) the steps being taken to recover the
same?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) As on Decem-
ber 31, 1989 an amount of Rs 18.37 crores
was due as income-tax from such film pro-
ducers and distributors who owed more than
Rs. one lakh each. A major portion of this
demand is disputed in appeals.

(b) Steps being taken to recover this
demand include:

(i) requesting appellate authorities
for disposal of high demand
appeals on priority,

(i) gratinginstalments for payment
of taxes in suitable cases;

(i) expediting disposal of petitions
for waiver of interest and giving
prompt effect to appellate or-
ders, and

(iv) taking action for recovery in the
cases of defaulters like issue of
notices for levy of penalty_for
non-payment, attachment of
bank accounts etc. and attach-
ment of assets of the defaul-
ters.

FERA Violation Cases
3022. CH. JAGDEEP DHANKHAR:

Will the Minister of FINANCE be pleased to
state:

MARCH 30, 1990
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(a) the details of FERA violation cases
pending against business monopoly houses
in courts; and

(b) the details of FERA violation cases
of business monopoly houses under investi-
gation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Infor-
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